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R( ŝolulion re Tax(*s oi» exccssivo profits of protected industries—

W i t h d r a w n ........................................................................... 313— 2̂1
Control of Coastal Traffic of India Bill—To be continued . 322—25

Thursday, 23rd September, 1937-
Member B w o r a ...........................................................................  325
Motion for Adjournment re Appointment of a non-Indian as

Economic Adviser to the Gfovemment pi l^ia-^iaallow ed 325—?;7
Resolution re Report of the Indian Railways Enquiry Committee-

Adopted ..................................................................................... 327—83
Statement of Business . , . . . . . . 383

tnesday, 28th September, 1937-
Member 8worn .................................................  385
Statement re Supplementary 'Questions . , . . . 385—89
Questions and A n s w e r s ................................................................. 3gg—94

Statement re Insurance B i l l ........................................................  395

Statement of Business . . . . . : : , , 395— 96

Petroleum (Borar Extension) Bill—Considered and passed . . 396 ^ 7
Rules and Regulations Continuance Bill—Considered and passed 397—98
Federal Court Bill—Considered and passed . . . 398__99

Wednesday, 29th September, 1937—
Questions and Answers . . . . , . , 401___06
Control of Coastal Trafilc of India Bill-r-Motion to refer.to Select

CoBomttee, negatived . , . . ^  . . 40&-62



lU

P ages,
rfaWiay, 2nd Octol)er, 1937— ,.  ̂ ^
j; >; Questions aj^ Answers . • • • • . .  ̂ 463—80

D^eit Conventions and Recommendations of the Internationai 
' ‘ Labour Conference laid on the ta b le ....................................... 48Q—605

 ̂  ̂Agreement between the Governor of Bengal and the Reserve Bank
‘ of India laid on the t a b l e ................................................  505—09

Cukhi Monon Bill—Motion to circulate, adopted . . . 609—W
Muslim Personal Low (Shariat) Application Bill—Considered and

p a s s e d .................................................................. .........  510—11
Resolution re Ratifiraliou of the international Agreement for the ■ 

regulation of ]»rodu<jtion and marketing of sugar—Adopted 611—64
Bills passed by the Ijcgislative Assembly Wd on the table . . 564
Statement of B u s i n e s s ..................................................................  666

Tuesday, 6th October, 1937— ^
, Questions and A n s w e r s ...............................................   . 667—94
 ̂ Information promised in r^ply to questions laid on the table . 594—98
j Bill passed by the Legislative Assembly laid on the table . , 698

Indian Tariff (Second Amendment) Bill—Considered and passed 698—99
Indian Securities (Amendment) Bill—Considered and passed . 699—60(/
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COUNCIL OF STATE.
Satwdatf, 2nd Ootober, 1937.

Tho CouncU met in the Gonncil̂ CStambeic Vicete^ LDdge «t Ekven 
of the block, the Honourable the Pieaident in the Chaii.

QUBSnONS AND ANdWBBS.
Kk. KoDAid>4 iU o.

206. Th> HoMotTKABLB PjlNdit HIBDAT NATH£UNZRU: (a) Will 
GoTeroment state whetiter they had given i  geneial letter of introduction 
to Mr. P. Eodanda Bao, Seocetary, Servants of India Society, during hit tour 
abroad!

(6) WUl Govemment be pteawd to state whether the Police Oommis- 
■ioner of Hongkong refused permission to the Chinese T. M. C. A., Hongkong, 
to arrange a public lecture by Mr. P. Kodanda Rao when he was in Hongkong 
in March last*

(e) Do Govemment propose to enquire and state the reasons for the 
action of the Police Commissioner in Hongkong ?

Thk HoNOUBABUt KuvwAR SiB JAGDISH PRASAD: (a) Yes.
(6) and (o). Govemment are making enquiries.
C e s t r a l  A d v i s o r y  O o m m i t t b i !  f o r  t h e  I n d i a n  T e k b t t o r u l  F o r c b .

209. T h e  H o n o d r a b l e  P a n d i t  HIRDAY NATH KUNZRU : With 
reference to the reply given by His ExceUency the Commander-in-Chief 
to question No. 81, on the 18th March, 1937, will Govemment be pleased to 
state whether they have appointed a Central Advisory Committee for the 
Indian Territorial Force ?

His E x c e l l e n c y  t h e  COMMANDER-in-CHIEF : The Central Advisory 
Committee for the Indian Territorial Force has been reconstituted and the 
names of the membera were published in the Gazette of India issued today.
P a y  a n d  A l l o w a n c e s  o f  I n d i a n  K i n g ’ s  C o m m i s s i o n e d  O f f i c e r s , e t c .

210. T h e  H o n o u r a b l e  Mr. G. S. MOTILAL: WiD Grovemment be pleased 
to state the rank, pay and allowances of the 141 Indian officers with the King’s 
oommission and the 176 Indian commissioned officers of the forces in India, 
vide page 28 of Defence Services Budget Estimates for 1937-38, or to lay on 
the table a statement containing the information ?

His E x c e l l e n c y  t h e  COMMANDER-in-CHIEF : The ranks of all 
officetB in the Indian Attnj is diown in the Indian Army List, a copy of which

( 463 )
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is in the library of the L^islature. ■ As regards their pay and allowances, 
I refer the Honoorable Member to the statement I laid on the table on the 14th 
September, 1937, showing the pay and allowances admissible in each rank to 
Eiog’s oommissioned officers and Indian oommiraioned officers of the Indian 
Army.

Ths Honoubabls P. N. SAPRU : Is the Indian Army JAsl supplied 
to Members of this CouncQ, Sir ? ' '  '

H i s  E x c e i x s No t  t h »  OOMMANDER-in-CHIEF : It i s  in  tlie L ib r a r y .

T h k  H o n o u r a b l b  M b . P. N. SAPRU : Is the Indian Army List---------

T h e  H o n o u b a b l b  xhx P i i £ 0 p ) S N T : I d ^ n o t  u n d e r s t a n d  y o n r  q u e s t i o n l

T h k  H o n o u r a b u s  M b . P. N .  SAPRU: D o  w e  g e t  a f r e e  c o p y  o f  t h e  
Indian Army ImA t

His Excbixenot this OOBOtANDER-m-CHIEF: No.
Thb Honocbablb Mb . P. N. SApRU : Will Hia Excellency be pleased 

to see that we get a free copy of the Indian Army List f (Laughter.)
E X F E S n iK N T A L  D K R A IL M SIIT  CABBTRD O t T  A T  J a M A IP U B , E .  I. R.

211. T h b  H o n o u b a b l b  M b .  HOSSAIN IMAM: (a) Will Goyeinment state 
whether any experimental derailment has been carried out at Jamalpiir ? H ao, 
when 1

(b) Will Government state the amount of expendituze incurred in laying 
the line, and other items for preparing the stage for the experimental derail­
ment ? Was it sancticHied by Government and the Railway Board ? If so, 
when, and to what head will the expenditure be charged ?

(c) What was the object of the experiment ? Will the reaiult be placed be- 
fne Mr. Justice Tom ? If so, was the Judge informed beforehand ? If not, 
why t

(d) Will Government state fully the stock involved in this experiment, 
diowing the years of constroction or of purchase, the original cost, the average 
life, the cost of dearing the debris and the breaking up of stock 1

T h e  H o n o u b a b l b  Sib GUTHRIE RUSSELL: (a) to {d). Yes, an 
experimental derailment was carried oat at Jamalpur, regarding which the 
Agent’s report is awaited. On receipt of this report, a further reply will be 
laid on the table.

M i l i t a b t  A b s i s t a n c b  r o B  B u b m a  e» o m  I n d i a  i n  c a s k  o v  E x t b b n a l

A o o b b s s i o n .

2 1 2 . T h b  H o n o u b a b l b  M b . HOSSAIN IMAM: (a )  Will Govemmeni 
state the date of agreement with Burma for military assistance; and whether 
India’s liability is to help only in case of external aggression or for sup­
pression of internal rebellion as well ?

(b) Has the Govmunent of Bunna agreed to pay any contribution to India! 
I f  not, what is the quid pro quo ?

464 COUNCIL or s t a ix , [2nd  G ot, 19S7.



( o )  W i l l  Q o v e m m e n t  p l e a a e  s t a t e  w h a t  d e m a n d  t h e y  o i i g m a l l y  m a d e  f r o m  
< t h e C k > v e m m e a t  o f  B i u i n a ?  W a s t h e  m a t t e r  r a f e n e d  t o  t h e  S e o e t u c j r  o f  S t a t e ?  
I f  f l o ,  w h a t  w a s  h i s  d e c i s i o n  ?

(d) W i l l  Q p v e m m e n t  s t a t e  t h e  a m o u n t ,  i f  a n y ,  t h a t  I n d i a  w i l l  r e c e i v e  
f r o m  B u r m a  f o r  m i l i t a r y  p e n s i o n s  ?

H i s  E x c x l l e n o y  t h e  C O M M A N D B R - i n - C H I E F  :  ( a ) ,  ( 6 )  a n d  ( o ) .  I t  i s  
n o t  i n  t h e  p u b l i c  i n t e r e s t  t o  d i s c l o s e  t h e  d e t a i l s  o f  t h e  a g r e e m e n t .

I t  c a n ,  h o w e v e r ,  b e  s t a t e d  t h a t  t h e  a g r e e m e n t  i s  r e c i p r o c a l ,  a n d  b o t h  I n d i a  
a n d  B u r m a  s t a n d  t o  b e n e f i t  e q u a U y  b y  i t .

{d) I  p r e s u m e  t h e  H o n o u r a b l e  M e m b e r  i s  r e f e r r i n g  t o  t h e  p o s t - s e p a i a t i w  
p e r i o d .  I f  s o ,  t h e  G o v e r n m e n t  o f  B u r m a  w i l l  p a y  a  c o n t r i b u t i o n  o f  a b o u t  
B s .  4 * 5  l a k h s  p e r  a n n u m  t o w a r d s  m i l i t a ^  p e n s i o n  o f  o f f i c e r s  a n d  p e r s o n i i e i  
of the I n d i a n  S e r v i c e s  l e n t  f o r  d u t y  w i t h  t h e  d e f e n c e  s e r v i c e s  i n  B a r m a .  T h i s  

m m  r r f e r s ,  o f  conzBe, t o  t h e  n i m i b e r s  o f  s u c h  I n d i a n  S e r v i c e s  p e r s o n n e l  w h o  
a r e  a t  p r e s e n t  l o a n e d  t o  t h e  B u r m a  G o v e r n m e n t  a n d  a n y  v a r i a i t i o n  i a  s u c h  
n u m b e r s  f r o m  t i m e  t o  t i m e  w i l l  c a u s e  v a r i a t i o n  i n  t h e  c o n t o i b u t i o n  I  h a v e  
s p e c i f i e d .

T h e  H o n o u r a b l e  M b .  H O S S A I N  I M A M  :  D o  I  t a k e  i t  t h a t  H i s  E x c e l ­
l e n c y  m e a n s  t h a t  t h e r e  w i l l  b e  n o  p a y m e n t  t o w a r d s  t h e  p e n s i o n  t h a t  w e  p a y  
i n  E n g l a n d  f o r  t h e  B r i t i s h  A r m y  i n  I n d i a  ?

His Excellency the (X)MMANDER-in-CHIEF :  I  c a n n o t  a n s w e r  
t h a t  q u e s t i o n  w i t h o u t  n o t i c e .  S i r .  I d o  n o t  s e e  h o w  i t  a r i s e s  t

T h e  H o n o u r a b l e  M b . H O S S A I N  I M A M :  M a y  I  e x p l a i n ,  S i r  ?
T h e  H o n o u r a b l e  t h e  P R E S I D E N T :  I t  i s  n o t  n e c e s s a r y  t o  e x p l a i n .  

Y o u  g i v e  n o t i c e  o f  t h a t  q u e s t i o n .
T h e  H o n o u r a b l e  P a n d i t  H I R D A Y  N A T H  K U N Z R U :  W m  t h i s  

a g r e e m e n t  t h r o w  a n y  f i n a n c i a l  b u r d e n  o n  t h e  I n d i a n  r e v e n u e s  ?
H i s  E x c e l l e n o t  t h e  O O M M A N D E R - i n - C H I E F  : N o ,  n o n e .  I  h a v e  

a l r e a d y  e x p l a i n e d  t h a t  t h e  a r r a n g e m e n t  m a d e  i s  e n t i r e l y  r e c i p r o c a l .

The HoNotmABLE Mr. H O S S A I N  I M A M :  Do w e  t a k e  i t  t h a t  B u r m a  
wiU h e l p  I n d i a  i n  c a s e  o f  n e e d  ?

His Excellency t h e  (X)MMANDER-in-CHIEF : I have already
answered. It is not in the public interest to reply to this question.

A m o u n t s  t r a n s v e r r e d  t o  P r o v i n c u l  G ovE R N JtEN T S o n  t h e  1s t  A p r i l , 1 9 3 7 , 
FROM G o v e r n m e n t  o f  I n d i a  B a l a n c e s .

2 1 3 .  T h e  H o n o u r a b l e  M r . H O S S A I N  I M A M :  W i l l  G o v e r n m e n t  s t a t e  
t h e  a m o u n t  o f  b a l a n c e s  t r a n s f e r r e d  t o  e a c h  p r o v i n c e  o n  1 s t  A p r i l ,  1 9 3 7 ,  f r o m  
t h e  G o v e r n m e n t  o f  I n d i a  F u n d s  a n d  f r o m  P r o v i n c i a l  B a l a n c e s ,  g i v i n g  t h e  
s p e c i f i c  i t e m  f o r  w h i c h  t h e y  w e r e  e a r m a r k e d  ?

T h e  H o n o u r a b l e  M r .  A .  J .  R A I S M A N  : T w o  s t a te m e n ts  a r e  la id  oa t h e  

t a b l e .

QXnBSnONB AND AMBWKBS. 466
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8TATXHENT I.

[2m> Oct. 1987.

. W w i d K i H i i  thkm tmfi »n ( i t  / i t  A pim ,j$ir,fiit»m am hm k
India laiamett.

( M C b M M i d a o f l l * . )

Vtviium.
ibfeMUta
(NstomUt
bdMiora).

IMMr .. .. .. .. ’
Bombiy •. • • •. . • 4,4«,«r

!»«*»»» ........................................ tM ,n
United ProviiMM .. .. .. .. .. 4^,87
Ptajab .. .. S.7S.W
Bflur .. .. .. .. *,58.08
O olnl ProTiDMt end Bnar .. .. *.07,M
Aanm .. .. .. .. . . . 1.06,33
North-West FrontiBr Aoviilee .. .. »,7S
OrtaM ........................................ 4^68
SHmT ...................................... 89.03

Total ♦ • 84,32.09
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QXTBSTIOirS AKD AHSWBR8. m

NailBSIt.Ain> AMOUNT INVOI,V»D IN OBJBCTIOKB TO TRAMSFBE ijrrBRBBTBffll-
FAMILY P e n s io n  F u n d s  t o  C o m m is s io n e b s  i n  E n g l a n d .

2 1 4 .  T m  Honouiublb M r .  H O S S A I N  I M A M :  W i l l  < 3 o T < « i i n e n t  
■ t a t e  t h e  n o m b e r  o f  o b j e o t i o m  a n d  t h e  a p p r o x i m a t e  a m o t m t  i n v o l v < e d  i i  
o b i e c t i o n a  t o  t n i u f « r  t o  C o m m i s n o n e i B  i n  E n g l a n d  o f  F a m i l j  P a i f f l o n  F a n d i  1

T h e  Honoubablk M b .  R .  M .  M A X W E L L :  S o  £ & r  a s  i n f o r m a t i o i i  h a s  
h i t i i e r t o  b e « t t  r e c e i v e d  f r o m  t h e  I n d i a  O f f i o e ,  t h e  d e t a i l s  < r f  t h e  s n b s o a r i b e r s  t o  
t h e  v a r i o u s  f i i n d s ,  w h o  h a v e  o b j e c t e d  t o  t r a n s f e r ,  a r e  a s  f o U o w s  : —

Indian MiliUiy SerriM Vtaiily Psnaion Fnnd . .  . .  869
Indian Militeiy Widows and Orpiuuia* Fond .. . .  . .  298
Indian Civil Senrioe Family Pension Fond ..  ■■ .. 242
Superior SeryioM (India) Family Pension Fond . 143

ToW  . .  1.042

H i e  a b o v e  i n f o r m a t i o n  d o e s  n o t  i n c l u d e  t h e  n u m b e r  o f  b e n e f i c i a r i e s  w h o  maj 
h a v e  o b j e c t e d  t o  t r a n s f e r ,  a b o u t  w h o m  i n f o r m a t i o n  h a s  n o t  h i t h e r t o  b e e n  
r e c e i v e d .  I n f o r m a t i o n  a b o u t  t h e  a m o u n t s  o f  t h e  i n t e r e s t  o f  o b j e c t o r s  i n  t h e  
v a r i o u s  f t m d s  i s  a l s o  n o t  y e t  a v a i l a b l e ,  b u t  i s  b e i n g  e x p e d i t e d  a s  m u c h  a s  
p o s s i b l e .  A s  p r o m i s e d  i n  m y  r e p l y  t o  t h e  H o n o u r a b l e  M e m b e r ’ s  q u e s t i o n  
N o .  1 4 4  o n  t h e  2 0 t h  S e p t e m b e r ,  1 9 3 7 , - t h e  i n f o r m a t i o n  w i l l  b e  l a i d  o n  t h e  t a b l e  
o f  t h e  H o u s e  a s  s o o n  a s  i t  i s  c o m p l e t e .

StATEIIBNT 8H0W1NQ THE AMOUNT OF CaSH, B uLUON AND BbOUBITIBS H«LD
ON T beasuby Account on 31st Mabch, 1937.

2 1 6 .  T he H on ou ra b le  M r. H O S S A I N  I M A M :  W i t h  r e f e r e n c e  t o  t h e  
a n s w e r  t o  q u e s t i o n  N o .  1 4 9 ,  a s k e d  i n  t h e  C o u n c i l  o f  S t a t e  o n  t h e  2 ( ^  S e p ­
t e m b e r ,  1 9 3 7 ,  w i l l  G o v e r n m e n t  l a y  o n  t h e  t a b l e  a  s t a t e m e n t  c o n t a i n i n g  t h e  
d e t a i l s  o f  C a s h ,  B u l l i o n  a n d  S e c u r i t i e s  h e l d  o n  T r e a s u r y  a c c o u n t  ?

Thb H on ou rab le  M r .  A .  J .  R A I S M A N :  I  p l a c e  o n  t h e  t a b l e  a  s t a t e m e n t  
s h o w i n g  t h e  d e t a i l s  o f  t h e  s u m  o f  R s .  1 9 ' 3 7  c r o r e s  u n d e r  G a s h ,  B u l b o n  a n d  
S e c u r i t i e s  h e l d  o n  T r e a s u r y  a c c o u n t  o n  t h e  3 1 s t  o f  M a r c h ,  1 9 3 7 .  T h e  s t a t e ­
m e n t  i s  b a s e d  o n  t h e  r e v i s ^  e s t i m a t e s  o f  t h e  y e a r  1 9 3 6 - 3 7 .

Oattmmt •kowint the ammiU of C<uh. BuUion and Seeuritiu hdd <m Trtamry acotmnl om
the 31it of Monk, 1937.

R b .
(Crons.)

Gtsh Balance in India .. •• •• •• ••
Cash Balanoe in England . • • • • • * * *'
Ctah Balances in the hands of the various Departments in India 2*32
Hint bullion held on Tteasuiy aoooont »  — «. *17

19 37



Ahooitt oomtbibutbd by  R ailw ays to t h i Indian  R ailw ay  Contbbino*
IN 1 9 3 6 - 8 6 .

2 1 0 .  T e b  H o N O U B A B U t  M b .  H 0 8 S A I N I M A M :  W i l l G a v e m m e n t ;  s t a t e  
t h «  B m o o n t  c o n t r i b u t e d  b y  e a o b  S t a t e - o w n e d  R a i l w a y  t o  t i i e  R a i l w a y  C o n -  
f c i e i M e A a a o o i a t i o n  i n  t h e  y e a r  1 9 3 6 - 3 6  f o r  e a c h  s p e d f i o  a o c o u n t t

Thb HoNOinuBLi S i r  G U T H R I E  R U S S E L L  :  I  l a y  o n  t a b l e  a  
■ t a t a n t e i i t  g i v i i i g  a  s u m m a r y  o f  t h e  e z p e n d i t o i e  o f  t h e  R a i l w a y  C a n *
f e t e n o e  A s s o c i a t i o n  f o r  t h e  y e a r  1 9 ^ 3 6 ,  a s  a l l o c a t e d  t o  R a i l w a y s .
^ v e s  t h e  i ^ u i i e d  i n f o r m a t i o n  i n  r e s p e c t  o f  a l l  R a f l w a y s  p a r t y  t o  t i i e  A s s o c i a -  
t k m ,  i n c h i d i p g  t h e  S t a t e - o w n e d  R a i l w a y s .

410 oomrcTL or m n . [2sb Oct. 1937-
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PowKR OF Railway Boabd to oooinxiUiAin) dbctmons oj thb In d u s  
RAaWAT CoNriBBNCK ASSOCUTION.

2 1 7 .  Ths Honourable Mb . H 0 6 8 A I N  I l i A M :  W i l l  G o v e m m e i i t  s t a t e  
w h e t h e r  t h e  R a O w a y  B o a r d  h a s  p o w e r  t o  p a s s  o r d e i B  c o u n t e r m a a d i n g  t h e  
d e c i s i o n  o f  t h e  R a i l w a y  C k > n f e r e n c e  A s s o c i a t i o n  !

Thb H onoubablb Snt Q U T E R I E  R U S S S L L :  A s  t h e  c r a t r o U i n g  
a u t h o r i t y  o f  S t a t e - m a n a g e d  R a i l w a y s ,  t h e  R a i l w a y  B o a r d  h a v e  p o w e r  t o  
o o n n t e i m a a d  d e c i s i o n s  o f  t h e  I n d i a n  ^ I w a y  C o n f e r e n c e  A s s o c i a t i o n .

JtTBISDICnON OF THB RAILW AY B o ABO AND THB INDIAN RAILW AY CoNFEBBNCB
Association.

2 1 8 .  Thb Honoithabui Mb . H O S S A I N  I M A M :  W i l l  O o T e m m e n t  s t a t e  
w h e t h e r  t h e  R a i l w a y  B o a r d  a n d  t h e  R a i l w a y  C o n f e r e n c e  A s s o c i a t i o n  h a v e  
e o n c n i r e n t  j u r i s d i c t i o n  o r  h a v e  t h e y  s e p a r a t e  s p e c i f i e d  J o r i s d i c t i o n  f  I f  s o .  
w h a t  a r e  t h e  d e t a i l s  t

T hb Honourablb S m  O U T E R E B  R U S S E L L ;  T h e  H b n o o r a b l e  M e m ­
b e r ’ s  q u e s t i o n  i s  n o t  u n d e r s t o o d .  T h e  I n d i a n  R a i l w a y  C o n f e r e n c e  A s s o c i a t i < m  
i s  a  v o l i m t a i y  a s s o c i a t i o n  o f  R a i l w a y s  a n d  t h e  d e c i s i o n s  o f  t h i s  b o d y  a r e  a r r i v e d  
a t  a f t e r  d i s c r n s m o n  a n d  b e i n g  v o t e d  a p t H i .  T h e  q o e s t i o n  o f  j n r i i ^ c t i o n  d o e s  
n o t  a r i s e  a s  a n y  m e m b e r  r a i l w a y  c a n  d i s s e n t  & o m  t i i e  C o n f e r e n c e  d e c i s i o n .

Associations to thb Indian Railway Confkbbnc* Assocution
IN othbb pabtb of thb Wobld.

2 1 9 .  Thb Hohodbablb Mb . H O S S A I N  I M A M  :  A r e  t h e r e  a n y  A s s o e i a -  
t i c H i a  s u c h  a s  t h e  R a i l w a y  C o n f e r e n c e  A s s o c i a t i o n  i n  o t h e r  p i ^  o f  t h e  
w o r i d ,  w h e r e  Q o v e m m e n t  o w n  m o s t  o f  t h e  r a i l w a y  s y s t e m s  ?  W i l l  G o v e r n ­
m e n t  s t a t e  w h a t  s t a t u t o r y  b a s i s  t h e r e  i s  f o r  t h e  R a i l w a y  C o n f e r e n c e  A t s o *  
o i a t i o n  i n  t h e  G o v e r n m e n t  o f  I n d i a  A c t ,  1 9 3 5  f

Thb H ^ oubablb Sib G U T H R I E  R U S S E L L :  A s  r e g a r d s  t h e  f i r s t  p a r t  
o f  t h i s  q u e s t i o n  G o v e r n m e n t  h a v e  n o  i n f o r m a t i o n .

A s  r e g a r d *  t h e  l a t t e r  p a r t  t h e r e  i s  n o  s t a t u t o r y  b a s i s  f o r  t h e  I n d i a n  R a i l ­
w a y  C o n f e r o a c e  A s s o c i a t i o n  i n  t h e  G o v e r n m e n t  o f  I n d i a  A c t ,  1 9 3 5 .

Authority and w»An of account to which oost of Lands fubchabkd fob
Railways will be debited undeb the Govbbnmbnt of Indu Act,
1 9 3 6 .

2 2 0 .  Thb Honoubablb M b .  H O S S A I N  I M A M  :  W i l l  G o v e r n m e n t  s t a t e  
t h e  a u t h o r i t y  a n d  t h e  h e a d  o f  a c c o u n t  t o  w h i c h  t h e  c o s t  o f  l a n d s  p u r c h a s e d  
f o r  R a i l w a y s  w i l l  b e  d e b i t e d  u n d e r  t h e  Q o v e m m e n t  o f  I n d i a  A c t ,  1 ^  ?

Thb Howoukablb f i b s  G U T H R I E  R U S S E L L :  The ^ o ^ t i o n  r e ­
q u i r e d  b y  t h e  B C o n o u r a b l e  M e m b e r  i s  c o n t a i n e d  i n  t h e  p u b l i c a t i o n  e n ^ e d  
Bevised Rules rdaUngto the Aegumtiom of Land for RaUuay purfotet ( R e p r i n t e d



ODXSTIOin AMO AmWKBS. t T f

1936), the rules in which as smended from time to time, eontilrae in foioe 
under the new Act. A copy of these Rules is aviulable in the Libntiy of the 
Bjoose.
Nombbb o f AisoKArr pubchaskd dubino thb Liusr thseb Financul Tbabb. 

^ i .  Thz H0H0xnLABi;.K M s .  H0S8A1N I M A M  : (1) Will QoTsomieirt

(a) the number of airoMft puiohated iMt tlitoe fluineiill
yews) ami

if/) ihe prices paid foir &ir6raft and airplane parts doting tiuitp«nodf
(2) Have Gk>vemment made any arrangement with manofiEicturing final 

to train Indian personnel ? If not, do they propose to make ammgemeats
Ml eady date f
(3) What are the names of firms which supply our requirements !
Thb Honoukable Ma. A. 0. CLOW: I assume the Honourable Member's 

qnesticm refers to civil aircraft. The answers are:
(1) (o) One.

(6) The price of the machine was £10,010 (Rs. 1,33,466). The oMt 
of spare parts purchased by Qovermnent through tiie High 
Commissioner for India during the period amounts to 1718 
approximately (Bs. 9,673).

(2) Arrangements for the training of Indun scholars witli manufacturing 
firmii in England are made from time to time as necessaiy.

(8) The firms fipom wh<»n the High Oommiiwioner has obtamed our rft̂  
quirementB bo far are—

M e s s r s .  A .  V .  R o e  a n d  C o . ,  I ^ ,
Armstrong Siddeley, Motors, Ltd.,
Smith's Instruments, Ltd.

T he Honociublb Mb. HOSSAIK IMAM: Who is reqmnslble for pur­
chasing our Indian Air Force machines ?

Thb HoNoimABî  BIb. A. 0. GLOW: That is a mattm lying within the 
purview of the Defence authorities.

Thb K>NoimABUB Mb. HOSSAIN IMAM; Will the Honourable Member 
g it the infomation from the Defence Department t

The Honoubable Mb. A. G. CLOW: No, Sir. I have no responsibilities 
fbr the activities of the Defence Department.
CONTBACTS FOB THE SUPPLY OF W a QONS FOB THB YEARS 1 9 3 8  TO 1 9 4 0 ,  ETO.

222. Thb Honoubablb Ma. HOSSAIN IMAM : WiD Govenmient 
give the following inibimation in respect of the oontraots for the supply of 
wagons for tiie yaois 1938 to 1940 :—

(a) lihe datd 6f the RsQwa  ̂ Boards dftciBion to pui«hAM;



4 7 6  ' o t H m o i i i  o r  staix; [2nd O o t .  1 9 3 7 .

>  d a t e  o f  B i g n i n g  t h e  e o n t r a e t ;  « n d
( o )  t h e  p r i c e  o f  tem ies i n  C a l c u t t a  a n d  L o n d o n  o n  t h e  a b o v e  t w o  d a ^ t  

a n d  o n  3 0 t h  J u n e ,  1 9 3 7  1
'  H oK otx R A B L B  S m  G U T M k I E  R U S S E L L :  ( a )  a n d  ( 6 ) .  T h e  H o n o u r ­

a b l e  M e m b e r  s e f e r a  p r e s u m a b l y  t o  t h e  p u r c h a s e  o f  B .  G .  G e n e r a l  S e r v i c e  
v a g o n s  f o r  t h e . j e a r s  1 9 3 7 - 3 8 ,  1 9 3 8 - 3 9  a n d  1 9 3 9 - 4 0 .  T h e  R a i l v r a y  B o t t t d  
d s u d e d  t o  a c c e p t  t h e  q o o t a l a o n s  f r o m  I n d i a B  w a g o n  b u i l d i n g  f i n n s  f o r  t h e  
t h e  w a g o n s  i n  q u e s t i o n  o n  t h e  1 2 t h  F e b r u a r y ,  1 9 3 7 ,  a n /d 'O r d e c s  w e r e  p l a c e d  t h e  
s a m e  d a y .  T h e  p r a c t i c e  i s  f o r  R a i l w a y s  t o  e n t e r  i n t o  f o n n a l  c o n t r a c t s  w i t h  
t h e  f i r w M  c o n o e m e d  o n  d a t e s  s u b s e q u e n t  t o  t h e  a c c e p t a n c e  b y  t h e  R a i l w a y  
B o a i d .  *

( c )  T h e  E n g l i s h  ( e s t i m a t e d )  p r i c e s  a n d  I n d i a n  p r i c e s  a t  t h e  t i m e  o f  p l a c i n g  
t h e  o ^ e r s  w e r e  a s  f o l l o w s ; —

••0 ” type. “ C R ” ^ .

Hhngjiali , « » . . . . . , . , , 3,fiS3 4,040

lo d iu  . .  . .  .......................... 3.208 3,760

G o v e r n m e n t  h a s  n o  i n f o n n a t i o n  c o n c e r n i n g  E n g l i s h  a n d  I n d i a n  w a g o n  
o o s t s  o n  J u n e  3 0 t h ,  1 9 3 7 .

IsDUN D btdtos and Poutioai. PnsomBS in Burma on 81st IAakoh, 1937.
2 2 3 .  T h k  Honourable Mr . H O S S A I N  I M A M  :  W i U  G o v e r n m e n t

o n  t h e  t a b l e  a  d e t a i l e d  l i s t  c o n t a i n m g  t h e  n a m e s ,  t h e  h o m e  p r o v m o e  a n d  
t h e  p e r i o d  o f  i m p r i s o n m e n t  o f  I n d i a n  d e t e n u s  a n d  p o l i t i c a l  p r i s o n e r s  i n  B u r m a  
o n 3 1 f l t  M a r c h ,  1 9 3 7  ?

Thk H onourablb Mr . R. M .  M A X W E L L :  I  a m  m a k i n g  e n q u i r i e s  
• a d  w i l l  l a y  a  s t a t e m e n t  o n  t h e  t a b l e  i n  d u e  c o u r s e .

Advisory Ckiiiicrrnass tor All-In o u  R adio.
2 2 4 .  The Honourable Mr. H O S S A I N  I M A M  :  ( a )  W i l l  G o v e r n m e n t  

s t a t e  w h e t h e r  t h e r e  i s  a n y  B o a r d  a t t a c h e d  t o  U i e  A U - I n d i a  R a d i o  ?  I f  s o ,  w h a t  
i s  i t s  c o n s t i t u t i o n  a n d  w h o  a r e  i t s  p r e s e n t  m e m b e r s  a n d  f o r  w h a t  p e r i o d  t h e  

B o a r d  i s  c o n s t i t u t e d  ?
( 6 )  H a v e  G o v e r n m e n t  f o r m e d  a n y  S t a n d i n g  G o m i n i t t e e  o f  t h e  t w o  H o u s e s  

t o  a d v i s e  G r o v e m m e n t  o n  m a t t e r s  p e r t a i n i n g  t o  t h e  R a d i o  D e p a r t m e n t .  I f  n o t ,  
w h y  1

The HoNOtlRABLB Mr. A .  G .  C L O W :  ( a )  A n  A d v i s o r y  C o u n c i l  h a s  b e e n
a p p o i n t e d  t o  a s s i s t  t i i e  O o n t c o l l o r  o f  B r o a d c a s t i n g  i n  t h e  w o r k i n g  o f  t h e  D e l h i  
B r o a d c a s t i n g  S t a t i o n .  T h e  c o n s t i t u t i o n  a n d  n a m e s  o f  i t s  m e m b e r s  w s r e  
a n n o u n c e d  i n  4 F t e s s  N o t e ,  d a t e d  t h e  2 1 s t  A u g u s t ,  1 9 3 6 ,  a  c o p y  o f  w h i c h  i s

o n  t h e  t a b l e  o f  t h e  H o u s e .  N o  t e r m  h a s  b e e n  f i x e d  f o r  t h e  m e m b e r s .



(b) T h e r e  i s  a  S t a n d i n g  A d v i s o r y  O o m m i t t e e  r i t t M h e d  t o  t l i e  D q > a r t m e n t  
o f  L a d u s t r i e s  a n d  L a b o u r  a a d  i m p o r t a n t  m a t t e r s  p e r t a i n i n g  t o  A l l - L i d i a  R a d i o  
a r e  r e f e r r e d  t o  i t .

T h e  H 0K 0t n t A B i , E  M e .  H O S S A I N  I M A M :  I s  i t  p r o p o s e d  t o  h a v e  A d v i s o r y  
O o m m i t t e e s  a t  e a c h  s t a t i o n ,  L a h o r e ,  L t i o k n o w  a n d  o t h e r s  ?  

T he H on ou ra b le  M r .  A .  6 .  C L O W  :  I  a m  a f r a i d  I  m u s t  a s k  f o r  n o t i c e  
o f  t h a t  q u e s t i o n .  I  d o  n o t  - k n o w .
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PRESS NOTE.

DaUi Simla, Ae 21M Angutt, 1936.

The Govemment of Indi» havo decided to establiflh an Adviaoiy Goaneil to aasdst the 
(>iiitiolfer of BnMdoasting in the wofldng of the Delhi B^x>AdoMt^ Stadon. The Ccmnci] 
will meet at suitable intenrala to be determined by the OontxoUer and will advise him on
fnoh matten as he may refer to it. The Council will select sub>oommitteeB to eacb of
w^ioh the Contvcdler w i n  have authority to oo-opt not mare than two membenif and when 
neocsssry, to deal with particular subjects, such as musio, drama, and the like.
The Council will at present consist of the following:—

iVtfiefuf.—Controller of Broadcasting.

Seentary.— Diveotor, Delhi Broadcasting StatMn (ex^ffieio).
Memben . .  (1) Professor B. N. Ganguli« Delhi Univcfsity.

<2) Dr. 8. K . Sen, HedUcal Praotitioiier, Delhi.

(3) Pandit Haksar, Cloth Merchant, DelhL

(4) Mr. Shiv Baj Bahadur, M e it^ t , DelhL

(5) Mr. Qhnlam Mohammed, Pbsta and Tdegraphs Department.

(6) Mib. Asaf Ali, wife of Mr. Asaf Ali, M XJL, Delhi.

(7) Mia. Krishna Rao, wife of Mr. Kriidma Bao, Railway 
Department.

(8) Mirsa Mohammed Said  ̂Delhi.

(9) The Honourable Raja Charanjit Singh, Member, Council of 
State.

(10) Sir Mohammed Yamin Khan, M.L.A., Meerut.

(11) The Educational Commissioner with the Government of
India {ex-Cfffieio),

(12) Lala Shri Ram, Banker and Merchant, New Delhi.



( U »  M r .  M b  S M m n  I M U
(14)

a  N .  R O T ,
/ • M  f i t o m o f y  t o  t t <  O e o w i M t M N l  / m K o .
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Note pbisbn tbd  to Sot O rro N K nom m  o r  thx TftAKsnB o r  PBOvnnilY 
Fund L u b iu t ix s  to Pbovimobs.

3 2 5 .  T b b  Honousablb M k .  H O S S A I N  T M A M  ;  C k > T e n i m e n t  ] d a m  
O B  t h e  t a b l e  o r  i n  t h e  L i b i m r y  d f  t h e  H b u e  a  o o p 7  o f  t h e  n o t e  w h i c h  t h e y  
p i e a e n t e d  t o  S i r  O t t o  N e u n e y e t  o n  t h e  t r a u f e r  o f  F f o v a d e n t  F o n d  l i a b i l i ­
t i e s  t o  p i o v i n o e e  f

T h b  H o n o u k a b l b  M b . A .  J .  R A I S M A N :  N o ,  S i r .
T h s  H o n o c b a b l e  H b . H O S S A I K  I M A M :  T h ia  i s  a  q u e s t i o n ,  S i r , -
Thb BoNoxmABUt THB P R E S I D E N T :  P l e a s e  do not m a k e  a  s p e e c h .
Ths HoMomiLBLB M b .  H O S S A I N  I M A M :  M j  p o m t  i a ,  is “  N o  ”  •

M p ljf He t o a s t  say something.

Thb Honoubabu  Paitdit S O R D A T  N A T H  K I J N Z R U :  W i l l  t i e
H o n o t i r s b l e  M e m b e r  g i v e  t h e  r e a s o n s  f o r  h i s  r e f u s a l  ?

Thb Honoubablb Mb . A .  J .  R A I S M A N :  I  d i d  n o t  e i p a n d  t h e
a n s w e r  b e c a u s e  t h e  r e p l y  i s  o b v i o u s .  A n y  m e m o r a n d a  p r e p a r e d  i n  t h e  S e c r e ­
t a r i a t  p r e l i m i n w y  t o  ^  O t t o  N e i m e y e r ’ s  R e p o r t  a r e  o b v i o u s l y  o ^  a  c o n f i ­
d e n t i a l  c h a r a c t e r .

Thb HoNOxnuBLB Pajcdit H I R D A T  N A T H  E U N Z R U :  A r e  n o t  m e m o ­
r a n d a  s u p p l i e d  t o  c o n f e r e n c e s  a n d  p e r s o n s  s p e c i a l l y  a p p o i n t e d  b y  G o v e r n m e n t  
t o  c o n d u c t  e n q u i r i e s  p n b l k h e d  i n  n u m e r o u s  c a s e s ?

Thb HoNOxntABLB M b .  A .  J .  R A I S M A N  :  T h e y  a r e  i n  s o m e  c a s e s .  T h e y  
axe i n  c a s e s  w h e r e  a  C o m n u B s i o n  i s  o o n d n c t i n g  t h e  w h o l e  o f  i t s  p r o c e e d i n g s  i n  
p u b l i c .  B u t  t h a t  w a s  n o t  t h e  c a s e  w i t h  S i r  O t t o  N e i m e y e r ’ s  e n q u i r y .

T h e  H o n o u r a b l e  pA N nrr H I R D A Y  N A T H  K U N Z R U :  I n  t h e  c a s e  
o f  t h e  M e s t o n  C o m m i t t e e  w h i c h  e n q u i r e d  i n t o  t h e  f i n a n c i a l  r e l a t i o n s  b e t w e e n  
t h e  i J T O v i n c e s  a n d  t h e  G o v e r n m e n t  of I n d i a ,  w e r e  n o t  m a n y  o f  t h e  d o c u m e n t s  
p l a c e d  b e f o r e  i t ,  b o t h  o f  L o c a l  G o v e r n m e n t s  a n d  t h e  G r o v e r n m e n t  o f  
p u b l i s h e d  ?

T h e  H o k o u k a b l e  Mr. A .  J .  R A I S M A N :  I n  t h e  p r e s e n t  c a s e  m e m o r a n d a  
w e r e  p r e p a r e d  b o t h  o n  t h e  p a r t  o f  t h e  C e n t r a l  G o v e m n i e n t  a n d  t h e  p r o v i n c e s ,  
a n d  S i r  O t t o  N e i m e y e r  a i m  v i s i t e d  t h e  h e a d q u a r t e r s  o f  v a r i o u s  p r o v i n c e s .  
T h e  c a s e s  o n  b o t h  s i d e s  w e r e  f u l l y  p l a c e d  b e f o r e  h i m  a n d  t h i s  w a s  e s s e n t i a l l y  
a  m a t t e r  o f  p u b l i c  f i n a n c e .  I t  w a s  a  m a t t e r  i n  w h i c h  t h e  G o v e r n m e n t  a l o n e  
w e r e  i n  a  p o s i t i o n  t o  f u r n i s h  m a t e r i a l  o f  v a l u e ,  a n d  I  d o  n o t  s e e  h o w  t h e  q u e s -  
t w n  o f  p u b l i c i t y  a r i s e s .



T h s  H onou iubue Mb . H O S S A I K  I M A M ' :  W a s  t h e  f u l l  f i g u i e  o f  t b e  
t n n a f e r  o f  p r o v i n c i a l  f a n d s  p l a c e d  b e f o t e  S i r  O t t o  N e i m e T e r ,  t h e  a m o i m t  
t i a n B f e r r e d  f o r  w h i c h  p r o v i n c e s  w o u l d  h a v e  t o  t a k e  l e s p o n s i b U i i y  ?

T t t t !  H o N O t i R A B L E  M b .  A .  J .  R A I S M A N :  T h e  G o v e r n m e n t  o f  I n d i a  
p l a c e d  f u l l y  a n d  f r e e l y  a l l  t h e  m a t e r i a l  a t  t h e i r  d i s p o s a l  b e f o r e  S i r  O t t o  
N e i m e y e r .  *

Honoubablb Mb. H O S S A I N  I M A M ; Waa this information avail* 
able at that time, the amoimt involved ?

Thb Honoubablb M b .  A .  J .  R A I S M A N :  T h e y  p l a c e d  b e f o r e  h i m  a l l  
t h e  i n f o r m a t i o n  w h i c h  w a s  a v a i l a b l e ,  a n d  o b v i o u s l y  c o u l d  n o t  p l a c e  b e f o r e  
h i m  a n y t h i n g  t h e y  h a d  n o t  g o t .

Thb H on ou bab lb  P an dit H I E D A Y  N A T H  K U N Z R U :  W h a t  w o u l d  
b e  t h e  h a r m  i n  p u b U s h i n g  t h e  p a p e r s  s o  t h a t  w e  m i g h t  k n o w  t h e  g r o u n d s  o n  
w h i c h  a  d e c i s i o n  w a a  r e a c h e d !

Thb HoNoimABLE Mb. A .  J .  R A I S M A K :  I  believe I  am correct in saying 
that no separate note on this subject was prepared. The statistics and figures 
were merely part of the figures which haid to be taken into account in the 
settlement.

T h b  Honoubablb Mb. H O S S A I N  I M A M : N o  n o t e  was i n e s a n t e d  f
The Honourable the P R E S I D E N T  :  Q u e s t i o n  N o .  2 2 6 .

Fibst and Thibd Class Fabbs charoed by the B .  N .  R .  between Howrah
TO Kalyan, etc.

2 2 6 .  The Honourable Mr. H O S S A I N  I M A M  :  W i l l  G o v e r n m e n t  p l e a s e  
s t a t e  t h e  f i n t  a n d  t h i r d  c l a s s  f a r e s  b y  t h e  B . N . R .  b e t w e e n  t h e  f o l l o w i o g  
r t a t i o n s  a n d  t h e  r e a s o n  f o r  i n c o n s i s t e n c y ,  i f  a n y  : —

H o w r a h  t o  K a l y a n  a n d  H o w r a h  t o  B c n n b a y ,  B o m b a y  t o  K h a r a g p u r  
a n d  B o m b a y  t o  H o w r a h  t

The Honourable S i r  G U T H R I E  R U S ^ I L L  :  I  a m  l a y i n g  o n  t h e  t a b l e  
a  s t a t e m e n t  s h o w i n g  t h e  f i n t  a n d  t h i r d  c l a s s  f a r e s  b e t w e e n  t h e  s t a t i o n s  
r e f e r r e d  t o .  I  p r e s u m e  t h e  i n c o n s i s t e n c y  m y  H o n o u r a b l e  f r i e n d  r e f e r s  t o  h a a  
r c f e r e n c c  t o  t h e  t h i r d  c l a s s  f a r e s  bUween H o w r a h  and K a l y a n  a n d  between 
B o m b a y  and K h a r g p u r ,  b e i n g  h i g h e r  t h a n  t h o s e  b e t w e e n  H o w r a h  a n d  B o m b a y .  
T h i s  i s  d u e  t o  t h e  B . N . R .  q u o t i n g  s p e c i a l  f a r e s  b e t w e e n  H o w r a h  a n d  via 
N a g p u r  f o r  t r a f f i c  t o  a n d  & o m  B o m b a y  i n  a d j u s t m e n t  w i t h  t h o s e  a p p l i c a b l e  
b y  t h e  E . l . R .  r o u t e  v i a  N a i n i .

T h e  m a t t e r  b e i n g  w i t h i n  t h e  c o m p e t e n c e  o f  t h e  B . N . R .  A d m i n i s t r a t i o n ,  
t h e  H o n o u r a b l e  M e m b e r ’ s  q u e s t i o n  a n d  t h i s  r e p l y  w i l l  b e  s e n t  t o  t h e  A g e n t  f o r  
h i s  c o n s i d e r a t i o n .

The Honourable Mb. H O S S A I N  I M A M :  W i l l  t h e  H o n o u r a b l e  M e m b e r  
e x p l a i n  t h e  d i f i e r c n c e  b e t w e e n  t h e  f i r s t  c l a s s  a n d  t h i r d  c l a s s  f a r e s  ?  D o e s  t h e  
s a m e  p r i n c i p l e  a p p l y  i n  b o t h  c a s e s  ?

The Honourable S 01 G U T H R I E  R U S S E L L  :  A c t u a U y  I  b e l i e v e  what 
t h e  H o n o u r a b l e  M e m b e r  m e a n s  i s ,  w h y  a r e  t h e  f i r s t  c l a s s  f a r e s  m o r e  f a v o u r a b l e .  
t h a n  t h e  t h i r d  c l a s s  ?  T h e  r e a s o n  i s  t h a t  t h e  E . I J I . ,  h a v e  a  l o w e r  b a s i s  f o r  
M I O O C S  B
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a i ?

t i u i d  e l a a s  f a r e s  t h a n  t h e  B . N 3 .  e v e n  a l t h o u g h  t h e  E . I . K .  m  a  I t i n g a  t d u t e ,  
i f  t h e y  c h a r g e d  t h e i r  o r d i n a i j  ‘ b a s i s  a n d  t h e  B . N . B .  t h e i r  b a s i s ,  t h e  B . I . R .  
t h i r d  c l a s s  f a r e  w o u l d  b e  c h e a p e r  t h a n  t h a t  o f  t h e  B J i . R .  K i a t  i s  t h e  r e a s o n ,  
I  t h i n k -  T h e  d i f i e r e n o e  b e t w e e n  t h e  f i r s t  c l a s s  o n  t h e  E . I . R .  a n d  t h e  f i n t  c l a s s  
o n  t h e  B . N . R .  i s  n o t  a s  g r e a t .

The H o M o i m A B L B  M r .  H O S S A I N  I M A M  :  W i l l  t h e  H o & o u r a b l e  M e m b e r  
s e e  t h a t  t h i s  i n j u s t i o e  i s  r e m o v e d  1  .

T h s  H o m o i t r a b l b  S i r  G U T H B I E  R U S S E L L :  I  c a n n o t  a d m i t  t h e  
m j u s t k i e .

SkUtmaU.
H i e  £ k m  M W  M  i U l o w s : —

I. m .
lU . a. p. Ra. ». p.

Between Howrah and Kalyan . .  . .  124 11 9 22 8 9
Between Howiah and Bombay . .  . .  127 12 9 19 10 9
Betmeen Bombay and Khugpiir . .  . .  m i l  0 21 11 0

B xtbm sion  op t h e  T u jsph o n b  T b u n k  L in e  to H yd er a b ad  (D eccan).
2 2 7 .  T h e  H o n o u r able  M r .  G .  6 .  M O T I L A L :  W i l l  G o v e r n m e n t  b e  

p l e a s e d  t o  s t a t e  t h e  r e a s o n  o f  t h e  t e l e p h o n e  t e n n k  l i n e  n o t  f e t  b e i n g  e x t e n d e d  t o  
H y d e r a b a d  ( D e c c a n )  w h i l e  i t  i s  c o n n e c t e d  t o  B o l a r a m ,  w l u c h  i s  a ^ u t  1 0  m i l e s  
a w a y  f i r o m  H y d e r a b a d  ( D e c c a n )  ?

T h e  H onourable  Mr . A .  G .  C L O W  :  T h e  H y d e r a b a d  G o v e r n m e n t  h a v e  
n o t  y e t  e x p r e s s e d  t h e i r  w i s h  t h a t  t h i s  s h o u l d  b e  d o n e .

D R A F T  C O N V E N T I O N S  A N D  R E C O M M E N D A T I O N S  O P  T H E  I N T E R ­
N A T I O N A L  L A B O U R  C O N I T E R E N C E  L A I D  O N  T H E  T A B L E .
T h e  H o nour able  M r .  H .  D O W  ( C o m m e r c e  S e c r e t a r y ) :  S i r ,  I  l a y  o n  

t h e  t a b l e  t h e  D r a f t  C o n v e n t i o n s  a n d  R e c o m m e n d a t i o n s  a d o p t e d  b y  t h e  
T w m t y - f i r s t  a n d  T w e n t y - s e c o n d  ( M a r i t i m e )  S e s s i o n s  o f  t h e  I n t e r n a t i o n a l  
L a b o u r  C o n f e r e n c e  a n d  a  s t a t e m e n t  i n d i c a t i n g  t h e  c o u r s e  o f  a c t i o n  w h i c h  t ^ e  
G o v e r n m e n t  o f  I n d i a  p r o p o s e  t o  t a k e  i n  c o n n e c t i o n  w i t h  t h e  D r a f t  C o n v e n ­
t i o n s  a n d  R e c o a m w n d a t i o n s .

STATEMENT.
H w {bUowing atatomoat grras paitioahm of the ooone wfaicb the GoTerameat of 

Lidia piopoae to fcdlow in respect of the Draft ConTentiont and ReoommendationB adopted 
by the Twanty-fint and Twenty-aeoond (Maritime) Seanons of the International Labour 
Oonfennoe held at Oeneys in October 10S6 ;—

TwnUff-firtt SesMon.
Hie Oonveution aeeka to regulate the mMcimnm hoon of work and to preaoribe a 

minimam manning acale for certain daaaes of abipa engaged 
t. (•) J. Draft CouMXtM on international voyagea. The boma of woric of Tnrflm 
mutwnimg Bomt tf Wort  m Seamen are not at present regulated by law and are left to be 

,  aettled between the ahip-ownen and aeaanen at the time of 
iinJaf Bow tf <m engagement, but it iannderatood that they work conaiderably
Btm* mi Mtmmins- lo n ^  hoin  than European aeamen. The Government of 

India an  of the opinion that it will not be praoticable to tsing 
down immediately the laacar’a honra of work to the aoale preaaribed In tiie Convention.



m t lfX  COKVBHTIONS AND BBCOMMBNDATIO|» OF THX INTERNATIONAL 4 8 1
LABOUR OONFHRBNCB LAID ON THE TABLB,

They, however, feel thst some regoktion of the hoimxJ w k  of Indian seamen Is neeeasary, 
and for this purpoee they propose to address the PrinoipW Offloers of the Mieroanlale Marine 
Departmetit, Chambers of Oommeroe, Shipping OorAfiMcm, 8eamen*s Unioiis, etc., in 
India, and to approach the British shipping oompanles employing lasoam to secnre their 
oo-operation in the matter.

The Draft Reoommendtion oonoeming Hours of Work and Manning is complementary 
to the Convention on the snbject, and recommends the regulation of hours of work and 
manning in the classos of vessels excluded from the scope of the Convention. It is not 
proposed to take any separate action on the Recommendation.

/ / .  ConvtnUon am- The question o f giving effect to these ConventioDs is still
UabOî  of ^Ship  under examination, and the results o f that examination will 

^  p b o ^  before the Legislature at a future senrion.
III. DfoH CoJLniiim Convention is designed to grant the concession of

€mmnĝ ieJbme§B intmwo* holidays with pay to seamen, and its main provision entitles 
Smmen. a seamen after one year of continuous service with the some

7F. Dntft Convention eon- undertaking to a paid holiday according to a prescribed 
timing the mtmmwm require- gcale. The question as to how h r  it woukl be practicable 
feT  to give e i ^  to to  provWoM in refen ^
board merchant ekipe. Pnnoipal Officers, Mercantile Marine Department, CSiamberB

F. DnUt Oonvtniim eon- of Commerce, Shipping Companies, Seamen's UnioDs, etc., 
eeming Annual Haidofe tciih in this country for their views. The re| îes received show 
Patf for Seamtn, practically all the authorities, etc., consulted except the
idl-India Seamen’s Federation, are of the opinion that the provisions are not suited to the 
conditions prevalent in India. They also indioiUe the possibility that the adoption of the 
Convention, far from benefiting Indian seamen, might effect them adversely in more than 
one way, as for instanccj affecting thoir continuity of servioe, scale of wages, etc. In 
the circumstances, the Grovemment of India do not propose to take any action on the 
Convention.

The Recommendation contains certain suggestions for the provision of wel&rB measures 
for the physical and moral well-being of seamen. Some of 

 ̂  ̂ . the measured suggested are already in force at Indian ports,
of ^  Recommendation has been referred to the maritime

m Poru. Provincial Governments, the various Port Authorities, the
Principal Officers, Chambers of Commerce, Shipping Companies, 
Seamen's Unions, etc., for their views as to what further

action wouki be poadble.
TwefUy-second Session,

This Gonvention is only a revise of the Convention adopted by the Conference in 1920 
F/7 fixing the minimum age of admission of children to empk>y-

cmjmnj the mimmum Age ment at sea at 14 yean. After a careful examination of the
Admis^ of Chihren In Bm- original Convention in consultation with the maritime Local
pkymeni at Sea, Govemmentfi, it was found that the provisions of the Conven­
tion oookl be given effect to in India only subject to the following two reaervations

(f) that it should apply only to foreign-going ships and hon»-trade shipsofaburd^ 
exceeding 300 tons, i.e., to  cases where agreements with seamra were required 

 ̂ to be entered into by the Indian Merchant Shipping law, and 
{ii) that nothing in the draft C onven tion  should be deemed to interfere with the 

Indian custom of sending young boys to sea in charge of their fisthers or 
near relatives.

As, however, it wh ruled that the ratifiortion of a Convention o ^ o t  be acoompMied 
nMorvantioiu. the Government of India wore unable to ratify the Oonvonti^ but 

m n  taken to amend the Indian Merchant Shipping Act, 19M, so as to conform to the 
pnviaion* of the Convention subject to the above reservations.

In the Draft Convention as revised by the 22nd S essi^  the m i^ n m age<rf w n ^ y -
m snt hM been raised from U  to 16 years. A f t e r  c o n s i^ o n  with the mterests oonoor^
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tkB Ooy«mmaiil Lidia m  no dbjootion to this ohango, but the oiraiiDftaiioet whiA  
nmoritatad tbe makliig of reeervstions on the former oocmnaa itil] exist It i» Moord- 
ingly propoood to unend the Indtitik Merohnat Shipping Act the next miitable oppor* 
tnnity ao at to imiie the minimum «ge of em p b ym ^ from U  to 16 yean* subject to the 
existing reeerrations.

BULLKTIOT OF INDIAN INDtJSTRISS AND LABOUR (NO. 60 OF 1W7)-

APPENDIX 1.

DRAFT OONVSNTION OONOBRNINO H 0U B8 OF WORK ON BOARD SfflP  AND
MANNING.

(The formal preamble is omitted).

PART L--SCJ0P1  AKD D m m n oiis.
Arhele L

1. This OonToation appUee to every sea-going maohanioally-propelled Tessei» whether 
inUioly or piinUely o w ^  whieh:

(a) is registered in a territory for which the Cowentioa is in force;
(5) is employed in the transport of cargo or passengers for the purpoee of trade; and
(e) is engaged on an intomational voyage, by which is meant any voyage from a 

port of one oooniry to a port outside such country, every colony, oyerseaa 
territory, protectorate or tanitory under suseiainty or mandate bning re­
garded as a separate country.

% This OonTentkm does not apply to :

<a) saiifng vessels with auxiliary engines; or

(b) vessels engaged in fishing, whaling or similar pursuits, or in opeiatioiiB directly
connected therewith.

3. Any Member may exempt vessels registered in its territory from the application of 
this Convention while such vessels are exclusively engaged in voyages upon which they do 
not proceed further from the country form which they trade than t ^  nearby ports of 
DMghbouring countries within geographical limits which:

(a) are clearly speeified by national laws or regulations;
(b) are uniform in re^>ect of the application of all the proviaionB of this conven­

tion ;
(c) have been notified by the Member when registering its ratification ky a declara­

tion annexed thereto; and
(d) have been fixed after consultation with the other Members concerned.

Afiirk 2,
For ihB purpose of this Convention the following expressimis have the meanings 

hereby assigned to them ;

(a) tons ** naaiis gross registered tons;
(() ** officer ** means a person other than a master ranked as an oiBosr by iialioiial 

laws or regulations,.ooUective agreement or custom.
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(e) “ rMng om m  a member of the orow othfv than an offloer;
{d) “ hours of w o^ ” hmmlub time during whioh a member of the crow i#

the orders of a saperior to do any work on aoooimt of the vessel or t l»  own*# 
or to be at the dispoaal of a superior outside the <vew> quarters.

PART II.— H ou bs o f  W o e k .

ArtieU 3.
This part of tlus Convmitioii does not apply to : 

(a) oflloers in charge of departments who do no keep watoh;
<6) wireless operators and telephonists; 
ic) paata,
(d) dootors;
(e) nursing staff ezolusiToly engaged on nursing duties or hospital staff:
( /)  persons working exolusively on'their own account;
(g) penooa ranoiiBfatod eulusiTely by a shavs of profits;
(h) persons whose duties are oolnneoted solely with the caigo carried on board and

who are not in fact in the ^plo}rmfmt eitli^r of the owner or of the master ;
(t) travelling dodkm ; * ^
(j) crews cooosting anliiely of members of the famiiy« as defined by JoatsoiiaLlawa 

or rogulations, of t ^  owner of the vessel.

Article 4,
1. In vessels of over 2,(100 tons the hours of work at sea and on arrival and sailing days 

deck rating whoso time is divided into watches shall not exceed eight in the day nor 
ahall they eju)<>ed ^ty>six in the week.

 ̂ 2. In veasoia of over 700 tons tl>e hours of work at sea and oaanivai and mailing day
id dsok ratings employed as day workers shall not exceed «ight in the day nor shall they 
WKMxl forty-eight in the week.

8. Hours in excess of the limits prescribed in paragraphs 1 and 2 may be worked on 
arrival and sailing days. Whether or not such hours are to be worked and where such 
hours are allowed the conditions under which they may be worked sliall be determined by 
national laws or regulations or collective agreements.'

1. In vessels of over 700 tons the houn of work at sea and on arrival and sailing day?i 
of engine-room and stokehold ratings whose time is divided iQto watches shall not exce^  
eight in the day nor shall they exceed fifty-six in the week; provided tbat extra time may 
be worked for the normal relieving of watches and the hoistmg and dumping of ashes.

2. In vessels of over 700 tons the hours of work at sea and on arrival and sailing 
days of engine room and atokehold ratings employed as day workers shall not exceed 
ei|^t in the day nor ahall they exceed forty-eight in the week.

3. Hours iii excess of the limits preecribed in paragraphs 1 and 2 nmy worked on
arrival and sailing days. Whether or not such hours are to be worked and such
hours are idlowed the conditions under which they may. be worked shall be detcrmmed

national laws or regulations or collective agreements.

Article 6,
1. In vessels of over 2,000 tons the hours of work at sea and on arri\^ and sailing day

oldaek officemahaU not exceed eight in the day nor shaU they exceed lifty-six in the week.
2. Provided that one additional hour per day may •be worked at sea and on amval and

sailing days for navigalaoiial or clerical purpoaea. ^  "



8. ProTided alao that additioiuJ houn may be worked oooasicmally when the master 
deems it' necmwiy to order Ytnto offioere to keep watch simultaneoealy, to however 
that in oo shall any oflRoer be required in virtue of this paragraph to work more than 
tmtiwe l»»im in any day.

4. In veaBeb of ov6r 700 ton* the hoori of work at sea and on arrival and miling days 
of deok officen employed as day workers shall not exceed eight in the day nor shall they 
ttsoeed ferty-eigfat in the week. ‘ •

6. Hours in excess of the limits prescribed in paragraphs 1 and 4 may be worked on 
amval and sailing days. Whether or not such hours am to be woriced and w hm  such 
houis are allowed the eooditinns under which they may be woriced shall be determined 
by national laws or regulations or collective agreements.

6. The proviflkm of this Article apply to apprentices and cadets in the deck depart­
ment.

AriicU 9.

1. In vessds requirad n dar Afiiks 16 to oanry tteee or msie enginMr offiom, the 
hoois of work of snoh officers at spa and oqi arrival and sailing days shall not exceed eight 
in tho day nor shall tiiey exceed flft^-six in the week̂

2. In Teasels of over 700 tons the hours of work at sea of engineer officers emptoyed as 
day worken shafl not exoeed ŝ gjh* in the day nor shall they exceed ibrty-eight in the week.

8. The proviskms of this Article apply to apprentices and cadets in the engine-room 
department.

AfHeUS.

1. In vessels to which this Conventkm applies the following provisioos shall apply 
to desk, eogBM-Foom and sMwliold ratings and to deck and engineer officers* hidnding 
appwntices sad cadets in the de<^ and engine-room departments* whenever sea watches 
are nispended in any port;

(а) hours cf work shall not oxceed eight In the day nor shall they exceed forty-eight
in the week;

(б) the weekly rest day shall be obwnred and on that day no woric shall be required
except as overtime or for the purpose of ordinary routine and sanitary 
duties, any work required for tho purpose of such duties to be included in 
the ordinary limit of forty-oight hours;

(c) exceptions to these provisions may be made in accordanoe with national laws 
regulations or collective agreement in the case of ratings required for the 
safety of the vessel or persons on board Or for the preservation of the caigo.

2. Sea watches shall normally be suspended if the vessel is expected to stay in tbs port 
for more than twenty four hours following its arrival unless in the judgment of the master 
the saftey of the vessel would be prejudio^ thereby.

3. I f sea watchos are maintained in port, all time worked in excess of the limits odf 
hours prescribed by or permitted under paragraph 1 of this Article shall except in the case 
o f;

(a) watches maintained for the safety of the vessel; and

(b) watches worked within twelve hoan after arrival or within twelve h om
before M lix ^  ,

be regarded as overC ^ for which tM^Tating or officer shall be entitled to be eomqp6nseM » :

4d4 • ' ̂ U N O IL  OF 8TATB. [2 n P  OOT. tW 7 -
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^rtiefcP. .............

1. In all voMelfl to which thia Convention applied in respect of which therfe 1« in‘force:
(а) A safety oertifioate issued in accordance with the provisions of the Intematiraal

Convention for the Safety of Life at Sea for the time being in force ; or
(б) a passenger certificate,

the hours of work at sea of ratings in the catering and clerical departments shall be so 
armaged as to ensure to each such rating not less than twelve hoars’ rest during any 
period of twenty'four hours, including a rest period of at least eight consecutive hours.

2. In all vessels to which this Convention applies, other than vessels in respect of 
which there is in force one of the certificates referred to in the preceding paragraph, tlie 
hours of work at iiea and on arrival and sailing days of ratings in the catering and 
clerical departments shall not exceed ten in the day.

8. In all vessels to which this Convention applies the houn of work in port of ratings 
in the catering and olerical departments shall not exceed dght in the day, snbjeot to such 
OKoeptions as may be p erm its by national laws or regoliSaons.

Ariidt 10.

1. Rating and daok and engineer officen indnding appMitioes and cadets may be 
required to w o^ in excess of the limita of hours prescribe by or permitted under the 
preoeding Articles of this Part of this Ccmvention, subject to t ^  conditions that: ^

(a) all such time worked shall be regarded as overtime for which th ^  shall be 
entitled to be compensated; and

(a) there shall be BO consistent working of ovntime.
2. The manner or rate or rates of such compensation shall be ptesciibed by national 

laws or regulaticms or be fixed by collective agreemMit.
AHieUll. ‘

1. No rating under the age of 16 years shall work at night,
2. 1 !^  the purpose of this Article the expression ** night ** means a period of at least 

ainecoiiBeoative hom  between times before aj^  after midnight to be prnocibed by national 
laws or regulations.

Artidel2.

The {novisions of this Part of this Convention do not apply to :—
(а) work which the master deems to be necessary and uigent for the safety of the

vessd, cargo, or persons on board;
(б) work required by the master for the purpose of giving assistance to the otber

vessels or persons;
(e) musten, fire, lifeboat and similar drills of the kind preseiibed by the Inter­

national Convention for the Safety of Liie at Sea for the time being in force;
(d) extra work resulting from the sickness of or from injuiy to any <̂ Scer or

or from any unforeseeable reduction in the number of officers or ratings in 
the course of the voyage;

(e) extra work for the purpose of customs, quarantine or other health formali-
lities;

(/) work by officers for tho determination of the position of the vessel at noon.
PART III.— Manionq.

Article 13,
Every vessel of over 700 tons shall be sufficiently and efficiently manned for the pur. 

poMB o f ,
(a) safety of life at sea; and
(b) making p o ssib le the application of the rules relating to hours set forth in Pert II
' of this Convention,  ̂ '

and more partioulsr^ every such vessel shall comply with the min mum requireoMnk 
as to manning set forth in this Part of this ConvenitiPMd.

•
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Artieie 17.
If in the ooune of a yoyuge as a m o lt of death, accident or any other oatiae a TosMel 

eeaaet to have available the number of offioen or r a t i^  required by the preoeding Artioles 
the matter shall make up the d^oienqy at the first reasonable opportunity.

PART IV.— Gekebal Pbovisiovs.

ArlieUJS^
*nke shipowners*, offioers* and seamen’s organisations oonoemed shall, so far as is 

nasonable a ^  praotioahle, be taken into oonsnltatioa in the framing ol all laws or regula- 
tidis for giving effect to the provisions of this Convention.

ArOck 19.
1. Baoh Member whioh ratifies this Convention shall be responsible for the applioa- 

tioa of its provisions to vessels registered in its territory and shall maintain in foroe national 
lai#i or regulations whioh

(a) determine the respeotive responsibllitiee of the shipowner and the master for 
ensuring oonlpUanoe therewith; '

(5) presoribe ade<]̂ uate penalties for any violation thereof;
(e) provide for adequate public supervision of compliance with Part III before 

a vessel leaves a home port on an international voyage;
(i) require the kn>eping of records of all overtime worked in pursuance of Article

10 and of the compensation granted in respect thereof; apd ,
(s) ensure to seamen the same remedies for recovering extra payments in respect 

of overtime as they have lot recovering other arrears of wages.
2. In any case in w hM  it comas to the knowledge of th« competent anrt^ority of a

port that a voasol registered in a territory for which this Convention is in force in virtue 
of ratification by another Member is not carrying the number of officers and ratings re­
quired by Part III of this Coiivantion tho said authority shall so notify the consul of the 
MdMember. *

AHicU20,
Nothing in this Convention shall affect any law, award, custom or agreement between 

flMpowan aj[^ seamen which ensures more favourable conciUtions than those provided 
Ibis Convention.

Artide2L
1. Vessels existing at the date of the coming into force of this Convention in respect 

of whioh the competent authority of the territory of registration is satisfied, after comult- 
ing the organisations interested, that the cirouinatances are such that the provision of 
fresh accommodation or other permanent equipment necessary for an increased crew is not 
rsasonably powible may be exempted, from the application of the Convention.

2 Such exemption shall be granted by the issue of an exemption certificate, whioh 
shall be carried on the vessel, exempting the said vessel from such of the requirements of 
thia Convention as are specified in the said certificate.

3. Bxemption certificates shall not bo issued for a period exceeding four years at a 
time.

4. Kvery Member taking advantage of the jxrovisions of this Article shall communi­
cate to the lattvnational Labour Offict) in the annual report upon the application of this 
Convention: <

(a) the texts of all laws and regulations relating to the grant of ^em(>ticm under
, thisArtiole;

> (b) particulm as to the number of vessels and total tonnage in xespect of which
examptoi certificate fc»r the time being in force ; and .



(c) any obs3rTatioQ9 as]to tho grant of (MBBOiption made by tba ship-ownefs’t offioen* 
and aeamen's ocganisations ooooetiied*

PART V.—Fw al  Pboyibiokb. ;

Amd€22.
1. In respeot of the torritorieB referred to in Article 35 of the Constitution of the 

IntefnatioarJ Labour Organisation* eaoh Member of the Organisation which ratifies this 
OoiiTeiktiooi sh^ll appesid to its yatiifioatina a deoUratiop stating:

(а) the territories In respeot of which it undertakes to apply the pro*«irioQs of the
Conyention without modifioation;

(б) the territories in respect of which it undertakes to apply the provisiQns of the
Convention subject to modifications, together with details of the said modi- 
fioatkm;

(e) the territories in respect of which the Convention is imqiplioable and in such oiMWI 
the grounds on which it is inapplicable;

(cO the territories in respect of which it leservw its dmmkm.
2. The undertakings refierred to in sub-paragraphs (a) and (6) of pangiaph 1 of this 

Aitideah»ll be deemed to be an integral part of the ratil^tion and shall have the force of 
istifkation.

3. Any Member may by a subsequent declaration cancel in whole or in part any re­
te rtia n s made In its drighia] declantion in virtue of sub-pankgraphs (e) or (d) of 
parsgraph 1 of this Artiole.

ArUdegS.
The formal ratifioatkm this CoAventioa ihall be oommanioated to tbp 8eora<Uc7- 

GeoenJ of the Leagoe of Natkms lor registmtioii.

ArUde 24.
1. This Ocmventkm shall be binding only upon those Membersof the Tnteroftiirmî  

Labour OrganisaTion whose ratifications have been registered with the Seoretary-Ctoe- 
ral.

2. It shall oOme into fofoe six months after the dale on whidi there have been regis* 
tered by the Secretary-General of the League of Nations the ratifications of five M e m l^  
of the Organisation each of which has a mercantile marine tonnage of not less than one 
million tons.

3. Thereafter, this Convwition shall eooie into foree for any Member sixmooths after 
the date on which ita ratifleaHoat has been registered.

Ar§idt 2S.

As soon as th^ ratifications of five oi the Members menfcloiied In the second paragraph 
of Article 24 have been registered* the Socretary-Genoral of the Leagm of Nations shall so 
IKitify all the Membt^ of the International Lalx>ur Organisation. He shall likewise notify 
them of the registration of ratifications which may be oommunioatod subsequently by other 
Members of t ^  OrganiMtion.

Ariicle 26.
1. A Member which has ratified this Convention may denotinoe it after the expiration 

of five years from the date on which the Convention first oomes farto force by an sot com- 
m u n ici^  to the Secmtary-Qeneral of the League of Nations for registration. Such dê  
imnoiataon shaUnot take effect u i ^  one year after the date on whieh it is register^.

2. Each Member which has ratified this Conwntiofi and which does not, within the 
yesr foUowing the egpiwition of the period of ftv^ yeat^ mentioned in tbs pmedkig para­
graph, ezerdse the r i^ t  of demmoiatkm provided lor in thir Arttole, will be bound for

<86 V oodmcul ov  iik&n. {M r o  O o rU S il-



O O K W ^O K S AND BBO0MSBKDATIDVS OF THX IKTEBNATIONAL 48B
LABOUB CON7EBENCE LAID ON THE TABLE.

another p e i^  of five yean and, thereafter, may denoonoe tbia Convention at the expiration 
of eaoh period of five years under the terms provided for in this Article.

AHicU 27.
At the expiration of eaoh period of five years after the coming into foroe of this 

Convention, the Governing Body of the International Labour Office shall present to the 
General Conference a report on the working of this Convention and shall consider the de­
sirability of placing on the Agenda of the Conference the question of its revision in whole or 
in part.

AfHdt 2S.
1. Should the Coaferanoe adopt a new Conventioo revudng this Convention in whole 

or in part, then, unless the new Qonvention otherwise provides,
(a) the ratification by a Member of the new revising Convention shall ipao jure 

involve the immediate denunication of this Convention, notwithstanding 
the provisions of Article 26 above, if and when the new revising Convention 
shall have come into force;

(ft) as from the date when the new revising Convention comes into force this Con­
vention shall cease to be open to ratification by the Blembers.

2. This Convention shall in any case remain in force in its actual form andccmtentfiir 
those Members which have ratified it but have not ratified the revising Convention.

A r ^  29.

n e  Fnch and English texts of this Convention shall both be authentic.

RECOMMENDATION CONCERNING HOURS OF WORK ON BOARD SHIP AND
MANNING,

<Hie formal pramble is omitted.)

Having regard to the fact that the Hours of WoA and Manning (Sea) Conventiciit 
1986, does not regulate hours of work or manning in vessels engaged only in national coast­
ing trade;

That it allows each Member to except from the application of its provisioiis the vnsels 
rslened to in Aitide 1, par»gra|^ 3, of the said Convention, and

That some of its provisions do not apply to vessels below a certain tonnage ;
The Conference recommends that each Member which has not already regulated hours 

of work and manning in these difSerent classes of vessels should investigate ^ e  conditions 
obtaining in them in the light of the rules laid down in the said Convtmtion ; and

Fuither recommends that each such Member should take all necessary measures to 
prevent overwork and insufficient manning on such vessels.

DRAFT CONVENTION CONCERNING THE U A B IU T Y  OF THE SHIPOWNER 
IN  CASE OF SICKNESS, INJURY OR DEATH OF SEAMEN.

(The preamble is omitted.)

Article 1.
 ̂ ThisCoaveiitkm appUes toallpmoDsecnpbyed^on board any vess^ 9̂  tiian a 

war, wgistewd itt a tonitoiy for ifhkik this Oonvontion is m force and ordmanly en­
gaged in maritime navigation.



2, IVovidad that any Bfembor of IntmiatiooaJ Labcnir Organiflatioii nmy in Ht 
aatknal kws or tognlatraiiB make such oxceptlcn0 aa it deem« iiaoeMaary in respect c i :

(o) pmcm  employed on board :

(*) veawb of public authorities when sooh veneb are not sogaged in tcade;
(H) ooastwiae fishing boats;

(m ) boats of less than twenty >fire tons gross tonnage;
(tv) wooden ships of primitive build suoh as dhows and junks;

\6) penons employed on board by aa «m|doyer other than the ship-owner;
(«) penons MBDplojed aoMy ia ports in repairing. ckiaiMng, loading or unloading 

vessels;
(if) memben ol the shipowners* family;
(e)pikrtiL

AfHde 2*
1. H ie i^pownershaDbe liabAeinieepectof:

(o) sickness and injury occurring between the date specified in the articles of agree­
ment for rep^^ing for d ^  and the termination of tbe engagement;

(b) death resulting fran such sickness or injury.
2. Provided that national laws or regulations may make exoc^itlons in respect o f:

(a) injury incurred otherwise than in the service of the ship;
(() injury or sickness due to the wilful act, default or misbehaviour of the siek« injured 

drdeeeaeedpeiioii; > .
(c) aickness or infirmity int»tiooaDy eonoealed when the engagnnefit k  entered

into. *
S. National laws <vregulattaB provide that the slapwoner shall not be liable in 

leapaet of sicknees, or d e i^  directly attributable to sickness* if at the time of the engage* 
mcot the penon emptoyed refused to be medically examined*

Aftfck 3.
For the purpose of this Convention, medical care and maintenance at the expense df the 

sfaipsroner eoMprisea:
(a) medical treatment and the supply of proper and suffieknt medicines and thera* 

peutical appliancca; and
ib) board and lodging.

ArM e 4,
h  The sh^woner shall be liable to defray the expense oi medioal oare and mainte­

nance until the sick or injured person has been cured, or until the sickness or incapacity has 
been declared of a permanent character.

2, Provided that national laws or regulations may limit the liability of the shipowner
to defray the of medicAl caro and maintenance to a|peruxl which shall not be lestf
than sixteen wcdus from the day of the injur>’ or the commencement of the sickness.

3. Provided also that if there is in force in the territory in which tlie vessel is registered 
a scheme applying to seamen of compulsory sickncss insurance, compulsory accident insu­
rance, or workmen’s compensation for accidents, national laws or regulations may pio- 
v xk :

(a) that a shipowner shaft c^ase to be liable in respeot 0f a siide ov tnjoMi pMon 
from t&  time at wliicfa that person becomes etititled to medieai benefits wndsr 
the insurance or compensation scheme;

•MO < OOTOIOU. OF 8 T 4 9 . [2 n]> OoT. 1937*
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(5) thst the ihipowner shall oeaae to be liable from the tiine pmoribed by law
ibr the grant of medioal benefitB under the insnranoe or oompensatkm 
•oheme to the beneficiaries of such soheoieB, even when the sick or injuied 
penoQ is not ooyered by the scheme in question, unless he is excluded from 
the soheme by reason of any restriotion which affects particuUirly foreign 
workers or workers not resident in the territory in which the vessel is 
r e s t o r e d .

Artide 6.
1. Where the sickness or injury results in incapacity for work the shipowner shall be 

Ikbto:
(a) to pay fidl wages m  long as the sick or injured p e r ^  remains on boaid;
(6) if the sick or injured person has dependants, to pay wages in whole or in park

■s prescribed by national laws or regulations tern the time when he is landed 
until be has l»en  cured or the sickneas or incapacity has been declared of a 
permanent character.

2. Provided that national laws or regulations may limit the liability of the shipov
to pay wages in whole or in part in respect of a person no lon^r on board to a period whieh 

not be less than sixteen weeks tem  the tlay of the injury or the oommeneement of 
tlia sioknesB.

3. Provided also that if there is in force in the territory in which the yesselis registered 
a soheme appljring to seamen of compulsory sickness insurance, compulsory accident 
insurance  ̂ or workmen's compensation for accidents, national laws or regulations may 
pforide:

(a) that a shipowner shall cease to be liable in respect of a sick or injured person 
from the time at which that person becomes entitled to cash b e fits  under 
the insurance or compensation scheme;

{b) that the shipowner shall cease to be liable from the time prescribed by law for 
the grant of cash benefits under the insuranoe or compensation scheme to 
the beneficiaries of such schemes, even when the sick or injured person is 
not covered by the sdieme in question, unless he is excluded from the scheme 
by roaaon of any restriotion which affects particularly foreign workers or 
workers not resi^nt in the territory in w hi^ the veesel is registered.

Ariu^ 6.
1. The shipowner shall be liable to defray the expense of repatriating eveiy siok or 

injured person who is landed during the voyage in consequence of sickness or injury.
2. The pOTt to wUch the sick or injured person is to be returned shall be:

(а) the port at which he was engaged; or
(б) the port at which the voyage commenced; or
(c) a port in his own country or the country to which he belongs; or
{d) another port agreed upon by him and the master or shipowner, with the 

approval of the competent authority.
3. The expense of reî atriation shall include all ohargM for the transportation, 

acoommodation and food of the sick or injured person during the journey and his 
maintenance up to the time fixed for this departure.

4. If the sick or injured person is capable of work, the shipowner may discharge his 
liability to repatriate him by providing him with suitable empk)yment on board a vessel 
proceeding to one of the destinations mentioned in paragraph 2 of this Article.

ArUcU 7.
1. The riiipowenr shall be liable to defray burial expenses in case of death occurring on 

board, or in case of death occurring on shore if at the time of his death the deceased person 
was fFntitrktd to care and maintenance at the shipowner's expense.



2. NatioDAl 1»WB or regulfttioofl may proTide th»t burial expenaea paid by the 
■hipownor shall be reimbonied by an imraraaoe institatkm in eaaee In whioh fiomeral benefit
ii payable in leepeot of the deoeaaed peraon under laws or regulalknui seriating to sooial 
iniRiiaaoe or w «teien ’9 oompensatiocL

AHiâ  8.
Natknal laws or reguhUiona shall require the shipowner or his repreaentatlTe to take 

meaanrea safeguarding property left on board by siok, injured or deoeaaed penona to 
whom thia Obnvention apjdiea.

ArMe 9.
National laiSBorrggulatwttiaiialliiMiIrr ptoriaieiifor aequring the rapid and inexpensive 

settlement of dinwrtaa ooaeeming the liability of the shipowner under ihia Oonventkm.

AfikU W.
Hie ahipownor may be eierapted from liability under ArM ea 4, 6 and 7 of thia 

ObttTention in ao fer aa suoh liability is assumed by the poUUe authorities*
Artide I t

ThisCkmTantionandnatfOQallawBorvegulationsrektingto benefitsuaoderthisC^Ten* 
tioQ shall be so interpreted and enforced as to ensure equality of treatment to all 
aNimwn imapeefeiFd of natianality, domicile or raoe.

Article 72.

Nothing in thia OonTention shaD affect any law, award* custom or agreement between 
ahqpownsfs and aearoen whioh enaurea more iavomrable oonditiona thim thoae prOTided 
b j thia CSon mention.

AHieU IS.
1. In reipeot ol the tetriiorias refaerod to in Article 35 ol the OoostitiitiaQ of the 

Intematianal Labour Organisation, each Member of the Organisation wiiioh ratifies this 
Oooventaon shaD append to its ratifioation a declaration stating:

(а) the territories in respect of whkh it undertakes to apply the provtskxis of the
OonTeation without modificatian;

(б) the territories in respect of which it undertakes to apply the provisions of the
CcfiTeotion su b j^  to modifications, together with details of the said

4M 00001011.0? (2 »e»Oot.4^ 7.

(e) the territories in nspect (rf whioh the Convention is inapplicable and in suoh 
cases the grounds on which it is inapplicable;

(<f) the territories in respect of which it reserves its decision.
2. The undertakings referred to in sub-paragraphs (a) and (6) of paragraph 1 of this 

Article shaD be deemed to be an integral part of the ratification and shall have the foroe 
of ratification.

3. Any Member may by a subsequent declaration oancd in whole or in part aqy 
ie*rvations made in its original dedaraticn in virtue of sub-paragn^ihs (6), (e) or (dj 
ol pacagcai^ 1 of this Article.

Amde 14.
The formal ratifioations of this Convention shall be commnnioated to tha Seoralary* 

Qeneral of the League of Nations for registration.

ArtieU 15.
1. Thk Convention shall be binding only upon those Members of the Intenatkmal 

Labotff Organisation whose ratifications have been registered with the Secretary-
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2. It shaU oome into foroe twelve monthii after the d*te on whidh the ratifioatioiift of 
two Memben have been regifitered with the Secretary-General.

8. Thereafter, ihin Convention shall oome into loroe lor uiy Member twelve moothfl 
after the date on which its ratification has been registered.

ArM e 16.
Ab aoon as the ratifications of two Members of the International Labour 

Organisation have been registared, the Secretary-Oeneral of the Leagae of Naticnis shall 
so notify all the Members of the International Labour Organisation. He shall likewiw 
notify them of the registration of Ratifications which may be communicated subsequently 
by other Members of the Organisation.

AfUde 17.
L A Member which has ratified this Oonventioa may denounce it after the ezpira- 

tkm tan years from the date on which the Oonvootiaa first comes into force, by an act 
communioated to the Seeretary'Geoeral of the League of Nations for registration. Saoh 
dsnnnctiatifln shall not take effeet until one year after the date on which it is registered.

2. Each Member which has ratified this Convention and which does not, within 
year following the eoqplcation of the period of ten yeais mentioned in the preceding paca> 
grapli, easrase the r i^ t  of denimciation provided for in this Article, will be boomi ior 
another period of ten years and, thereafter, may denounce this Convention at the expira­
tion of each period of ten years under the terms provided for in this Article.

ArUeU IS.
At the espiration of each period of ten yeaw after the coming into force of tiiis 

Conventiont the Governing Body of the International labour Office shaD present to the 
General Conference a report on the woridng of this Convention and shall consider the desir­
ability of plu/̂ ing on the Agenda of the Conferaioe the question of its revision in Ti^le or 
in part.

Artidt 19.
1. the Conference adopt a new Convention revising this Convention in whole

or in pact, then, unless the new Convention otherwise provides, .
(а) the ratification 1^ a Member of the new revising Conventicm shall ipao jure

inv<4ve tha immediate denimciation of tiiis Convention, notwithstanding 
the proirisiocis of Article 17 above, il and when the new revising Convention 
shall have come into force;

(б) as fBpm the date when the new revising Convention comes into force this Con­
vention hHaII cease to be open to ratification by the Members.

2. This Convention nhmll in any case remain in force in its actual form and content 
or thoae Membeis which have ratified it but have not ratified the revising Convention.

A fM e SO.
The Franch and English texts of this Convention shall both be authentic.

DRAFT CONVENTION CONCERNING SICKNESS INSURANCE FOR SEAMEN.

(The preamble and formal articles at end are omitted.)

Article 1.
1 Everv neiaon employed as master or member of the crew or otherwise in the 

Mryio  ̂ of the on bo«d any veasd, other tlum • *hip of w»r. regwtered m •
for which this C on w ntion  is in foroe and engaged m m antime navigation or sea-fiahing, 
shall bo insured under a compulsory sickness insurance schomo.



2. ftoTided thftt ftoy M m bw  of the IntenwtioMl Lftboar Orouiintion nmy in ito
OAtioiuI kw f or ngulfttktna nak» Midi exoBiKaoiM M it deeiu in raspeotof:

(а) por»oa» employed on boud ve—eto of publiomthoritiM wbemvoh Taweb » n
not engaged in trade; ,

(б) penoos whoee wages or income exoeed • pneoribed unooat;
(e) penoM wko Me not paid »  mooey wage;

perBona not resident in tbeteRitary of the MaadbOTi
(c) petwnfe below or aboY» praaaKbed age-Bmits;
( /)  members of the employer’s bm O y;
(ff) pilots.

ArM » 2.

1. An insnred penon who is nodered inoapable of work and daprived -of Us w«(b« 
liy twsonB of aiokn^ shall be entitled to a oash beneftt fw  at Isaat the fint t wenty •>!« 
w »ks or one himdrad and e i^ ty  days of inoapaeity from aadinaladittf tk« first day for 
liAiidi benefit is payaUe. .

5. The right to benefit n »y  be avde eonditlanal opon the oooqiietioB of a qnaUfying 
period and of a waiting period «rf a few days to be owintedfifom the beginning o i^ in o a p a -

3. Tho oash benefit granted to tlio inrarad ponon shall oerBr be fixed at a rat« lower 
than that fixed by the general scheme of oompQlaory rioknant iniuimnoo, where suoh a 
■oheme exists but does not appfy to seamen.

4. Gash benefit m aj be withheld:
(а) while the insured person is on board or abroad;
(б) while the insured person is maintained by the insuraooe institution or from poblio

funds; provid^ that in such oase it shall only partially be withheld whoa the 
insured person has family responsibilitiee;

(e) while in respect of the same iilnass the insond penon reo^ym oompenaatioii 
from another sooroe to which he is entitled by law, so however that in suoh 
ease benefit shallonly be wiiolly or partially withheld if and so iar as each oonie 
pensation is equal to or less than the amount of the bensfit payable under 
the siokness inninnoe aoheme.

6. Cash benefit may be reduced or refused in the oase of sickness caused by the insured 
person's wUfnl misoondnot.

Articie 3.

1. The insured person shall be entitled free of charge, as from the commenoement of
hisilln^yss and at laast until the period prescribed for the g iw t of siokness benefit expires, 
to m^Klical tniAtm^nt by a fully qualimnl medical practitioner and to the supply of proper 
and sufficient medicines and appliances. . , ^

2. Provided that tho insured person may bo required to pay suoh part of the cost of 
medical benefit as may be prescribed by national lai^ or regulations.

3. Modical benefit may be withheld while the insured pm on is on board or abroad.
4« Whf̂ never tho drcumstonoes so require, the insurance institution may proyide for 

the treatment of the sick person in hospital and in such dase shall gran him full maintenance 
together with the neeessary medical attention and care.

Artkk 4*
1. When the insnred penon is abroad and by reason of siokness has lost his right to 

wages, whether preyioasly payable in whole or in part, the oash bemefit to which he wouki 
have beon entitled had he not been abroad shall bo paid In whole br in part to his CamOy 
until his ntvrn to the territoiy of the Member.

ooOTion. OP m t« . [8in>0€«. 1987.
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2. National Uwb or regolationB may pesoribe waathoriae the provision of the following 
banefita!— .
 ̂ («) when the innured pamoa haa family raapQntAiUlies, a qaak heneS

that provided for in Article 2 ;
{b) ia oaso o f the aiokaeas of mainbdrs of the inaured pmoiL'B family living in hia 

home and dependent OB him, aid in Und or in eaah«
ArUcle 6.

... a . National lawiKv ^i^alctianA ahall preaoribe ^  oonditionanndnr whieh an faauied 
woman* while in the tem tory of the Member, shall be entitled to maiteciiity benefit.

, ^biaonal lawa or regulaiioiia may preaesibe the eonditidns onder wkiah the wife 
of a^ioaored nun, while in the territory of the tfdoib^r, shall b& entitled to tn a im iiy  
benefit. ^

ArUele 6,
1. On the death of the inaured person, a oaah benefit of an amount proapribed. by 

iMtidiiallawB or t^egolations shall be paid to  the members of the family of tho d eoea ^  or 
be applied for defraying the funeral expenses.

2. Where there is in force a pension aeheme for tho survivors of deeeaaed seamen, the 
g ^ t  of the oaah benefit provided for in the preceding paiagmph ahallnot be aampniaaey^

Artkie 7.
The right to insurance benefit ahall continue even in respect o f sickness occurring 

daring a definite period after the termination o f the last engagement, which period shall 
be fixed by national laws or legniationa in snoh a way as to cover the normal interval 
between aucceasive engagements.

AHieU 8.
1. The insured persons and their emptoyors riiall sham in providing the 

monroea o f the aickneas insurance scheme.
2l National lawa or lagukUona may piovidp for m financial ooolribatioa by tha pnWi# 

aothoritiea.
Artkk 9,

1* fficknee msttrance ahail be adminiateved by aalf-goveming institutions, which 
ahall ha imdar the adnrinistertiwB and finanoiai auparvision o f the public authorities and 
ahall not be earned on with a view to profit.

2. laaaredperaoDa,andittihaoa8eofhi8urance institutioiisaetupspeeiaUyfor aeamen 
m dar Jawa or regulations tha amployeia alao, shall participate in t ^  management o f the 
inatitutions under auch conditions as may be prescribed by national laws or regulations^ 
which may alao provide for the participalaon o f other persona concerned.

«. 3. Provided that the administration o f sickness insurance may be undertaken directly
by tiie State where and so long aa its administration by self-governing institutions is ren- 
dased difficult or impossible by reason o f national conditiona.

ArtieU 10.
1. The Insured person shall have a right of appeal in case o f dispute conoeming his 

right to benefit.
2. The procedure for dealing with disputes shall be rendered rapid and inexpeniwve 

for the insun^ person by means o f special courto or any other method deemed appropriate 
under natioBal laws or regulations.

Afiid€ 11.
Nothing in Convention shall affect’any law, award, custom or agreement between 

Shipowners and seamen which ensures more favourable conditions than those provided by 
thia Oonventton.

MiOOOS ^



4M ootFHon or fSirt> Odr. NB7«

ArtkhlS.
1. SKKild th» Ooofimnoe adopt m new OonTutkm reTking thia Oonwatiao i& w h ^  

«>inpM»,*liMi,imlwthaneiirOmiytnttoaotherwi«BproTidai,

(a) the ntifintkm  »  MiBmber of tbe new leviaing OcmT«otion ■lull *fw> jvn  
iavohe the iminedifcte denmiotatlon of this OonTentlon, nothwfthetandiog 
the prori«joM of Article M kbore, if and when the new reviaing ConTentko 
■hkll h»T» oome into fbree;

(i) M from the date when the bbw nrkiBg OooTwition oomee into ferae tbie Ooo- 
▼BBtieii d u ll eeeee to be open to ntifieatkm by the Membera.

S. Thie OonTmtwn ahaO in snjr oeae mnmin in feroe in its aotoal form and oonteot 
tar thoM Membeia whkh have n t iM  it but haTe not ratifled the raviring Oonvntian.

N o n .— ArtioleBUtol7aadl9am identioaIw ithArtioleelStol8 and 20 leepectively 
of the D n ft OnmitiaaooaMraing the liability of the shipoviMr in oaM of aidkiMaa.ioiai7  
«  death of aeanMO.

RBOOlOfENDATION CONCERNING THE PROMOTION OF SEAMENS W ELFAR I
IN POBTB.

(Tlw pteamUe is omitted.)

PART I<—O m B A i. OBOAnaAnogr.

1. It if deaiiaUe to onate in every important port aa oiBoial or oAoially i 
body, wUoh might oompriee repreeentetiT— o f dupownen, eeamen, national and local 
fiwtiinrititw and the ohief anodations oonoemed, for tiie ]pwrpoe«e o f: ’

(•) aa for M poaaiWe in oonjnnotkm with the different anthoritias or
niflanlMtiniM eoooemed, inohuUng the eonaolar aatbacitiee of maritime 
States, all aaefol information and saggestfon on the eondttiaaB for swamiw 
in the port;

(ft) adrinng the eompetent departments, anthoritias and sssooiations as to tha 
adoption, adaptataon and oo<«dination of measores for the imptoremsat at 
sneh eonditkms; and 

(e) odlaboiating if veqoifed with other competent bodiee in oanying out saah

2. It is destnbie. in older to enable the International I«baar Office, to inform the 
Ooremments of the maritime States and to assist them to co-ordinate their action, that 
aadi of them ahonld keep in touch with the Office and famish it every three yeara with all 
uaefnl infonnati<m on the experience aoquind in the promotion of aeamen’s welfue imports 
sod on the ptogresa made in thia field.

PART H — RBOtTLATtOK.

3. There ahonld be lawa or rognlationa to protect seamen, measmes indnding the 
following, from the dangen to which they are exposed in cwtain establishments or in tha 
docks as sucht—

(a) the regnlation of the sale of intoxicating liquor;
(b) the prohibition of tiie empk>yment in public houses of young persons of aithet

sex onder a certain age:
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(o) the appUofttion of the proviiioiis of international agreemsnto limiting the sab 
and me of narootioe to all seamen without distin^ion of nationality;

(d) the prohibition of the entry into the dooks and harbour area gennmlly of on«
dMirable perons;

(•) thelonoingoff of dook areas and the proteotionctf the edges of wharves and qoaya 
and other dangerons parts of d o ^  fixed or morable barriers, whareyer 
SQoh measures are pnotioable;

If) the provision of sufficient lighting and, where neoessuy, of signposts for dodBi 
approaohos.

4. In order to ensure the striot enforoement of the messures indicated above and to 
iM M io  their efficacy, there should be arrangements for supervision. Including:

(а) mpervisiQn of estabUshments where intoxicating liquors are sold and, where
necessary and practioabb, of hotels, cales, lodging houses and other similar 
establishments in the harbour area;

(б) superviinon, which might be carried out jointly by masters and the public autho­
rities, of persons visiting ships, including boatmen plying between ships 
and the shore, with a view to preventing intoxicating liquor or narcotics b e i^  
wrongfully brought on board or the fulfilment of any othra illicit purpose;

(e) the maintenance in the harbour area of adequate police forces, specially trained
and equipped, which should keep in touch with the other supervising bodies.

5. For the better protection of foreign seamen, measures should be taken to facilitate t
(а) their reUtions with their consuls; and
(б) effective co-operation between consuls and the local or national authorities.

PART n i .—-H ealth .
6. Soliciting and enticing, whether directly or indirectly, in the neighbourhood of the 

habour and in districts frequented by seamen should be energetically repressed.
7. All suitable moasuros should be taken to make known to seamen entering the port* 

Irmpeotive of their nationality :
(a) the dangers and means of preventing diseases to which they are exposed, include

ing more partkmarly tuberculosis and tropical and venereal difloases;
(b) the necessity for persons suffering from diseases to undergo treatment, and the

laoilities available for such treatment; and
(e) the dangers arising from the habit of using narootics.

8. The treatment of suffering from disease should be fsdlitated by suitable

(а) as wide extension as possible, especially in the dock area, of free and continued
treatment for veneral diseases, as provided, t e  example, by the Agreement 
concerning facilities to be given to Merchant Seamen for the Treatment of 
Venereal Diseases, signed at Brussels, 1 December 1924;

(б) the admission of seamen to clinics and hospitals in ports, without difficulty and
irrespective of nationality or religious belief;

(c) as wide application as possible to foreign seamen of the provision made for the
protection of nationals against tuberculosis;

(d) the provision, wherever possible, of arrangements designed to ensure, when
necessary, oontiniuition of treatment with a view to supplementing the 
medical f^ilities available to seamen.

P A R T  IV .— Âocommodatiok and RiccEBATioir.

9. A*T»ng»mont« Bhould be mado, at least in the larger ports, for the material and
gaam l of seamen whUo in the port, and suoh arrangements should more parti-
colarly include:

(o) the institution or development of seamen’s hostels of a satisfactory charactor 
and furnishing suitable board and lodging at reasonable prices;
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if)  iMt.itnHt» or 4»v«lofiiineat <rf inrtiitutMi— ŵhioh migM be iii«tiiiot ftom the 
eesmett̂ e hoeMa, b«t elKwU keep ee i^r es fMMsibie in touoli with them—  
providiiig neetiiig «Dd reoraatien itxmie (oi^teeoi* impw for lU ^  
etc.);

(«) ilie iMgMiiwtioe, w lim  pewiUe in e<Mvpee»taoA witli vhipe* apoHe dtobe, of 
l w i t i f c y i e o i e e S i o 8 M , e i i ^ a s q p o t t e , e f l t e M W i i s , e t e . ;

(<l) the promotion, hy every poesible means* of the lunily life of teamen.

F A R T  V .- ^ v n r a e  jjn> R h o ttak o x  or Waobs.

10. In order to help to aaye aqd to transmit their savings to their famiftieei .
<a) there should be adopted a simple, rapid and safe ^ te m , operating with t ^  

smiffttnnim f̂ oonsoi. ., masters, shipowners* sgents or reliable private instito* 
tions, for enabling seamen, and more espedally those wte are in a forsign 
country, to deposit rG«nit the whole or pari of thoir wages;

(5) a system for enaWng seamen, at the time of their signing on or dming the voy­
age, to allot, if tbsy so desire, a proportion of t t ^  w sm  for remittance at 
vegalar Intervals to their families, shonld be instituted or made of mors 
geneial application.

PABT VI.— lirfOBXATioiT i o r  S xam xn .

IL  hk view of the iaot that the snoeesi of most of ths aMasiivas recommended above 
most depend to a large extent on soitabie poblicity among seamen, such publicity should 
be organised and undertaken by the public authorities, the bodies referred to in Part I of 
liito Beeomawdatioe, and the competent assooiatioBa, asnslsd as fsr as | W llla  by the 
diip*s officn  and doctor and by ships* sports ohibs.

12. IBadtipoblioity might incdude:

(a) tbe distribution on shorn and, subject to the canstsit of the maatsr, on board
Ai|>, of pamphlets in the most appropriate languages giving clear infor­
mation as to the facilities available for nesmrni in the port of call or in the 
nest porta fbr which the ddp is bound;

(b) the creation in the laigsr ports of informatien eAeem either at shipping offices
or elsewherê  easily accessible to sesinen and staffed by persons osfiable of 
giving directly such explanatinns or guidance as may be usefol;

(e) the inehnon of some nseid information for the pbysioal well-being and general 
protection of seamen in seamen’s books, dischaige booin or other documents 
babltaally carried by sesmrni, or in notices pesM  in a oonspiouous place in 
the crew's quartern;

(d) the frequmt publication of articles of general and educational interest to
in periodic^ read by seamen, both of specialisod and geneial interait, and 
also the use of the cinema for this purpose;

{e) the distribution of informati<m conoeming the tarifb of Iocs] tmnsport snd of 
local places of interests and entertainment.

P A R T  V II.— EQtJAUTY Of T bsatmxht.

13. Govemmsnta, authorities and organisations which may have ta adsainislsr ioMis 
lor the welfare of seamen are specially u r ^  not to concern themsdves solely seansn 
of a particular nationality, but to act as generously as poasihle in the quint of intemational 
adUdarity.
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pBAPT CONVENTION CONCERNING THE MINIMUM REOtnREKENT OF PRO- 
FESSION^AL CAPACITY FOR MASTERS AND OCTICERS ON BOARD MEB- 
CHANT SHIPB.

(The preambto uid formal articlee at end az9 omittedL)

AfHde 1.
h  This CoQTeotion applies to all t 6b s^  Togisteml in a territory lor which this Coo- 

T0nti<m is in force and engaged in maritime navigation with the exoeptioii o f:
(a) ships of 1
(b) Government vessels, or vessels in the service of a public authority, which ace not 

engaged in trade;
(e) wooden ships of primitive build such as dhows and junks.
National laws or rogulations may grant exemptions or exc^ions in lespect of 

fiMsls of less than 200 tons gross regikered tonnage.
AfUeU 2.

For the purpose of this Convention the following expressions have the meanings hereby 
‘  to them

(а) ** master or skipper *’ means any person having command or chaige of a wmtd ;
(б) ** navigating officer in charge of a watch means any person, other than a pilot* 

who is for the time being actually in charge of the navigation or manoBuvring 
of I ~

(c) chief engineer *’ means any person permanently responsible for the mechanky
propulsion of a vessel;

(d) “ engineer officer in chaige of a watch ’* means any person who is tot the time
bsing actuaily in charge of the running of a v e st's  engines.

Article 3.
U No person shall be engaged to perform or shall poiorm on board any vessel to 

which this Convention applies the duties of master or skipped, navigating officer in charge 
ola  watch, chief engineer, or engineer officer in charge of a watch, unless he holds a cerd- 
ficate of competency to p^orm  sudi duties, isBued or approved by the pubtic authority of 

territory where the vessel is registered.
2. Exceptions to the provisions of this Article may bo made only in cases oi force majeun.

ArtkJe 4,
1. No person shall be granted a certificate of competency unless:

(а) he has reached the minimum age prescribed for the issue of the certifloMe in
question; *

(б) his professional experience has been of the minimum duration {̂ escribed for the
issue of the certificate in question ; and

(e) he has passed the examinations organised and supervised by the competent
authority fbr the purpose of testing whether he possesses the qualifications 
necessary fOT performing the duties corresponding to the certificate for which 
he is a candidate.

t . Ntttional kws or regulations shall:
(a) prescribe a minimum age to have been attained by and a minimum period of pro- 

feSBionid experience to have been completed by candidates lor each gradeof 
oompeleiicy eertifloate;



(() f«o*jde for tks oiguiintNn vid aupanrMion by the oon̂ etant aathorî  of 
one or more mnaninatinnii lor the purpcMM ol tMiiiig wlMther om dkU tf 
for oompetenoy oeriifioatet possets the qualifioations neoessMry t o  per* 
fonniiig the duties eorresponding to the oertifioates t o  which they m  €ta- 
didates.

. OrganisAtioii may, daring a pedod of three years from the dikta
of its ratimation^ issue oompetenoy oertinoates to persons who have not passed tilt 
examinations organised in Tirtue of paragraph 2 (6) of this Artiole who :

(а) have in faot iiad sufGk^t pfaotioal expeiienoe of the duties oorrssponding to
the oertifioate in question ; and

(б) hare no record of any serious teohnical error against them.

Article 6,
1. Each Member which ratifies this Convention shall ensure its due enforoement by 

an efficient system of inspection.
2. National laws or r^y^ulaticiis shall provide t o  the oases in whieh the aothoritie* 

of a Member may detain vessels registered in its territory on account of a breach ol the 
provisiGns of this Convention.

3. Wlttro the authorities of a Member which has ratified this Convention find a brsaoh 
of iU provisions on a vessel registered in the territory of another Member which has also 
ratified the Convention* tho s ^  authorities shall communicate with the consul of tbo 
Maoiber in the teiiitoiy of which the vessel is registered.

ArUcU 6.
1. Natianal laws or regulations shall preecribe penalties or disciplinary measorea t o  

saass in which the provisions of this Convention are not reapected.
1 . In particular, such penalties or disciplinary measures shall be pmcribed t o  oaasa 

m whieh :

(a) a shqiowner, shipownera* agent, master, or skipper has engaged a person no#
certificated as required by this Convention ;

(b) a master or skipper has allowed any of the duties defined in Artiole 2 of this
OoDventian to be performed a pemcn not holding the corresponding or a 
superior oertificate ;

(e) a person has obtained by fraud or forged documents an engagement to perform 
any of the duties defined in the etM Artiole 2 without holding the requiirito 
certificate.
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Article JS.
1. Should the Conference ad<^ a new Convention revising this Conventiofi in whols 

«r in part, then, unless the new Oonvention otherwise providi^
(а) the ratification by a Member of the new revising Convention shall Jw$

involve the immediato denunciation of this Convention, notwithstanding 
the provisions of Article 11 above, if and when the new revising Convention 
shall have come into force ;

(б) as from the date when the new revising Convention comes into force this Con*
vention shall cease to be open to ratification by the Members.

Z  This Convention shall in any case remain in force in its actual form and content 
toihose Members which have ratifi^ it but have not ratified the revising Convention*

ITora.— A rtislsa7iol2 and 14 are identieal witib Artides 19 to 18 and 20 reqwctiveJ^ 
of the Draft Convention conoeming the liability of the ahqyywner in case <yf sickness, injury 
or death of seamen.



J M V r ooH VBiinoH S AHD BM oioonri>ATtoN8 o r  th x  n rn ooiA T ioH ii.
liABOCB OOnraBBNCB LAID ON THB T A B U .

XNBA7I OOMVBNTION OONOBRNINQ ANNUAL HOLIDAYS W ITH PAT FOB 
.. SEAMEN. ,>

(Tbe ptMmble and formal wtiolea at end mre omitted.)

Ariicle L
1. This OonTtmtion applies to the mMtor, officers, and members of the orew, including 

wireless operators in the serrioo of a wireless telegraphy company, of all sea-going ressel^ 
Wliather publioly or privately owned, which are rogiatered in a territory for which the. 
Oonmotkm is in fo m  and are engaged in the transport of cargo or passengen for the 
pmpose of trade.

2. National laws or regulations shall determind when veasles ai« to be regarded as 
■sa gmng vessels for the purpose of this Convention.

3. This Convimtiott does not a]^ly to :
(а) persons employed in vessels engaged in fishing, whaling or similar pursuits or in

operations directly connect^ therewith ;
(б) persons employed in any vessel the crew of which consists entirely of members of

the owner's family as defined by national laws or regulatioDS ;
(c) persons not remunerated for thoir services, or remunerated only by a nomibcial 

salary of wage, or remunerated exclusively by a share of profits ;
{d) persons working exclusively or mainly on their own account ;
(a) persons employed in wooden ships of primitive build such as dhows and junks;
(/)  persons whose duties are connected solely with the cargo oaixied on board and 

who are not in fiMst in the onployment either of the owner or of the master;

(g) travelling dockers.

AHitU 2.
1. Every peieon to whom this ConvontiQn applies shall be entitled after one year of 

eOBfeiniioQs service with the same undertaking to an annual holiday with pay the duration 
of which shaU be :

(а) in the case of masters, officers, and wireless operators, not less than twelve
woridng days ;

(б) in the case of other members of the crew, not lees than nine working days.
2. For the purpose of calculating when a holiday is due :

(а) service of articles shall be included in the reckoning of continuous service ;
(б) short interruptions of service not due to the act or fault of the employee, and not

exceeding a total of six weeks shall not be deemed to break the continuity 
of the periods of service which procede sod follow them ;

(c) ocmtinutiy of service shall not be deemed to be interrupted by any change in tbe 
management or ownership of the vessel or vessels in which the person con­
cerned has served.

8. The following shall not be included in the annual holiday with pay :—

(a) public and customary holidays ;
(h) interruptions of service due to sickness;
{0) any time a lk m ed  in com pensation  for w eek ly  rest days and p u b lic  holidayB 

worked at sea.



4^Heri>'niay be tiBftiM by ostioiSMl 1»wb t» iogidstiMM or 6jr MUectiVB 
•p e^  oirciunsUnoM in wUoh, sal̂ jwsttoiiotadititinsiiraMribed by such Uwa at ngubtiaai 
«  fi»d  gaoh tgnmteai,

f«) «n unwial hoUdî  i»y due in wrtue. of thii Convention u»y be divided 
into p«rta or b« aooumulnted with % subaeqoeat holidky ;

(i) then n »y  be snbetitated for auoh a holiday, when In exceptional drouin«taiwei
fhe serrioe ao raqnina. a caah pajpnent at leaat eqpiivalent to the leminMntioa

..  ptorided for in Article 4.

JrtieU S,

1. m e  annnal hoBday ehaU he given in the tewitery to irMeh the tbmM k  f igit w ii
at am of the fioUoving porta :—

(a) the port from vrliioh tlie vwael tradea ;

(i) the port at which the peraon entitled to the holiday waa engaged; or

{«) the poH of the veaael'a ftutl deetination.

S. Ftovided that the hcdiday may be given at any other port by mutual oonaent.

an annual holiday ia doe it ahall be ^ e n  by mntnal agreement at the fln l 
<qppvtonity aa the leqaiiementa of tbe aervice allow.

AiHde 4.

1. Every pecaon taking a holiday in virtue of Article S of thia Ckmvention a h ^  receive 
ita iMpeot of flie fall period of tite holiday his usual remuMmtlon.

 ̂ ^  the nanai rammwiatioo payaUe in virtoe of the pnoeding pangtaph atiall inchid*
a amtaUe anbaiatenoe allowance a ^  ahall be calcnlatod in a manner wiu<m ahall be pne 
oribed by natknal laws or regulationa or fixed by ooUe<4ive agieement.

ArHdeS.

Any ae(«ement to irifnattiafa rteht to an anittal h < ^ y  with or to Congo 
M h  a  h o U ^ . alaU be v ^  '

dfOeU 6.

National laws or retpalationa may provide that a peraon who engagea in paid employ* 
neot diBing tiie coone of annual holiday may be defnived of hb right to payment in 
leapeot of the period of the holiday.

ArtieU 7.

A peraon who leavea or ia diacharged from the aervice of hia employer before he haa 
takm a holiday doe to him ahall recrive in leapeet of every day o f holitey doe to him la  
virtue of thia Convention tbe remuneration provided fbr in Article -1.

ArHek 8.

Each Member which mtifiea thia Convention a h ^  requite cmployeia to keep ipconk 
for the porpoae of &cflitating ita effeotive emforoMnent.

A rM e».
X » A  Uaiaher wUdijirtifiM  tUa CMiiMitioBahaU aataMWiaayaOwn g m tU m  to  

aM ne theappUcationof Ita proviaiona. .
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LABOUB OONFEBBNCB LAID ON THE TABLE,

ArtieU 10.
fk»tyng in tMB Ojmiekm sluiD afiMt tm y laŵ  «iro»d̂  ottstom er a(|PWW* between 

A iipow n m  and m m m  wfaleh m m am  more laVoorabie ocmditioni tiuu tHoM piwjdad lif  
ConveoiioiL

IS.

1. Tbit Cdayeotkm shall be biyiing only upon thoae Uembei^ of the Internation^ 
Litonr Oiganiseiion whose ratifioationa^ve been î agMared with the Seoretaiy'Generai,

2, It shall oome Into force six months aftw the date on which there have been re­
gistered by the Seorotary-General of the League of Nations the ratifications of five Mem- 
iMtt tlis OUgaoisetion each of which has more thi|n one milUoB tons gross of sea-going 
M robaot shippiDg.

S. Thereafter, this Ckmvention shall come into force for any Member six monlto 
alter the date on which its ratification has been registered.

Artide 14.
As soon as the ratifications of five of the Members mentioned in the second para- 

|mph pi Article 13 have been registered, the Socretary-Qenml of the League of Nations 
shall so notify aU the Membm of the Internaticnal Labour Oigaî isatiiBi. He shsfl 
likewise notify them of the registration of ratifications which may be communicated 
•abseqaently by other Members of the Orgaoisation.

Aftiek 17.
1. Shodd the Oanferfnee adopt a new (kmrmtkm reding this Convention itt whcda 

«  in part, then, unless tiw new Gonventian otherwise provid^ ^
{a) the ratification by a Member of the new revising Gonventioa shall ipso 

involve the immediate denunciation of this Convention, nothwithstanding 
the provisions of Article 15 above, if and when the new revising Conventioa 
shall have oome into force; 

(&) as from the date when the new revising Oonvention comes into force this Cmah 
vention shall cease to be open to ratification by tiie Membera

. 2. This Convention in any ease remain in force in its actual form and content
lor those Membm which have ratified it but liave not ratified the revising Convention.

Not*.—Artiolee II. 12, 15, 16 and 18 are identical with Articles 13, 14,17, 18 and 
SO rwpectivdy of the Draft Convention conooming the liability of the shipowner in cas# 

aidmflaB, injuiy or death of aaamen.

BULLETINS OF INDIAN INDUSTRIES AND LABOUB.
(No. 60 OF 1937.)
APPENDIX II.

HRAFI: OONVBNTION f i x in g  t h e  m inim um  a g e  f o r  t h e  ADMISSION OF 
CHILDBBN TO EMPLOYMENT AT SEA (REVISED im ).

(The formal preamble is omitted.)

Artide !•
Wat the purpow of thia Ooowition. tlie term «  v fm tl"  in ^d w  aU ^

« i m j mrtncs whatMwver, angaged in maritiaae navigatioii, ^riiethar publioigr or ftivatdjr 
o w n e d ; it exclude* aliipa of w a r .
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AfiieUg.
1. Cbikirai andBr the ago of fltteen ytmn ihaU not be employed or work on tew h, 

M mbt then TeBieb upon wliioh only membm of tlw aame family aie employed.
2. IVo^ided tbst netional laws or regulatioiie may provide for the iisiie in ropeci 

of children of not Imb than foorteen yean of age of oertifioates pennittii^ them to be 
employed in oaaes in which an educational or other appropriate authority diwignated 
by 80̂  lawB or regulations is eatisSed, after having due regard to the health and phyaioal 
eoiMlitioii of tfie <£iki and to the prospective as wtSi as to the immediate benefit to the 
dilld of the empbyment pM>posed, that sudi emptoyment will be benefickd to the chiML

Arikk 3.
Hie provisiaDS of Artiide Z shall not apply to work done by ohikfaen on sehoel*sh^ 

or training-ships, provided that such work is approved and supervised by pubtie aulfao-

ArtieU 4.
In order to facilitate the enforcement of the px>visk>ns of this Convention, every 

ahiiHBaster shall be required to keep a register of all pexsons xmder the age of sixteen years 
wipbyed on board his vessel, or a list of them in the articles of agreement, and of the 
idates of their births.

ArHd€ 6.

Hus Convention shall not come into foroe until after the adoption by the Inter* 
national Labour Confmnce of a Draft Convention revising the Cwvention fixing the 
miniumm age lor admiikm ot chikim  to industrial emptoyaMnt̂  1019, and a Draft 
Oonvsntion revising the Cooveniion ooneeming the age ior admksrtan d  chaklm to non­
industrial empSoyment, 1932.

ArMe 6,
Hie formal ratifications of this Oanventlon shall be eommunioated to the Secretaiy^ 

CtanenU of the League o< Natiow ior legisttatian,

ArUde 7.
1. This Convention shall be landing only upon those Members of tlie Intematiooal 

Labour Organisatkm whose ratifications have been ragisterBd with the Secmtafj- 
Geoeral.

2. Subject to the proraioos of Artksle 6 above, it shall oome into force twelve months 
after the date on which the ratifications of two Members have been registered with ithe 
Secretary^General.

3. Thereafter, this Convention shall come into foroe for any Member twelve months 
after the date on which its ratification has been legisteied.

ArtieU S.
As soon as the ratificatkms of two Members of the Intematkmal Labour Organisa- 

Ifan have been registered, the 8eoretary>Qeneral of the League of Nations shall so ncfUfy 
nil the Memben of the lntematk>nal Labour Organisation. He shall likewise notify 
them of the registration of ratificatk>ns which may be eommunioated subsequently by 
other Members of the Of̂ ganisation.

ArUele 9.
1. A Member which has ratified this Conventioa may denounce it after the expira­

tion of ten yean from the date on which the Convention fint comes into force, by an 
net eommunksated to the Secrotary-General of the League of Nations for legistvation. 
8neh denunciation shall not take effeet until ood year after the date on w h ^  it is f»-



X A A lt  OOKTBHTIONB AND BS0010aBNX>AT10I9B OF THB nmEBNATIOHAL MB 
LABOUR OOVnBBBKCX LAID ON THJB TABLE.

2. Each Member wfaioh hat mti6ed Hub GoiiTeation and wliioh doea nab, within tha 
jaar foUowit^ (ha e:qpinatian of the period of ten yeaia mantioned in the pfeoeding para­
graph, exeroiae the right of denoaoiation provided for in thin Artiole, will be b o i^  for 

period of ten jean  and* thereafter, may denomioe tJiia Convention at the expira- 
Ikm of eaoh period of ten yean mider the terms provided for in this Article.

Article 10,
At the expiration of eaoh period of ten years after the coming into force of this Oon* 

vantion, the Governing Body of the International Labour Office shall preaent to the General 
Oonferrace a report on the working of this Convention and shall consider the desirabili^ 
of placing on the Agenda of the Conference the question of its revision in whole or in part.

ArUeU 11.
1. Should the Conference adopt a new Convention revising this Convention in whole 

or in part, then, unless the new Convention otherwise provides,
(a) the ratification by a Member of the new revising Convention shall ipso

involve the immediate denimclation of this Convention, notwitlutanding 
the provisions of Article 9 above, if and when the new revising Convention 
shall have come into force;

(b) m from the date when the new revising Convention comes into force this
Convration shall cease to be open to ratification by the Memben.

2. This Convention shall in any case remain in force in its actual form and content 
for those Memben which have ratified it but have not ratified the revising Convention.

AHide 12.

The French and Englisli texts of this Convention shall both be authentic.

A G R E E M E N T  B E T W E E N  T H E  G O V E R N O R  O F  B E N G A L  A N D  T H E  
R E S E R V E  B A N K  O F  I N D I A  L A I D  O N  T H E  T A B L E .  

T h e  HoNouBABLfi M e .  A .  J .  R A I S M A N  ( F i n a n c e  S e c r e t a r y ) :  Sir, 
I  lay on the table a copy of t h e  A g r e e m e n t  b e t w e e n  t h e  R e s e r v e  B a n k  of I n d i a  

a n d  the Government of Bengal.

AgreemaU between tkt Qovemor oj BeTiqal and the Reserve Bank of India.

Ah AoRKXiaHT made this twentyfifth day of August One thousand nine hundred 
and thirtyseven b s t w b k k  t h e  G o v x b k o b  o f  t h k  P b o v ik c *  o f  Bbkgal of the one part 
and Thh R s s i b t b  Baivk o f  Ikdu  (heroinaiter called** the Bank*') of the other part 
W bsr^as the Bank was constituted and incorporated and is regulated by the Reserve 
Bank of India Act, 1934 ( b ^  Act No. II of 1934) (heremafter called the Act ’ ) 
as adapted and modified pursuant to the Authority contained in Section 293 of the 
Government of India Act, 1935, by an Order of His Majesty in Council, dated the eighteenth 
day of March 1937 cited as the India and Burma (Burma Mcmetary Arrangements) Order, 
1937 witli and subject to the various powers, provisions and restrictions in and by the Act 
aet forth and it was thereby inier alia particularly provided as foir^us, viz.,

(1) by section 20 of the Act that the Bank should undertake to accept monies for 
aeeount of Provincial Governments and to make payments up to the amount standing 
to the credit of their accounts and to carry out thoir exchange, remittance and other

operations including the management of the public debt* and

(2) bytwkm t l  (1) of the Act that Provinoi*! OovetmnentB alii.uld entrust tho Bank
OB Moh condltioiM aa migfat be agreed npcm with aU their money, romittanw, oxchaoM 
iad transactions in India and, in particiilar, should deposit free of mterest all
their cash baUmces with the Bank pirovided that nothing in that sub-seotion should prevent



i o l

Ipi^vlbciij Obv^mibfteits frotti cSartyinir on motley at pW»a « !im  the Bank
)ifti n o  b ra n d i^  or i^^e&eks « ik ! IlMit Proviaoial G ovM iiioB la  n i i ^  bold  «uoh p i i M  
iuoh balanm as tb ^  may m ioim  and

(3) by Beolkn 21 (S) of ^  Act that Provinoial Uavenuneata abottid oi^inift the Bfviikt 
on sacb ooDditkxis as m i^ t be agreed upoo« with the management ol the pnblio debt and 
with the iBstie o! any new loans.

Now IT IB umBMBY MUTUAXXT AORmM) jjin  DB0L4BB9 by aod between the siud parties 
^sroto as loUows» that is to say :—

1. This agreement shall be deemed to have eome into force on Uie test day of AfsMl 
19S7.

2. The general banking bnsinese of the Qoyemment of Bengal (iMrelnsltsr referred 
to as ** the Gfovemment **) induding the payment, receipt, ooUeetiQsi and femittanoo of 
m on^ on behalf of the Ck>Teniiaebt shall be carried on and transacted by the Bank in 
«coardanoe with and subject to the provkioQa of this agreement and of the Act and with 
and to sooh orden and directions as may from time to time be given to the Bank by t ^  
Ooyemment throngh any Government officer or offioers anthorixed by the Government in 
that behalf and at any of the offices, branches or agwicies of the Bank for the time being 
in existence as may uom time to time be so directed and for this purpose sueh accounts 
shall be kept in the books of the Bank and at such offices, branches pj^genoies of the Bank 
as i^all be necessary or coavenient or as the Qovemment shall from time to time direct 
in the manner aforeHud.

3. The Govemmoit shall employ the Bank as the sole Banker in India of the Govern­
ment who shall deposit or cause to be depositod with the Bank or allow the Bank to 
receive and hold as banker the whole of its cash balances at any places at which for the 
time being the Bank shall have an office, branch or agency and the Bank shall subject 
to such ordeni as may from time to time be given by the Govemment in the manner afore* 
said receive and lu^d for the Govemment all such monies as may be or become payable 
to the Govemment or on its accooRt and the Bank shall transact at its offices, branches 
and ageaeiesfor the time being existing respeetively all such bnsiness for the Govemment 
regarding the recoipt, oolleotion, payment and remittance of monc^ and other matteis, 
as is nscuJly transacted by bankers for their customers. The Bank shall make the said 
nKmies at the said offices, branches and agencies available for transfer to such places and 
at soch times as the Govemment may d iw t. No interest shall be payable to the Govern* 
ment on any of the monies for the time being held by the Bank.

4. The management of the rupee public debt of the Government and the issue of new
mpee loans by tJ^ Government and the performance of all the duties relating thereto 
respectively including the coUeotion and payment of interest and principal and the con* 
solidation, division, conversion, canoeUation and renewal of securities of the Government 
and tlie keeping of all registers, books and accounts and the conduct of all correspondence 
ineidental thereto shall ^  tiansacted by the Bank at its offices in Bombay, Calcutta and 
Ifadras and at any of its offices, branches or agencies at which respeotively the adminis­
tration of any portion or portions of the public debt of the Government is for the time being 
4K»duoted or interest thereon is for the time being payable and the Bauk shall also keep 
and maintain such registers, books and accounts in respect of the said ptiblic debt as the 
Govemment may from time to time direct and shall audit all payments of such interest 
and act generally as agents in India for the Govemment in the management of the said 
pubHe d ^  and shall eonduct such agency sobjeet to such orders and directions with 
i ^ r d  to tiie genemi managsoMsit thereof as may from tnne to time be given to the Bank 
by the Govefnmtat. .

6. The Bank shall not be entitled to any remuneration for the conduct of the ordinary 
banking bt*uiess ef the OovermBent other than sooh advantage as noiy aoome to it froos 
the faoldiB  ̂of tlM» Qowmnetirt cash balaaoss IM  of ofaUgalte tap ay Intatsst therson 
and stieh balances shafl b# maintained at an aiaount not below anali adntmnm 9I#T 
U  agreed npoii between tkm (k»vem M ot and t e  Bank Irom tia »  to t lM  t



Ptovidad ihtA il tU  Uovwiimeot wi«hcMi to remit funds o^tflide tlie  «i»a w ith m  it* 
J v iid ie l io B  exoepi m otlifirwiae prpyided lor m tU f ngr^ement th^ Bmk c h ^  be en titled  
!•  OMki» «  chitfge for (nioh rvmUaopet at rate« n o t  exoeed iiig  tb ose  which the ^ n k  ch a rg w  
I# B a i ik i i e l e n e d  toaji eokeduled  banks ’* in M otion  42 of the Act, tuhject t o  a minimum 
ehacge of lour aanafi lor each remittanoe,

fL The Bank ihatt mak  ̂ waj^ and means advances to the Government if so required 
■(t 9O0h rate of interest not ej|oeeding bsxik rate ^  may be fixed by the Bank from time to 
timet provided that the total of such advances outstanding at any oiie time shall noi 
«9:oeed the amount of the minimum balance prescribed under clause 5 and any subsidiary 
agreement provided under the clause and pn^ded further that the advBaoes outstanding 
shall be fully paid off at intervals not exceeding three months.

7. Ihe GoT«mmeiit shall m ploy the Bimk aa its sole agent for iavestmants by Gov­
ernment either of Government lundb or of funds managed by the Government and tba 
Bank shall be entitled to charge eommissicm for saJiea (but not for conversioBa)̂ . 
«t the lute of V l^  por cent, in a c tio n  to any further charges which the Bai& may hava 
to pay by way of b^erage, etc. The Bank rttaU collect interest and the maturity valusa 
of such investments on behalf of the Government without charge.

8. As reomnmtion to the Bank ior^the manageiBent M the pnblio debt as aloreeaid 
Hie Bank shaU be entitled to charge to the Gosremment half-yeady a oommiasion at the rate 
of Ra. 2,000 per crore per aairam on the amount of the pahhe debt as aforesaid at cloaa 
of the half-year for which the charge is mada Id oaloiilaliiDg this ohargs the loUofring 
amounts shall be excluded from the amount of pnblio debt, vie.

{a) The amounts of loans discharged outstanding after one year from the date of a 
notice of dischaxge.

(6) The amount of stock certificates for Rs. 50,000 and upwards held by the Govern* 
ment or by any officer or ofBoeis of the Government authorized in that 
behalf̂  provided that such amount exceeds cme crore.

And in addition to the chaige of Ba. 2^000 per crore per annum the Bank shall be 
entitled to chaige to the Government a fixed sum of Rs. 2,000 a year on account of the 
atook certificates leferred to in head (6) of this clauae and the Bank shall be also entitled 
to oharge the public (but not the Government) all such fees and chaiges as are now or may 
harsafter from tinw to time be prescribed bv the Cbvemor General under the powers oonfeir- 
ad upon him by the Indian Securities Act, 1920 (Act No. X  of 1920) for duplicata 
sacurities and for the renewal̂  consolidation, division or otherwise of idl Crovemment 
Saonritiea which the Bank issues :

Provided that loans not directly issued by the Ck>veniment but issued under the 
guarantee, of the Government shall not be included in the caloulation for the purpose of 
this dauae but shall be a matter for separate arrangement if the management of such loans 
is entrustad to the Bank.

9. Th;̂  Bank shall maintain currency chests of its issue department at such places 
within the Bengal Presidency as the Government may, with the previous sanction of the 
Ocntral Government, prescribe and the Ck»vemment shall provide sufficient accommoda* 
tion for such chests as may be required for the deposit of notes or coin and shall be respon­
sible to the Bank for tho safe custody of the said chests, notes and coin. The Bank Bhail 
keep the said chests supplied with sufficient notes and coin to provide currency for the 
transactions of the Government and reasonable remittance faci'litiesto the public at tha 
said places. The (jlovernment shall supply the Bank with such information and returns 
as the Bank may from time to time require as to the composition of (he balances in  the 
aaid chests and the amount and nature of the transfers to and from the said chestr 
The Bank shall have access to the said chesU at all reasonable times for the purpose of 
inspecting and cheeking the contents. The Government shall be responsible to the Bank 
fa« tha eXAâ inati<Mi andaofMtMBs of coin or notes at the time of deposit in or withdrawal 
from the said chests.
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10. *ni6 Bank shAll not be at liberty to oIom any ci its offlo«s or bimaohes exoept on 
SniidaiyB, Nmt Year*i D aj, OhriatmM Day, Qood Friday and on any other day deolared 
iobeapablioholidayby any ttotifioationpobUihed in punroanoe of the Negotiable Instra* 
meats Act (Aot X X V I ol 1881) subjeot nevertheleea Mid notwithstanding the prorisions 
of that Aot to any speoial orders or direotions which may be issued by the Qoremment and 
the Bank shall be raq>onsibto that no one of its ageooies doing OoTemment business for 
the time being existing shall be dosed except on S o j^ysan d  on publie holidays authorised 
by the GovemmaDt within whose ju risd ^on  suoh agencies may be fespeotively situaled

11« The lesponsUnlity for all loss or damage to the GoTemment whkh may lesoh 
from any aot or negligenoe or omission of the Bank or its agents in conduoting the business 
of the public debt aforessid or the pi^ymeni of interest or disohaige value thereon or ths 
retiewal, oonversion, oonsolidation, subdivision or oanoellation of any Government 
security shall rest with and be home by the Bank, provided however that it shallnot bs 
inoombant on the Bank to v e i^  signatures and endorsements on Government seouzities 
whfeh prima fade appear to be in order and in the a<^tanoe of which the Bjuik shallnot 
be guilty of any negligenoe and in such oases no liability shall be ixiourred by the Bank in 
fespeot thereto, Pboyidvd aiso that in regard to the ordinary banking business at the 
offices, branches and agencies of the Bank of receiving and realising money and securities 
tor money on account of the Government and paying cheques, orders, draft bills and other 
documents whether negotiable or aot in the Bank's capacity of bankers for the Government 
and whether such business be done by the Bank or by agencies onits behalf the respon* 
sibility to the Government shall be that of the Bank and such responsibility shall be that 
of a banker to an ordinary customer.

12. The shall remit on account of the Goremment between India and London
amounts as may be required by it from time to time at the market rate of ths

day for telegraphic transfers, subject to the proviso that if a large transfer has to be efNsoted 
in connexion with the flotation or repayment of a sterling loan or analogous opei»tion» 
and if it is considered by either party to be inappiopriate to apply the rate of a single day, 
a n  avm ge rate based on a longer period may be fixed by agieeinent between the two parties.

13. This agreunent may be determined by either party giving to the other party ona 
year's notice in writing expking on the 31st day of March in any year, such notfee if givoa 
W  or on behalf of the Government to be addressed to the Governor of the Bank and to be 
serv ed  by leaving the same with the Head Office of the Bank or addresdng the same to him 
at the Head Office of the Bank hy registered post and if gben by the & n k  to be served 
by leaving the same with or addrossing the same by registered post to the Secretary to 
the Government in the Finance Department and immediately upon the expiration of such 
notice this agieement shall abs<^utely cease and determine save as to rights or liaMlitfai 
aequiied or incurred prior to such termination

14. In the event of any dispute arising as to the terms and conditions of this agrea* 
ment, or as to the ri^ts or obli^tions of the parties hereto such dispute or difierence of 
cminion shalU io the event of the parties hereto failing to reach an agreement, be referred 
to the Governor-General whose decision shall be final and binding as between the parties 
heieto.

15. Nothing in this agreement shall operate to atted in any way the obligatioiw 
either on the Govemment or on the Bank by or under the Act or any subsequent

or amendments of the Aot.

16. The Bank shall be entitled to perform all or any of the matters contained in this 
agieranent through such agency or agencies as may be prescribed by the Act or any amend- 
m ^ t tbweof or as may be approved by the Government.

Ijf wrnocss w h b h o f  Mr. Donald Gladding, o j.* ., i.c.s., Secretary to the Govern­
ment of Bengal in the Knance Department, by the order snd dlrectkm of the Governor
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of B«ng&I hM hemmto. aot his luaid and the common aeal of the Beserre Bank of IndJ* 
ponoant to »  Reaohxtkn of ite Oentnl Boud has beam Jietemtto affixed in (he preaenoa 
of ita nlMoribliig offidala tiie day and y«ar flnt above writtea.

{UgiMd by the aaid Hr. DonaU Gladding. 
O J.i., 1.0.8̂  Secnetaiy to the Goremnent of 
Bengal in the Finance Department, for and 
on behalf of the OoTeraor of Bengal in the pre- 

)0f

(8d.) D . GLADDINO.
Beerebuy to the Govemmeitt ej Bmgd, 

FimmeeDtfartmait.

(S d .)D . N. BHATTACHABJEA.
Dtputff Bteniary to ike OoeemmaU o/ Bengai, 

Fimmet DeparhnaU.

H e  Common Seal of the Beanrve Bank of India
waa affixed hereto in the presence of Sir Badridaa 
O o M ^  K t, C I.B ., and Manilal Balabhai Nana- 
▼aii two of ita Directors and Sir James Braid 
TWykr. St.. o x i., its OoTecnor.

Oonun<»Seal 
of the 

BeeerreBank 
of India.

(Sd.) BADRIDAS GOENKA. 
(Sd.) MANILAL B. NANAVATI, 

Dtrtetart. 
(Sd). J. B. TAYLOB, 

Ooteraor.

.  C U T C H I  M E M O N S  B I L L .
Thb HoNoxntABLB Mb. A B D U R  B A Z Z A K  H A J E E  A B D U S  S A T T A B  

( W e s t  B e n g a l :  M u h a m m a d a n ) :  S i r ,  I  d e s i r e  t o  a d d  o n e  m o r e  n a m e ,  w i t h  
y o u r  p e r m i s s i o n ,  t o  t h e  S e l e c t  C o m m i t t e e ,  t h a t  o f  t h e  H o n o u r a b l e  S i r  
R a h i m t o o l a  C h i n o y .

T h b  H on ou rab le  thk  P R E S I D E N T :  I  h a v e  n o  o b j e c t i o n ;  y o u  c a n  
a d d  i t  as t h e  l a s t  n a m e  a f t e r  M r .  H o s s a i n  L n a m .

T hk H on ou rab lb  Mb. A B D U R  R A Z Z A E  H A J E E  A B D U S  S A T T A R :  
S i r ,  I  b e g  t o  m o v e :

“ That the Bill to make it obligatory for all the Cutohi Hemons to be governed in 
matters of anooeasion and inheritanoe by the Muhammadan Law be referred to a Seleol 
Committee ocmsisting of the Honourable Mr. R . M. Maxwell, the Honourable Mr. A.deC. 
Williams, the Honourable Sir Suleman Cassum Haji Mitha, the Honourable Saiyed 
Mohamed Padshah Sahib Bahadur, the Honourable Mr. P. N . Sapra, the Honourable 
Mr. Hoseain Imam, the Honourable Sir Rahimtoola Chinoy, and the Movar, and that 
the number of members whose presence shall bo neoeesary to constitute a meettng of the 
Committee shall be four.”

T hb H onourablb M b .  R .  M .  M A X W E L L  ( H o m e  M e m b e r ) ;  S i r ,  I  
m o v e :

“  That the Bill be circulated for the purpose of eliciting opinion thereon by the 16th 
January, 1938.”

S i r ,  t h e  a m e n d m e n t  o f  w h i c h  I  o r i g i n a l l y  g a v e  n o t i c e  s p e c i f i e d  t h e  d a t e  
as t h e  3 0 t h  N o v e m b e r ,  1 9 3 7 ,  b u t  i t  h a s  b e e n  b r o u g h t  t o  m y  n o t i c e  t h a t  t h a t
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(Mr.R. JLM«w6iL] • ■ , ...  , >
d M e  w o o l d  n o t  g i v e  t i m e  t o  o b t u h  t l t e  o p i b i o i u  ' i t f  a l l  M d
• a s o o i a t i o i i B  t o  b e  c o n s u l t e d .  .

I t  i s  n o t  n e p e ^ u u ^ ,  t o  g i v e  m a n y  r e ^ n a  w  s u p p o r t  o f  t h i s  a m o n d *  
x o m t ,  b u t  t l i f r  p o s i t i o n  i s  ^ t  t h i s  B i l l  w h i c h  a f f t o t e  t h e  C u t o f a i  l i a i w n u  h M  
r a t h e r  a  l o n g  h i s t o r j  a n d  w h e n  t h e  1 9 3 0  A r t  w a s  o n  t h e  a a r v i l  t h e  S e l e e i l  Oom- 
m i t t e e  f o u n d  t h a t  t h e r e  w e r e  a  c o n s i d e r a b l e  n u m b e r  o f  K u t c h i  M e m o n a  w i k o  
d i d  n o t  s u p p o r t  t h e  B i l l  o r  d i d  n o t  f u l l y  u n d e r s t a n d  i t s  i m p U p a t i o Q s  a n d  i t  w a s  
t h e r e f o r e  f o u n d  a t  t h a t  t i m e  t h a t  t o  d o  j n s t i o e  t o  t h e  m i n o r i t y  w h o  m i g h t  
n o t  w i s h  t o  b r i n g  t h e m s e l v e s  n n d e t  M n h m m a d a n  L a w ,  i t  w a s  n e o e s s a r y  t o  
m a k e  t h e  B i l l  t a k e  t h e  f o r m  o f  e n a b l i n g  l e g i s l a t i o n ,  b y  w h i c h  t h o s e  w h o  w i s h e d  
t o  b e  g o v e r n e d  b y  M u h a m m a d a n  L a w  c o u l d  v o l u n t a r i l y  j ^ a c e  t h | » m s e l v e s  
t h e r e u n d e r .  T h e  e f f e c t  o f  t h e  p r e s e n t  B i l l  w o o l d  b e  t o  g o  b a w  t o  t h e  9 i i g i i M 4  
f o r m  o f  t h e  1 9 2 0  B i l l .  I t  w o d d  m a k e  o o  d i f f e r e n o e  i n  t h e  e a a e  o f  t h o s e '  w k o  
w o e  a l r e a d y -  w i l l i n g  t o  o o m e  u n d e r  M t t h a m m a d a n  L a w ,  b e M o s e  t h e y  o a t i  
n o w  e l e c t  t o  d o  i n .  T h e  e f f e c t  o f  t h i s  B i l l  w o u l d  b e  t o  a p p l y  o o m p i d s I b Q  t o  
t h e  m i n o r i t y  w h o  m i g h t  n o t  b e  w i f l i n g ,  f u d ,  t h e r e f o r e ,  « s  t h i s  i s  a n  i m p o r t a n t  
m a t t e r .  1  m o v e  t i i e  a o i e n d m e n t  i n  o r d e r  t h a t  t h e  H o u s e  a n d  t h e  Q o v e m m e n t  
m a y  h a v «  t h e  o p i n i o n s  o f  t h o s e  i n t e r e s t e d ,  i n c l u d i n g  t h e  o p i n i o n  o f  t h e  
B o m b a y  G o v e r n m e n t ,  b e f o r e  t h e y  f u r t h e r  c o n s i d e r  t h i s  m e a s u r e .

T b e  H o n o o b a b l b  t h k  p r e s i d e n t  ;  A m e n d m e n t  m o v e d :
“  T h a t  t h e  B U I  b e  d r a o U t e d  f o r  t b e  p u p a w  o f  e l i d t i n g  o p i o i o D  t h a r e a n  b y  t b e  1 6 t h  

Jammry, 1 « 3 8 . ”
D o e s  a n y  H o n o u r a b l e  H e m b a  d e s i r e  t o  s p e a k  o n  t h e  o r i ^ a l  M o t i o n  

w  o n  t l i e  a a M B d m e n t l  { N o  H o n o u r a b l e  I f e m b t t r  t o s e . )  I  w i l l  p u t  
a m e n d n e n t  t o  t k e  v o t e  f t r s t .

T n  H o n o o b a b l b  K d n w a b  H A J E E  I S M A I L  A L T  K H A N  ( U o t t a i  
I ^ o v i n o e s :  N o m i n a t e d  N o n - O f f i d a l ) :  I  t h i n k  t h e  H o n o u r a b l e  M e m b e r  w i l l  
a 0o q > t  t h e  a a i c a d i D e n t ,  S i r .

T hb  H o m o u r a b u  M r .  A B D U R  R A Z Z A K  H A J E E  A B D U S  S A T T A R :  
S i r ,  1  a o o ^ t  t i n  a m e n c h i M n i .

T h e  H o n o d i u b l b  t h k  P R E S I D E N T :  T h e  Q u e s t i o n  i s  :
“ That tUs Nuendmentbeadivted.'’

T b e  M o t i o n  w a s  a d o p t e d .

*  M U S U M  P E R S O N A L  L A W  {8UARIAT) A P P L I C A T I O N  B I L L .
*T b£  H o n o u r a b le  Mr . H O S S A I N  I M A M  ( B i h a r  a n d  O r i s s a ;  M u *  

h a i n i n a d a o ) :  S i r ,  1  m o v e :
** ThattheBintozDAke provision for the appiioation of the Muslim Persona} Law 

(Shariat) to Mualims in British India, as passed b j the Legtslatire Assembly, be talcen into

S i r ,  w h e n  t h i s  B S l  w a s  f i r s t  p a s s e d  b y  t h e  A s s e m b l y  t h e r e  w a s  a  g r e a t  
d e a l  € x f  d o u b t  i n  t i i e  m i n d s  o f  M u s s a l m a o s  a s  w e l l  a s  t h e  6 o v e n u n e n t  w h e t h e r

 ̂Not oorreoted by the Honourable Member.
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t h e  B i l l  w a s  g o o d  e n o u g h .  S i n c e  t h e n  t h e  m a t t e r  h a s  b e e n  c l e a r e d  vp. T h e  
B i l l  i s  g o o d  e n o u g h .  T h e r e f o r e  I  a m  n o t  g o i n g  t o  i n f l i c t  a  s p e e c h  o n  t h e  
H o u s e  a n d  I  m o v e  t h a t  t h e  B i l l  b e  t a k e n  i n t o  c o n s i d e r a t i o n .

T h e  M o t i o n  w a s  a d o p t e d .
C l a u s e s  2 ,  8 ,  4 ,  6  a n d  6  w e r e  a d d e d  t o  t h e  B i l l .
C l a u s e  1  w a s  a d d e d  t o  t h e  B i l l .
T h e  T i t l e  a n d  P r e a m b l e  w e r e  a d d e d  t o  t h e  B i l l .
Teb Honourabue Mb. H O S S A I N  I M A M :  S i r ,  I  move :

“ That the Bill to make proviaion for the appUoatknt of the Huslim Penonal Law 
<Alar*iU) to Hnalims in British India, aa pa—nd by the LegialatiTB Aaaembly, be passed. ’ ’

T h e  M o t i o n  w a s  a d o p t e d .

R E S O L U T I O N  RE R A T I F I C A T I O N  O F  T H E  I N T E R N A T I O N A L  A G R E E ­
M E N T  F O R  T H E  R E G U L A T I O N  O F  P R O D U C T I O N  A N D  
M A R K E T I N G  O F  S U G A R .
The Honoukable Mb . H . D O W  ( O o m m e r o e  S e o r e t a i y ) :  f t r ,  I  move 

t h e  f o l l o w i n g  R e s o l u t i o n  : —
“ llusOoancil rooomnunds to tbe Governor GezMcal in Comcil that International 

iLgreement regarding the Biegnlation of Produotioa and Marketing of Sugar, signed in 
London on the 6th Hay, 1937, be ratified by him.”

S i r ,  t h i s  C o n v e n t i o n  h a s  b e e n  v e r y  m u c h  d i s c u s s e d  r e c e n t l y ,  b o t h  i n  t h e  
p r e s s  a n d  i n  a n o t h e r  p l a c e ,  a n d  I  p r o p o s e  t o  m a k e  m y  i n t r o d u c t o r y  r e m a r k s  a s  
b r i e f l y  a s  p o s s i b l e .  A t  t h e  s a m e  t i m e  i t  d o e s  s e e m  q u i t e  e s s e n t i a l  t h a t  I  s h o u l d  
b e g i n  b y  d e s c r i b i n g  a s  w e l l  a s  I  c a n  h o w  t h e  s u g a r  t r a d e  o f  t h e  w o r l d  h a s  g o t  
i n t o  t h e  p o s i t i o n  t h a t  i t  f i n d s  i t s e l f  a t  p r e s e n t .  T h e  t r o u b l e s  o f  t h e  s u g a r  
i a d u s t r y ,  l i k e  t h e  t r o u b l e s  o f  n u u i y  p e o p l e ,  g o  b a c k  t o  t h e  d a y s  o f  t h e  G r e a t  
W a r .  B e f o r e  t h e  w a r ,  h a l f  t h e  w o r l d  p r ^ u c t i o n  o f  s u g a r  w a s  b e e t  s u g a r .  
D u r i n g  t h e  w a r  t h e  g r e a t  E u r o p e a n  n a t i o n s  h a d  s o m e t h i n g  b e t t e r  t o  d o ,  (a 
r a t h e r  s o m e t h i n g  a  g r e a t  d e a l  w o c s e  t o  d o ,  t h a n  p r o c e e d  w i t h  t h e  m a n u f a c t u r e ,  
t h e  u n e c o n o m i c  m a n u f e M ^ u i e ,  o f  s u g a r  f r o m  b e e t ,  a n d  t h e  r e s u l t  w a s  
t h a t  d u r i n g  t h e  w a r  t h e  p r o d u c t i o n  o f  b e e t  s u g a r  w a s  a h n o s t  i n s i g ^ c a n t .  T h e  
^ p  i n  p r o d u c t i o n  t h u s  m a d e  w a s  f i l l e d  b y  a  v e r y  g r e a t  e x p a n s i o n  o f  p t o d u c *  
t i o n  i n  t h e  c a n e - g r o w i n g  c o u n t r i e s ,  p a r t i c u l a r l y  J a v a  a n d  C u b a .  A ^ r  t h e  
w a r  t h e  b e e t  c o u n t r i e s  c o n s i d e r e d  i t  n e c e s s a r y  t o  m a k e  e f l o r t s  t o  r e s t o r e  t h e i r  
i n d u s t r y ,  a n d  b y  1 9 2 1  t h e  p r o d u c t i o n  o f  b e e t  s u g a r  w a s  a g a i n  a b o u t  2 7  p e r  c e n t ,  
o f  t h e  w o r l d  p r o d u c t i o n .  T e n  y e a r s  l a t e r ,  t h e  p r o d u c t i o n  o f  b e e t  s u g a r  h a d  
r i s e n  t o  4 0  p e r  c e n t ,  o f  t h e  w o r l d  p r o d u c t i o n .  T h e  i n c r e a s e  o f  t o t a l  p r o d u c t i o n  
d u r i n g  t h o s e  y e a r s  w a s  p a r t l y  a l ^ r b e d  b y  a n  e x p a n s i o n  i n  c o n s u m p t i o n ,  b u t  
a t  t h e  e n d  o f  t h a t  t i m e  c a m e  t h e  g r e a t  p o s t - w a r  d e p r e s s i o n .  C o n s i m i p t i o n  
f e l l  a n d  t h e  s u g a r  e x p o r t i n g  c o u n t r i e s ,  p a r t i c u l a r l y  t h e  c a n c - g r o w i n g  c o u n t r i e s ,  
w e r e  i n  v e r y  g r e a t  d i f f i c u l t i e s  t o  d i s p o s e  o f  t h e i r  s u r p l u s  s u g a r .  I n  1 9 . 3 1 ,  
a n  a t t e m p t  t o  s o l v e  t h e s e  d i f f i c u l t i e s  b y  i n t e r n a t i o n a l  co-operation was m a d e ,  
a n d  w h a t  i s  k n o w n  a s  t h e  C h a d b o u m e  p l a n  w a s  f o r m e d .  T h e  n a t i o n s  t h a t  
j o i n e d  i n  t h e  C h a d b o u m e  p l a n  w e r e  J a v a ,  C u b a ,  C z e c h o - S l o v a k i a ,  Grermany, 
P o l a n d ,  B e l g i u m  a n d  H u n g a r y  T h e  o b j e c t  o f  t h e  p l a n  w a s  b y  r e s t r i c a o n  
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p i r .  H .  D o w . ]
o f  e x p o r t s  a n d  p r o d o o t a o Q  t o  l i q u i d a t e  t h e  v e r y  U r g e  B t o o k s  w h i c h  h a d  a o o u m u i -  
I f t t e d ,  a n d  i t  w a s  h o p e d  t o  d o  w i t h i n  t h e  f i v e  y e a r s  d u r i n g  w h i c h  t h e  p l a n  w a s  
m e a n t  t o  b e  i n  o p e r a t i o n .  B u t  u n f o r t u n a t e l y  t l u s  p l a n  w a s  n e v e r  f a t t y  s o o c e s s '  
f i d .  T h e  m a i n  r e a s o n  w a s  t h a t  t h e  c o o n t r i e s  w h o  j o i n e d  i n  i t  < m l y  c o v e r e d  
a b o u t  4 0  p e r  c e n t ,  o f  t h e  t h e n  w o r l d  p r o d u c t i o n .  I f a n y  o f  t h e  p r i n c i p a l  
c o u n t r i e s  h e l d  a l o o f  f r o m  i t ,  a n d  a m c m g s t  t h e  c o u n t r i e s  t h a t  h e l d  a l o o f  w e r e  t h e  
U n i t e d  S t a t e s  o f  A m e r i c a ,  t h e  U n i t e d  K i n g d o m  a n d  i t s  C o l o n i e s ,  a n d  I n d i a .  
T h e  d e f e c t i o n  o f  I n d i a ,  I  t h i n k ,  w a s  n o t  a t  t h e  t i m e  c c u o s i d e r e d  v e r y  i m p o r t a n t ,  
b e c a u s e  u p  t o  t h a t  t i m e  I n d i a  h a d  p r o d u c e d  v e r y  l i t t l e  s u g a r ,  a n d  g o t  i t s  s u p -  
p ^  f r o m  t h e  f i c e e  m a r k e t .  B u t ,  a s  y o u  a r e  a l l  a w a r e ,  t h a t  w a s  t h e  t i m e  w h e n  
t h e  I n d i a n  i n d u s t r y  w a s  b e g i n n i n g  t o  e x p a n d  v e r y  r a j M d l y  a n d ,  a s  I n d i *  
b e c a m e  m o r e  a n d  m o r e  s e l f - s u p p o r t i n g ,  t h e r e  f o Q o w e d  a  o o n e s p c m d i n g  r e d u c ­
t i o n  i n  h e r .  d e m a n d s  o n  t h e  f r w  m a ^ t .  S o ,  f o r  v a r i o u s  r e a s ( m s  t ^  C h a d -  
b o u m e  p l a n  d i d  n o t  w o r k  v e r y  w e l l ;  t h e  p r o d u c t i o n  o f  s u g a r  i n  t h e  c o u n t r i e s  
o a t a i d e  t h e  O i a d b o u m e  p l a n  w a s  c o n t i n u o u s l y  s t i m u l a t e d ,  a n d  t h e  f r e e  m a r i m t  
c o n t n o t e d  m o r e  a n d  m o t e .  B y  A u g u s t ,  1 9 8 5 ,  w h e n  t h e  C h a d b o u m e  p l a n  w a s  
f i n a l l y  a b a n d o n e d ,  t h e  h a l f  o f  t h e  w o r l d ’ s  p r o d u c t i o D  o f  s u g a r  w h i c h  h a d  
n o a n u J t y  e n t e r e d  i n t o  t h e  ^ e e  m a r k e t  h a d  s h r u n k  t o  s o m e U i ^  l i k e  1 0  p e r  
c e n t .  '

N o w ,  b e f o r e  t h e  C ! h a d b o u m e  p l a n  h a d  c o m p l e t e l y  b r o k e n  d o w n ,  t h e  
G o v e r a m o i t  o f  t h e  U n i t e d  K i n g d o m  h a d  c o m e  t o  r e a l i i K  t h a t  s o m e  f o r m  o f  
i n t e n a t i o n a l  r e g u l a t i o n  w a s  n e c e s s a r y .  A n d  h e r e  I  s h o u l d  l i k e  t o  p o i n t  o t i t  
t h a t  t h i s  i s  n o t  t J i e  f i r s t  t i m e  w h i c h  I n d i a  h a s  b e e n  a s k e d  t o  c o - o p e n t e  i n  a n  
i n t e r n a t i o n a l  a g r e r a o e n t  f o r  r e g u l a t i n g  t h e  s u g a r  m a i k e t .  T h e  q u e s t i o n  w a a  
d i f l c n s B e d  s t  t h e  W o r i d  M o n e t a r y  a n d  E c o n o m i c  C o n f e r e n c e  1 ^ ,  i d i e n ,  s o  
& r  a s  t h e  r e g u l a t i o n  s u g a r  w a s  c o n c e n e d , .  t h e  - a t t i t u d e  t a k e n  b y  t h e  
I n d i a n  d e l e g a t i o n  w a s  o n e  o f  t h e  p r i n c i p a l  t h i n ^  r e s p o n s i b l e  f o r  t h e  f a i l u r e  o f  
t h e  C o n f e r e n o e .  T h e  d o n a n d s  w h i c h  w e r e  m a d e  b y  o t h e r  n a t i m i s  a t  t h ^  
t i m e  i n d u d e d  t h e  l i m i t a t i t m  o f  f t e t o i y  p c o d u c t i o n ,  a n d  a l s o  t h e  d e m a n d  t h a t  

t h e r e  s h o u l d  b e  n o  t a r i f f  d u t i e s  o n  s u g a r  i n  e x c e s s  o f  7 0  p «  c e n t ,  ad valorem. 
I t  w a s  i n d i c a t e d  very  c l e a r l y  t h a t  t h e s e  w e r e  n o t  c o n d i t i o n s  w h i c h  I n d i a ,  
a t  t h e  t i m e  w h e n  s h e  w a s  d e v d o p m g  h e r  o w n  i n d u s t r y ,  c o u l d  p o s s i b l y  a c c e p t .  
L a t e r  c m ,  i n  1 9 3 6 ,  w e  w e r e  a g a i n  a s k e d  i f  w e  w o u k l  c o - o p e r a t e  i n  a n  a t t e m p t  t o  
s o l v e  t h e  d i f f i c u h i e e  b y  i n t e m a t i m a l  c o - o p e r a t i o n  a n d ,  w h i l e  a g r e e i n g  t o  d o  s o ,  
w e  a g a i n  m a d e  i t  v e r y  c l e a r  t h a t  w e  c o u l d  n o t  a c c e p t  o n e  c o n c l u s i o o  w h i c h  
h a d  b e e n  r e a c h e d  b y  H i s  M a j e s t y ’ s  G o v e r n m e n t .  H i s  M a j e s t y ’ s  O o v e r a m e n t  
i s s u e d  t h e i r  p r o p o s a l s  i n  t h e  f o r m  o f  a  C o m m a n d  P a p e r  p r m t e d  i n  1 9 3 5  c a l l e d  
Sugar Proposals of His Majesty’s Oocemmmt. O n e  o f  t h e  s u ^ j g e s t i o n s  m a d e  w a s  
t h a t  i t  w a s  n e c e s s a r y  t h a t ,  a s  p r i c e s  i m p r o v e d  i n  t h e  w o r l d  m a r k e t ,  t h e  a m o u n t  
o f  S t a t e  a s s i s t a n c e  t o  t h e  i n d u s t r y  g i v e n  i n  w h a t e v e r  f o r m  i n  t h e  v a r i o u s  
c o u n t r i e s  s h o u l d  b e  c o r r e s p o n d i n g l y  r e d u c e d .  W e  p c w t e d  o u t  t h a t  b y  t h e  
S u g a r  P r o t e c t i o n  A c t  w e  w e r e  c o m m i t t e d  t o  t h e  g r a n t  o f  p r o t e c t i o n  t o  t h e  
i n d u s t r y  t i l l  1 9 4 6 ,  a l t h o u g h  t h e  m e a s u r e  o f  p r o t e c t i o n  g i v e n  w o u l d  c o m e  u n d e r  
r e c o n s i d e r a t i o n  i n  1 9 3 7 - ^ .  A n d  w e  p o i n t e d  o u t  t h a t  i t  w a s  a n  e s s e n t i a l  p a r t  
o f  o u r  p o l i c y  t i u i t  t i i e  s u g a r  i n d u s t r y  s h o u l d  k n o w  w h e r e  i t  s t o o d ,  s a d  w e  
c o u l d  n o t  a g r e e  t o  m a k e  t h e  a m o u n t  o f  p r o t e c t i o n  f l u c t u a t e  a t  i n t e r m e d i a t e  

( r t a g e s  a c c o r d i n g  a s  p r i c e s  w e n t  u p  o r  d o w n .



I  m e n t i o n  t h e s e  t h i n g s  p a r t i c u l a r l y  b e c a u s e  I  w a n t  t h e  C o u n c i l  t o  s e e  w h y  
SO m u c h  i m p o r t a n o e  w a s  a t t a c h e d  a t  t h e  C o n f e r e n c e  t o  a  p l a i n  a n d  u n e q u i >  
v o c a l  d e c l a i ^ i o n  o f  I n d i a ’ s  i n t e n t i o n s .  T o  t h e  b r e a k d o w n  o f  t h e  C h a d b o u r a e  

^ n ,  a s  I  h a v e  p o i n t e d  o u t ,  I n d i a  h a d  v e r y  l a r g e l y  c o n t r i b u t e d  b y  t h e  d e v e l o p *  
i x i e n t  o f  i t s  o w n  i n d u s t r y  a n d  t h e  c o n s e q u e n t  c o n t r a c t i o n  o f  t h e  f i r e e  m a r i c e t .  
A n d  I n d i a  h a d  b e e n  l a r g e l y  i o s t n i m e n t a l  i n  t h e  b r e a k d o w n  o f  t h e  s u g a r  
d i s c u s s i o n s  a t  t h e  W o r i d  M o n e t a r y  a n d  E c o n o m i o  O o n f i e r e n c e .  T h e r e f o r e ,  i t  i s  
o n l y  n a t u r a l  t i i a t  v e r y  g r e a t  i m p o r t a n c e  s h o u l d  l i e  a t t a c h e d  t o  a  d ^ n i t e  
d e c l a r a t i o n  o f  I n d i a ’ s  a t t i t u d e .

T h x  H o N O t r R A B L B  M b .  K U H A B S A N E A R  K A Y  C H A U D H U R Y :  O n  a  
p o i n t  o f  i n f o r m a t i o n ,  S i r .  M a y  I  a s k - - - - - -

Thb H om oitbablx THB P R E S I D E N T :  Y o u  c a n n o t  i n t e r r u p t  a t  t h i s  
s t a g e .

Thb H on ou bab le Mb. H .  D O W :  T h e  H o n o u r a b l e  M e m b e r  w i l l  h a v e  a n  
o p p o r t u n i t y  o f  s p e a k i n g  l a t e r ,  a n d  I  s h a l l  d o  m y  b e s t  t o  r e p l y  t o  a n y  p o i n t s  
t h a t  h e  m a y  r a i s e .

T h b  H o n o o b a ^  M b .  K U M A p S A N K A R  R A Y  C H A T J D H D R Y :  I  
w a n t  s o m e  i n f o r m a t i o n ,  S i r .  .

Thb H onou bablb  th b  P R E S I D E N T ;  I  w i l l  c a l l  n p < m  a O  H o n o u r a b l e  
M e m b e r s ,  w h o  d e s i r e  t o  s p e a k ,  a t  a  l a t e r  s t a g e .  P l e a s e  d o  n o t  i n t e r r u p t  t h e  
H o n o u r a b l e  M e m b e r  n o w .  , ,

Thb H o N O i m A B L B  Mb. H .  D O W :  T h e  p o i n t  h a s  b e e n  m a d e  i n  t h e  p r e s s  
t h a t  Q o v e m m e n t  h a v e  a p p a r e n t l y  f o r m e d  t h e  o p i n i o n  t ^ t  I n d i a  w i l l  i n  a n y  
c a s e  n o t  b e  a b l e  t o  e x p o r t ,  a n d  t h a t  i t  s h o u l d  t h e r e f o r e  h a v e  b e e n  q u i t e  u i m e o e s -  
s a r y  f o r  G o v e r n m e n t  t o  h a v e  m a d e  a n y  d e c l a r a t i o n  o f  i t s  i n t e n t i o n  n o t  t o  e x p o r t .  
W e l l ,  t h e  a n s w e r  i s  i n  t h e  p r e v i o u s  l u s t o r y  o f  t h e  c a s e .  O t h e r  n a t i o n s  c a n n o t  
b e  e x p e c t e d  t o  know t h e  d e t a i l s  o f  t h e  p o s i t i o n  o f  o u r  i n d u s t r y  i n  a  w a y  t h a t  
w e  k n o w  t h e m  o u r s e l v e s .  Y o u  m a y  s a y  t h a t  t h e  b i g  p e o p l e  i n  t h e  s u g a r  i n d u s -  
^  o f  o t h e r  c o u n t r i e s  u n d e r s t a n d  t h e s e  t h i n g s  v e r y  w e l l .  I  d o  n o t  t h i n k  t h a t  
is  BO. Y o u  w i l l  f i n d ,  a t  a n y  r a t e ,  a  l o t  o f  p e o p l e  i n  t h e  s u g a r  i n d u s t r y  h e r e  
k n o w  v e r y  l i t t l e  a b o u t  t h e  o r g a n i s a t i o n  a n d  f u t u r e  p r o s p e c t s  e v e n  i n  t h e i r  o w n  
c o u n t r y  a n d  t h e y  k n o w  c e r t u n l y  v e i y  l i t t l e  i n d e e d  a b o u t  t h e  s u g a r  i n d u s t r y  
o f  f o r e i g n  n a t i o n s .  T h e r e f o r e ,  t h e r e  w a s  a  v e r y  g r a v e  d a n g e r  t h a t  u n l e s s  t h e  
I n d i a n  Q o v e m m e n t  m a d e  a  c l e a r  a n d  u n e q u i v o c a l  s t a t e m e n t  o f  t h e i r  i n t e n t i o n s ,  
t h e  w h o l e  c o n f e r e n c e  w o u l d  b r e a k  d o w n .

N o w ,  S i r ,  1  p r o p o s e  t o  d e a l  w i t h  o n e  o r  t w o  o f  t h e  p o i n t s  w h i c h  h a v e  b e e n  
b r o u g h t  u p  a g a i n s t  G o v e r n m e n t  a n d  i t s  a t t i t u d e .  P i ^ l y ,  t h e r e  i s  t h e  c o m ­
p l a i n t  t h a t  w e  d i d  n o t  c o n s u l t  t h e  s u g a r  i n d u s t r y .  T h e  i n v i t a t i o n  t o  t h i s  
C o n f e r e n c e  w a s  n o t  r e c e i v e d  & o m  t h e  L e c ^ e  o f  N a t i o n s  u n t i l  F e b r u a r y  l a s t ,  
a n d  i t  w a s  t o  t a k e  p l a c e  i n  t h e  b e g i n n i n g  o f  A p r i l .  T h a t  d i d  n o t  l e a v e  v e r y  
m u c h  t m i e .  B u t  O o v e m m m t  d i d  a n n o u n c e  i n  t h e  A s s e m b l y  o n  t h e  1 2 t h  
o f  M a t c h  t h e  c o m p o s i t i o n  o f  t h e i r  d e l e g a t i o n ;  a n d ,  l a t e r  o n ,  a t  t h e  e n d  o f  t h e  
m o n t h ,  t h e  H o n o u r a b l e  t h e  C o m m e r c e  M e m l ^ ,  i n  r e p l y  t o  a  q u e s t i o n ,  g a v e  
a  f a i r l y  d e a r  i n d i c a t i o n  o f  G o v e r n m e n t ’ s  g e n e r a l  l i n e  o f  p o l i c y .  A l t h o u g h ,  a s  
I  h a v e  a d m i t t e d  i n  a n o t h e f r  p l a c e ,  I  r e a l i s e  t h a t  i t  w o u l d  h a v e  b e e n  b e t t e r  i f  
G o v e r n m e n t  h a d  c o n s u l t e d  t h e  i n d u s t r y  i n  s o m e  m o r e  f o r m a l  f a s h i o n  t h a n  t h e y
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d i d ,  I  d o  n o t  w a n t  yoa t o  g o  a w a y  w i t h  t h e  i m i m n i o i i  t h a t  Q o v e r o m e n t  w e r e  
i g m x r a n t  o f  w h a t  t h e  v i e w a  o f  t h e  i a d u e t r y  w e r e .  Q o v o n m e o t  J i a d  i e o e i v « d  
o c H n n n m i o a t t a t t s  f i r o m  t h e  I n d i a i i  S u g a r  M i l l s ’  A a s o c i a t i o n  a n d  f r o m  t h e  
F e d e c a t e d  I n d i a n  C h a m b e o  o f O o m m e r o e  a n d  g a v e  o a c e f o l  a t t e n t i o n  t o  t h e i r  
▼ i e w B .  I  w i l l  d e a l  l a t e r  o n  w i t h  s o m e  o f  t i M f K w t a  t h a t  w e r e  n i s e d .  I  s h o o l d  
a b o l i k e t o p o m t o o t t h a t i n s p i t e o f t i i e s t a n n a n d f d i y  o f t h e  l a s t  t w o  m o n t h s ,  
a n d  o f  a  f i i Q  d i e s s  d ^ M t e  i n  a n o t h e r  friaoe, I  oan s a y  t h a t  t h e r e  h a s  n o t  b e e n  
a s i n ^ e  a r g u m e n t  p r o d u c e d  i n  t h e  o o u z s e  o f  t h e s e  d i s e o s s i o n s  t h a t  G o v a n m e n t  
b a d  n o t  v e r y  o a i e f n l l y  o c M u i d e r e d  b e f o r e  t i i e y  t o o k  t h e  a c t i o n  t h e y  d i d .

I  w i l l  d e a l  n o w  w i t h  s o m e  o f  t h e  a i g o m e n t s  w h i c h  h a v e  b e e n  a d d u c e d  b y  
t h e  i n d n s t i y ,  a n d  f o r  t h e  s a k e  o f  c o n v u u e n c e ,  I  w f l l  t a k e  t h e m  m o t e  o r  l e a s  i n  
t h e  o r d e r  i n  w h i c h  t h e y  a r e  g i v e n  i n  a  l i t t l e  b i m k l e t  w h i ( ^  I  t h i n k  I  h a v e  s e e n  
i n  t h e  h a n d s  of s o m e  H o n o o r a b l e  M e m b e n  o p p o s i t e ,  c o m p i l e d  b y  a  y o u o c  m a n  
w h o  i s  a n  a s s i d a o u s  p u r v e y o r  o f  p o t t e d  p r o v e n d e r  f o r  l e t h a r g i c  l e g i w t o r s .  
I  t a k e  t h e m  f i r o m  t h i s  b o o k l e t  n o t  b e c a u s e  I  a t t a c h  a n y  p a r t i c u l a r  i m p o r t a o M  
t o  t ^ e  g e n t l r a o a n ’ s  o p i n i o n s ,  b u t  b e c a u s e  i t  i s  o b v i o u d y  a  c o m p i l a t i o n  m a d e  
f r o m  t i b e  r e p r e s e n t a t i o n s  m a d e  b y  v a r i o u s  b o d i e s  i n t e r e s t e d  i n  t h e  s u g a r  
i n d u s t r y .  N o w ,  a  s u g g e s t i o n  m a d e  b y  t h e  I n d i a n  S u g a r  M i l l s *  A s s o c i a t i o n  i n  
i t s  l e t t w  t o  G o v e r n m e n t  w a s  t h i s : —

“ It is {heivfoim cMDtial that Tndun ragar ahoald bo admitted bee of d u ^  into the 
United Kingdom*'.

I  m u s t  s a y  i t  s e e m s  t o  m e  e x t r a o r d i n a r y  t h a t  s u d i  a  b o d y  s h o u l d  s h o w  n o  
a p p r e c i a t i o n  w h a t e v e r  o f  t h e  f a c t  t h a t  i n  p n c t i e a l l y  e v e r y  c o u n t r y  o f  t h e  
w o r l d ,  s u g a r  i s  r e g a r d e d  a s  a  s u i t a b l e  s u b j e c t  f o r  a  v e r y  i m p o r t a n t  r e v e n u e  
t a x .  T h e  s u g g e s t i o n  t h a t  I n d i a n  s u g a r  d i o u l d  b e  g i v e n  fn e  e n t r y  i n t o  t ^ e  
U n i t e d  K i n g d o m ,  I  t h i o k  y o n  w i l l  a l l  a g r e e ,  i s  w i l d l y  e x t r a v a g a n t .  L a t e r  o n ,  
i n  t h e  c o u r s e  o f  t h e  s a m e  l e t t e r ,  t h e  I n d i w  S u g a r  M i l l s '  A s s o c i a t a o n ,  h a v i n g  
f i r s t  d e d a r e d  t h a t  t h i s  d e m a n d  w a s  e s s e n t i a l ,  s u g g e s t e d  t h a t  a t  a n y  r a t e ,  t f  
I n d i a n  s u g a r  c o u l d  n o t  g e t  f r e e  e n t r y ,  i t  m i g h t  b e  g i v e n  t h e  b e n e f i t  o f  t h e  
r e f e r e n t i a l  c e r t i f i c a t e d  c o l o n i a l  r a t e .  O n  t h i s  t ^ e c t  a  g o o d  d e a l  o f  m i B a p p r e *  
h e n s i o n  p r e v a i l s .  T h e r e  e e m s  t o  b e  v e r y  l i t t l e  k n o w l e d g e  o n  t h e  p a r t  o f  
t h e  p e o p l e  w h o  m a k e  t h i s  d e m a n d  a s  t o  w h a t  e x a c t l y  i s  i n v o l v e d  b y  t h i s  c e r t i f i ­
c a t e d  c o l o n i a l  r a t e .  T h i s  p r e f e r e n t i a l  r a t e  i s  g i v e n  b y  H i s  M a j e ^ ’ s  G o v e r n ­
m e n t  t o  c e r t a i n  c o l o n i e s  i n  w h i c h  t h e  p r o d u c t i o n  o f  s u g a r  i s  o f  v e r y  g r e a t  
i m p o r t a n c e .  I  h a v e  t a k e n  t h e  t r o u b l e  t o  c l a s s i f y  t h e s e  c o l o n i e s  a s  w e l l  a s  I  c a n ,  
a n d  I  w i l l  p u t  t h e m  i n t o  t h r e e  g r o u p s .  I n  t h e  f i r s t  g r o u p  t h e r e  a r e  M a u r i t i u s ,  
B a r b a d o s ,  A n t i g u a  a n d  S t .  K i t t s ,  t h e  m o s t  i m p o r t a n t  o f  a l l  o f  c o u r s e  b e i n g  
M a u r i t i u s .  T h e s e  c o l o n i e s  a r e  e n t i r e l y  d e p e n d e n t  f o r  t h e i r  e x i B t e n o e  o n  t h e  
e x p o r t  o f  s u g a r .  I n  t h e  s e c o n d  g r o u p  t h e r e  a r e  B r i t i s h  G u i a n a  a n d  F i j i ,  a n d  
i n  t h e s e  c o l o n i e s  s u g a r  »  t h e  l a r g e s t  s i n g l e  i t e m  o f  e x p o r t .  T h i r d l y ,  t h e r e  a r e  
T r i n i d a d ,  J a m a i c a  a n d  S t .  L u c i a  i n  w h i c ^  s u g a r  i s  a t  a n y  r a t e  o f  g r e a t  a c t u a l  
a n d  s t i l l  m o r e  p o t e n t i a l  i m p o r t a n c e .  I  w o n d e r  h o w  m a n y  o f  t h e  M e m b e r s  o f  
t h i s  C o u n c i l  r e a l i s e  t h a t  i n  t h e s e  c o l o n i e s  s u g a r  i s  a s  m u c h  a n  I n d i a n  i n d u s t r y  
a s  i t  i s  i n  I n d i a  i t s e l f .  I  w i l l  o n l y r d T e r t o t h e  m o s t  t y p i c a l  a n d  m o s t  m p o c t a n t  
c o l o n y  i n  e a c h  o f  t h e s e  g r o u p s .  M a u r i t i u s  i s  r e s p o n s i b l e  f o r  a b o u t  o n e - t h i r d  
o f  t h e  t o t a l  e x p o r t s  o f  c o l o n i a l  s u g a r ,  a n d  i n  M a u r i t i u s  4 0  p e r  c w i t .  o f  t h e



l a n d  o n d e r  s u g a i c a n e  i a  c u l t i v a t e d  b y  I n d i a n s .  I n  T r i n i d a d ,  a l s o ,  4 0  p a  c e n t ,  
o f  t h e  l a n d  n n d r a  s u g a r c a n e  i s  c u l t i v a t e d  b y  I n d i a n s  a n d  i n  F i j i  n o  l e s s  t h a n  
8 5  p e r  c e n t ,  i s  c u l t i v a t e d  b y  I n d i a n  f a n n e r s .

Thb H om ourablb P an d it H I R D A T  N A T H  K U N Z R U ;  I n  F i j i ,  8 5  
p e r  c e n t ,  o f  t h e  l a n d  i s  c u l t i v a t e d  b y  I n d i a n  f a r m e r s  ?

Thb H on ou b ab le  Mb. H. D O W :  Y e s .
Thb HoNotJBABLE L t.-O ol. Sib S. H I S S A M - u © - D I N B A H A D U R :  I t  i s  

bo. 1  w a s  t h e r e  o n  d e p u t a t i o n  i n  1 9 2 2 .
Thb Hohoubablb Mb. H. DOW: I take it that the Honourable Members 

of this House are as keen on th« welfare of Indians abroad as they are of that 
of Indians in this country, and certainly that is the impression which I hav« 
gained from recent debates on the subject of Zanzibar. I take it that 
the fact that in Zanzibar the Indian is interested in cloves which are not in direct 
competition with anything grown in India, is not going to alter the attitude 
of Honourable Members with regard to sticking up for the interests of Indians 
abroad. Some of you may have heard of a b^ y  called the Imperial Citizen­
ship Association, of which Sir Furshotamdas Thakurdas is President. I take 
this quotation from a book calle<l TAe Indians Abroad Diraiery which is 
prepared under the auspices of that body. It says:—

** Though the prioo of sugar is n6t; bright them is a slight imptovement in the eixmoBuo 
condition of Indians. Indians who are the real builders of Mauritius today claim that they 
are entitled to special protection from the Imperial Indian Ciovemment to help Indians in 
Mauritius. The Government of India should give in the way of relief a preference io Mauri* 
tius sugar **.

Now, you may not pay much attention to my views oii this subjoet, but I 
hope you will pay aome to the views of Sir Puishotamdas Thakurdas. If he 
thinks that colonial sugar deserves to be given a preference to enable it to 
compete with Indian sugar in this country, where at present it has no market 
whatever, you will perhaps agree that he would be even more averse to it being 
threatened in the markets wluch it already possesses. (An Honourable MenAef: 

When was this said ?) This quotation is taken from The Indians Abroad 
Direclory for 1934. Will, this is what you are demanding when you ask 
that the preference over Indian sugar which colonial sugar at present enjoys 
in the United Kingdom market should be taken away from it.

Another suggestion made is that there should be State aid by reduced rates 
of railway and ocean freight. The motto in fact is to be Sweet and low 
Now, if you can show that a reduction of freight is going to be a paying 
concern, I have no doubt you will get reduced rates on the Railways. But 
I do not think it is a reasonable thing to ask that Government should come 
forward and pay the ocean freight or any part of it, on Indian sugar in order 
that it may be dumped into a market wl^h otherwise it could not reach.

The Federation of Indian Chambers say again, that India should be left̂ —
**£ree to seek greater markets abroad by adjusting export prioes to enable Indian sugar to 
compete on equ|J terms with non-Indian sugar” .
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[ M r .  H .  D o w . ]
T b e  A u t } K > t  o f  t h e  l i t t l e  b o o k l e t  t o  w h i c h  1  h a v e  l e f e r r e d  p u t  w h a t  p e r h a p s  

h e  m e a n t  t o  b e  t h e  s a m e  i d e a  i n  t h i s  w a y  : —
“  8*v>nl oojDtriaa adjust thair priow for sugar in foreign markets in a nannw which 

would parmit tfaam’lto expoct sugar to other ooontries

I  t h i n k  h e  m u s t  m e a n  t h a t  t h e y  a d j u s t  t h e i r  p r i c e s  i n  t h e  home m a r k e t s  t o  e n a b l e  
t h e m  t o  e x p o r t ,  b u t  I  w o u l d  n o t  l i k e  t o  a s s e r t  t h a t  t h a t  i s  w h a t  h e  d o e s  m e a n ,  
b e c a u s e  r e a l l y  s o  m a n y  s t t u i g e  a r g u m e n t s  h a v e  b e e n  p u t  f o r w a r d  t h a t  I  s h o u l d  
n o t  f e e l  s a f e  i n  a l t e r i n g  a  w o r d .  ’ N o w ,  t h i s  s e e m s  t o  m e  a  c l e a r  s u g g e s t i o n  
t h a t  I n d i a  s h o u l d  d u m p  h e r  s u g a r  i n  t h e  w o r l d  m a r k e t .  I  h a v e  b e e n  t o l d  t h a t  
i t  d o e s  n o t  m « a n  t h i s ,  a n d  i f  a n y  o f  t h e  H o n o u r a b l e  M e m b e r s  o p p o s i t e  w i l l ,  i n  
t h e  c o s i a e  o f  d e b a t e ,  t e l l  m e  w h a t  i t  d o e s  m e a i ^  i f  i t  d o e s  n o t  m e a n  t h a t ,  I  s h a l l  
b e  g r a t e f u l .

T h e r e  a p p e a r s  t o  b e  a n  i d e a  i n  c e r t a i n  q u a r t e r s  t h a t  a l l  I n d i a  h a s  t o  d o  i s  
t o  g o  o n  p n ^ u c i n g  s u g a r  t h a t  s h e  c a n n o t  c o n s u m e  h e r s e l f ,  a n d  t h e n  s o m e h o w  
f o r e i g n  m a r k e t s  w i l l  ^ d  t h e m s e l v e s  o r  w i l l  h a v e  t o  b e  f o u n d .  I n  t h i s  r e s p e c t  
s u g a r  d o e s  n o t  d i f f e r  v e r y  m a t n a a l l y  f r o m  o t h e r  c o m m o d i t i e s .  T h e r e  m u s t  b e  
v e r y  f e w  i n d u s t r i a l  c o m m o d i t i e s  w h i c h  c o u l d  n o t  b e  p r o d u c e d  t o  a  v i e r y  m u c h  
g r e a t e r  e x t e n t  t h a n  t h e y  a r e  p t d i i n c e d  t o d a y  i f  i t  w a s  n o t  n e c e s s a r y  t o  c o n s i d e r  
t h e  d e m a n d  f o r  t h e i r  c o n s u m p t i o n .  T h e r e  i s  m y  H o n o u r a b l e  f i c i e n d  M r .  P a r k e r  
t h e s e .  I  b e l i e v e  h e  i s  i n t e r e B t e d  i n  t e l e p h o n e s ,  a n d  I  h a v e  n o  d o u b t  t h a t  h e  
c o o l d  p n i d u o e  s i x  t i m e s  a s  m a n y  t e l e p h < M w s  a a  h e  s e e s  a a y  p o s s i b i l i t y  o f  b r i n g ­
i n g  i n t o  u s e .  I  s u b m i t  i t  w o u l d  b e  v e r y  w r m g  a n d  f o o l i ^  f o r  h i m  t o  o r g a n i s e  
h i t  b u f l i n e s s  s o  a s  t o  d o  t l u s ,  a n d  t h e n  t o  s a y  t h a t  G o v e r n m e n t  m u s t  f i n d  a  
w a y  o f  o a i n g  a l l  h i s  t e l e ^ u i n e s !  I  r e a l l y  h a v e  n o t  b e e n  a b l e  t o  g e t  f r o m  
a n y b o d y  c o n n e c t e d  w i t h  t h e  s u g a r  i n d u s t r y  a n y  p r a c t i c a b l e  p l a n  f o r  e n t e r ­
i n g  i n t o  t h e  w o r l d  e x p o r t  m a r k e t  u n d e r  e x i s t i n g  o t m d i t i o n s .  I n  a n o ^ e r  
I ^ k o e  a n  a m e n d m e n t  w a s  c a r r i e d  a g a i n s t  Q o v e a m m e n t  w h i c h  m e r e l y  s a i d  t h a t  
G o v e r n m e n t  w a s  t o  e x p k « e  e v e r y  a v e n u e .  I  s u p p o s e  w h e n  Q o v e m m e n t  h a v e  
f i n i s h e d  e x p l o r i n g  e v e r y  a v e n u e ,  t i i e y  m u s t  t i i e n  p r o c e e d  t o  l e a v e  n o  s t o n e  u n ­
t u r n e d ,  a n d  w h e n  a l l  t h e  s t o n e s  h a v e  b e e n  t u r n e d  u p ,  t h e n  w e  s h a l l  b e  t o l d  
w e  o u ^ t  t o  w a i t  f o r  s o m e t h i n g  e l s e  t o  t u r n  u p  I I t  i s  r e a l l y  a n  a s t o n i s h i n g  
t i l i n g  t o  m e  t h a t  a  g r e a t  i n d u s t i y  s u c h  a s  t h i s  h j M  n o  p r a c t i c a l  s u g g e s t i o n  o f  i t s  
o w n  f o r  g e t t i n g  i n t o  t h e  w o r l d  m a r i c e t .  A n  i m p r o v e n i b t  i n  w o r l d  p r i c e s  i s  w h a t  
w e  h o p e  w i l l  ^  t h e  r e s u l t  o f  t h i s  C o n v e n t i o n ;  a n d  i t  s e e m s  t o  m e  t h a t  I n d i a ’ s  
o n l y  c h a n c e  o f  g e t t i n g  i n t o  t h e  w o r l d  m a r k e t  < m  t e r m s  p n ^ t a b l e  t o  h e r s e l f  i n  
a  t e a a o n a b l e  t i m e  i s  t o  e n c o u r a g e  i n t o n a t i o n a l  c o - o p e r a t i o n  a n d  r e g u l a t i o n ,  w i t h  
a  v i e w  t o  t h e  r a i a n g  o f  { f f i c e s  o f  s u g a r  a b r o a d .  A n d  I  s u b m i t  t o  y o u  t h a t  
u n l e s s  y o u  i n  t h i s  A g r e e m e n t  t h e r e  i s  l i t t l e  c h a n c e  o f  s u c h  i n t e r n a t i o n a l  

c o - o p e t i u a o n  t a k i n g  p l a c e .
I f  t h i s  A g r e e m e n t  i s  n o t  r a t i f i e d  t h e m  a t e  o f  c o u r s e  t w o  p o s s i b l e  r e s u l t s .  

M y  o w n  o p i n i o n  i s  t h a t  i f  I n d i a n  d o e s  n o t  r a t i f y ,  t h e  C o n v f f l i t i o o  w i l l  f a i l  u t t e r l y  
b e B a u s e  t h e  d e f e e t i < m  o f  o t h e r  c o u n t r i e s  o w i n g  t o  I n d i a ’ s  a t t i t u d e ,  a n d  i f  t h a t  
t a k e s  p l a c e ,  t h e  l i k e l y  r e s u l t  w i l l  b e  c o n t i n u e d  c h a o s  i n  t h e  i n t e r n a t i o n a l  m a r k e t  
a n d a  c o n t i n u a l  l o w e r i n g  o f  p r i c e s ,  w i t h  t h e i e s u l t  t h a t  I n d i a  n u ^  n e v e r  b e  a b l e  
t o  g e t  i n t o  t h e  m a r k e t  a t  a l l .  T h e r e  i s ,  h o w e v e r ,  t h e  p o s n b f l i t y  t h a t  o t h e r  
c o u n t r i e s  m a y  c a n y  o n  i n  q > i t e  o f  I n d i a ’ s  d e f e c t i o n .  S u p p o s e  t h a t  d o e s  t a k *
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p l a c e .  I b  i t  o c m o e i v a b l e  t h a t  a l l  t h e  o t h e r  c o u n t r i e s  o f  t h e  w o r l d  w i l l  l o o k  o n  
w i t h  e q u a n i m i t y  w h i l e  I n d i a  p r o c e e d s  t o  d u m p  h e r  s u g a r  i n t o  t h e  w o r l d  m a r k e t  ?  
O b v i o u s l y  t h e y  w i l l  t a k e  m e a s u r e s  t o  p r o t e c t  t h e m s e l v e s ,  a n d  I n d i a ,  
u n a b l e  t o  p r o d u c e  s u g a r  e v e n  f o r  h e r  h o m e  m a r k e t  w i t h o u t  t h e  a i d  o l  a  h i j ^  
t a r i f f  d u t y ,  w i l l  s t i l l  b e  c o m p l e t e l y  u n a b l e  t o  e n t e r  t h e  w o r l d  m a r k e t .  W h a t  
o t h e r  a d v a n t a g e s  a r e  t h e r e  t h a t  b d i a  m a y  r e a s o n a b l y  h o p e  t o  g e t  f i r o m  t i n s  
A g r e e m e n t ,  i n  a d d i t i o n  t o  t h e  r a i s i n g  o f  t h e  w o r l d  p r i c e  o f  s u g a r  t o  a  f i g u r e  a t  

w l i i c i i  s h e  m a y  a l s o  b e  a b l e  t o  e n t e r  w i t b  p r o f i t  t o  h e r s e l f  ?  
I  i m a g i n e  t h a t  t h e  I n t e m a t i o a l  S u g a r  C o u n c i l  w i l l  f o r  o n e  

t h i n g  t a k e  d e f e n s i v e  m e a s u r e s  a g a i n s t  s u b s t i t u t e s .  I t  w i l l  c e r t a i n l y  o r g a n i s e  
i n t e r n a t i o n a l  p r o p a g a n d a  d e v o t e d  t o  a n  i n c r e a s e  i n  t i i e  g e n e r a l  o o n s u m p t i < m  
o f  s u g a r .  I t  w i l l  a l s o ,  I  t a k e  i t ,  u n d e r t a k e  o r  s t i m u l a t e  r e s e a r c h  i n t o  o t h r a  
u s e s  o f  s u g a r ,  s u c h  a s  f o r  f o d d e r ,  f u e l - a l c o h o l  a n d  v a r i o u s  o t h e r  m e i ^ o d s  o f  
i n d u s t r i a l  u t i l i s a t i o n .  N o w ,  I n d i a  i s  v i t a l l y  i n t e r e s t e d  i n  a n  e x p a n s i o n  o f  t h e  
u s e  o f  s u g a r  i n  h e r  h o m e  m a r k e t  a n d  i t  i s  p e r h a p s  d o u b t f u l  w h e t h e r  s h e  c a n  
a f f o r d  t o  f i n a n c e  a l l  t h e s e  t h i n g s  h e r s e l f .  T h i s  i s  a n  a d d i t i o n a l  r e a s o n  w h y  i t  
w o u l d  b e  u n w i s e  f o r  I n d i a  t o  c u t  h e r s e l f  o f f  f r o m  s u c h  a d v a n t a g e s  a s  s h e  m a y  
g a i n  b y  t h e  i n i t i a t i o n  o f  t h e s e  m e a s u r e s  u n d e r  i n t e r n a t i o n a l  a u s p i c e s .

I  h a v e  v e r y  l i t t l e  t i m e  l e f t  a n d  I  d o  n o t  w a n t  t o  s a y  m o r e  a t  t h i s  s t a g e .  
I  w o u l d  a s k  y o u  t o  b e l i e v e  t i i a t  O o v e m m e n t ,  i n  t a i d n g  t h e  a c t i o n  t h e y  h a v e ,  h a v e  
h a d  v e r y  s i n c e r e l y  t h e  i n t e r e s t s  o f  t h e  s u g a r  i n d u s t r y  i n  t h i s  c o u n t r y  a t  h e a r t .  
I  t h i n k  t o  s o m e  e x t e n t  t i i e  I n d i a n  p r e s s  a n d  p u b l i c  h a v e  l o c r f c e d  a t  t h i s  q u e s t i o n  
f r o m  t h e  p o i n t  o f  v i e w  o f  amour propre. T h e y  f e e l  t h a t  t h e r e  i s  s o m e t h i n g  
d r a o g a t o r y  i n  I n d i a  n o t  b e i n g  a l l o w e d  t o  e x p o r t  w h e n  o t h e r  n a t i o n s  h a v »  
h a d  n o  s u c h  b a n  p h M > e d  u p o n  t h e m .  C e r t a i n l y  t h e r e  h a s  b e e n  n o t h i n g  i n t e n *  
t i o n a l l y  d e r o g a t o r y  t o  I n d i a n s  i n  t h i s  m a t t e r :  i t  i s  a  b u s i n e s s  p r o p o s i t i o n ,  a n d  
I  w o u l d  a s k  y o n  t o  l o o k  a t  i t  f r o m  t h a t  p o i n t  o f  v i e w — t i i e  i n t e r e s t s  o f  I n d i a  
a s  a  w h o l e  a ^  o f  t h e  s u g a r  i n d u s t r y .

W i t i i  t h e s e  w t s d s .  S i r .  I  c o m m e n d  m y  R e s o l u t i o n  t o  t h e  C o u n c i l .
T h e  H o N O t m A B L B  l b .  H O S S A I N  I M A M :  H a s  a n y  c o u n t r y  r e f u s e d  t o  

r a t i f y  t h e  A g r e e m e n t  y e t  ?
Thb H on ou sa b le  Mb. H . D O W :  N o t  s o  f a r  a s  I  a m  a w a r e .
T he H on ou ra b le  Mb. K U M A R S A N K A R  R A Y  C H A U D H U R Y  :  W h a t  

a t e  t h e  f r e e  m a r k e t  c o u n t r i e s  i n  l J » e  w o r l d  n o w  ?  •
T he H on ou bab le  M b .  A .  J .  R A I S M A N  :  T h e  U n i t e d  K i g d o m  m a i n l y .
T he H on ou ra b le  th e  P R E S I D E N T  :  R e s o l u t i o n  m o v e d :
“ Thia Coimoil reconuneoda to the Oovemor Gcnenl in Ooonoil that the Intcmatiooal 

Agreement regarding the Regulation of Production and MaAating of Sugar, signed in 
I^ndon on the 0th May, 1937, be ratified by him."

T o  t h i s  M o t i o n  n o t i c e s  o f  f o u r  a m e n d m e n t s  h a v e  b e e n  r e c e i v e d .  O f  t h e s e  
f o u r  a m e n d m e n t s  t w o  a r e  b y  t h e  H o n o u r a b l e  M r .  B .  N .  B i y a n i  a n d  b y  t h e  
H o n o u r a b l e  M r .  K u m a r s a n k a r  R a y  O i a u d h u i y .  T h e s e  t w o  a m e n d m e n t s  i n  
m y  o p i n i o n  a r e  n o t  i n  o r d e r  b e c a u s e  t h e y  o n l y  s a y  t h a t  i n s t e a d  o f  b e m g  r a t i f i e d  
t h e  A g r e e m e n t  b e  n o t  r a t i f i e d .  T h a t  i s  m e r e l y  «mlnng f o r  a n e g a t i v e  v o t e  o n l y  
a n d  u n d e r  S t a n d i n g  O r d e r  3 2 ,  c l a u s e  ( 2 ) ,  a n  a m e n d m e n t  m a y  n o t  b e  m o v e d  
w h i c h  h a s  m e r e l y  t h e  e f f e c t  o f  a n e g a t i v e  v o t e .  Honourable M e m b e r s  c a n  v o t e  
a g a i n s t  t h e  M o t i o n ,  b u t  t h e y  c a n n o t  b r i n g  i n  a m e n d m e n t s  t o  t h a t  e f f e c t .
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[Mr. ̂Qifacnlw]
Tbm  t l m r e  M e  t w o  o t i i e r  • m e n i d n i e n t a  b y  d i e  H o n o n i a b l e  M r .  R a m a d M  

F u i : t « l D  a n d  t h e  H o n o u r a b l e  M r .  P .  K .  S a p m .  A s  r e g a r d s  t h e  f i r s t  p a r t  o f  
M r .  R a m a d a s  P a n t o l o ’ s  a n m i d n i e D t ,  i t  h a s  t o  s h a r e  t h e  s a m e  f a t e  a n d  I  h o l d  t h a t  
t i t e  f i r s t  p a r t  o f  h i s  a m e n d m e n t  i s  n o t  i n  o r d e r ,  b u t  h e  i v i l l  b e  e n t i t l e d  t o  m o v e  
t b e  s e c o n d  p a r t  o f  h i s  a m e n d m e n t .  H i e n  t i i e t e  i s  t h e  a m e n d m e n t  o f  t h e  
H < O M > i i r a b l e  M r .  P .  N .  B a p r u .  B o t h  t h e  a m e n d m e n t s  o f  H r .  S a p r u  a n d  
M r .  B a m a d a s P a n t a l u ,  s o  f a r  a s  t h e  m a i n  o r  s u b s t a n t i v e  p r o p o s i t i o n  i s  c o n c e r n e d ,  
a t e  a n a l o g o u s .  T h e r e  i s  A O  d i f t e i e n o e  b e t w e e n  w h a t  U i e j  s e e k  t o  e f f e c t .  O n l y  
I f r .  S a p r u ’ s  a m e n d m e n t  i s  m o r e  c o m p r o h e n s i v e  a n d  i t  a l s o  e x p r e s s e s  a  s o r t  ^  
d i s a p p r o v a l  o r  o e n s o r e  < h i  G o v e r n m e n t  f o r  r a t i f y i n g  t h i s  A g i M m e n t  a n d  a s k s  
n o t  u n l i k e  M r .  R a m a d a s  P a n t u l u ’ s  a m e n d m e n t  f o r  t h e  e x p l o r a t i o n  o f  p o s s i t ^ e  
a v e n u e s  f o r  e x p o r t .  I  v i l l  a l l o w  b o t h  t l i e s c  a m e n d m e n t s  t o  b e  m o v e d ,  b u t  t h «  
C h a i r  w i l l  d e c ^  l a t e r  < m  w h i c h  a m e n d m e n t  s h o u l d  b e  p u t  t o  t h e  v o t e .  I  w f f l  
p e r h a p s  t a k e  t h e  s e n s e  o f  t h e  C o u n c i l  o n  e a c h  a m e n d m e n t  .  N o w ,  t h e  d e b a t e  
w i l l  p r o c e e d  o n  b o t h  t h e s e  a m e n d m e n t s  s i n k u l t a n e o u s l y .  I  w i l l  s a k  
M r .  R a m a d a s  P a n t u l u  b e f o r e  h e  m o v e s  h i s  a m e n d m e n t  t o  d e l e t e  t h e  f i r s t ,  c l a u s e  
o f  h i s  a m e n d m e n t .

T b k  H o n o d k a b l b  M r .  R A M A D A B  P A N T U L U :  I  b o w  t o  y o u r  r u l i n g  
t i i a t  t h e  f i r s t  p a r t  o f  m y  a m e n d m e n t  i s  n o t  i n  o r d e r .  I n  v i e w  o f  t ^  f a c t  t h a t  
M r .  S a p r n ’ s  a m e o d m e a t  i s  m o r e  o o m i w e h e n s i v e  I  d o  n o t  p r o p o s e  t o  m o v »  
t h e  s e c o n d  p u t  o f  m y  a m e n d m e n t .  I  w i l l  s p e a k  o n  t i i e  R e s o l u t i o n  l a t e r .

The B o N o t r R A B i . B  Mr. P .  N. S A P R U  ( U n i t e d  P r o v i n c e s  S o u t h e r n :  
K o n - M u h a m m a d a n ) :  S i r ,  I m o v e  :

" H i s t  fo r  the o tig iiu l B eiQ lutioo Uw fo llov iog  be n batita tM l, a a m e ly «—

‘ XU* Goemril leeommeodi to the Qom nor Gcm niiaOm aoil tbst tfae Intwna> 
tiooal Agnemflnt regarding the ReguUtioo of PiodiiatiaD and Maikciing at 
S u ^ai^ ied  in London on the 6th Ib y , 1037, be not ratified ^ h im  and ex* 
praina ita strong diaapptoral of tb» artion of th« Central dovmvmentin 
agreeing to prohibit the expert of angar by aea except to Burma for the next 
five yean wHhout the knowledge and conamt of the induatiy. This Conneil 
further reoommcnda that the Oeotral Govomnwnt explore aO poadble ave* 
Boea for the export of aogar and take auoh other atc^ ior the porpoae of 
developing export marketa both by land and by aea for augar aa may be 
neocaaary *.**

S i r ,  t h e  H o n o u r a b l e  M r .  D o w  h a s  e x p l a i n e d  t o  u s  w h y  t h e  i n d u s t r y  c o u l d  
n o t  b e  a s s o c i a t e d  w i t h  t h e  I n t e r n a t i o n a l  S u g a r  C o n f e r e n c e  d i r e c t l y .  T h e  r e p l y ,  
i f  I  m a y  my s o ,  w a s  u n c o n v i n c i n g ,  a n d  I  w i l l  j u s t  e x p l a i n  w h y  I  r e g a r d  t h e  
s v g n m e n t s  o f  Mr. D o w  i n  r e g a r d  t o  t h i s  m a t t e r  a s  u n c o n v i n c i n g .  S i r ,  i t  w a s  
O D  t J i e  C t h  o f  F e b r u a r y  t h a t  t h e  w o r l d  f i r s t  h e a r d  o f  t a l k s  o f  a n  I n t e r n a t i o n a  
A g r e e m e n t .  N o w ,  t h e  I n d i a n  S u g a r  M i l l s - - - - -

T h *  H o K O t m A R i x  M r .  H .  D O W  :  W h i c h  y e a r  ?
T h b  H p N O C ^ L E  M r .  P .  N .  S A P R U  :  1 J > 3 7 .

T h b  H o n o o b a r l e  M r .  H .  D O W :  T o u  f i r s t  h e a r d  o f  i t  t h e n  f
T b s  H o k o u b a r l k  M r . P . N . S A P R U  :  S o  f u r  a s  t h e r e  w a s  g o i n g  t o  b e  a  

r o n f S n e n o e ,  i t  w a s  o n  6 t h  F e b r u a r y  p e o p l e  h e r e  h e a r d  t i i a t  t h e r e  w a s  g o i n g  t o  b *  
• o d i  a  o o c t f i e t e n c e h
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N o w ,  S i r ,  t h e  I n d i a n  S u g a r  H i l l s ’  A n o c i a t i o n  a d d i « 8 ^  t h r e e  l e t t e r s  t o  t h e  
Q o v e n u n e n t  o f  I n d i a ,  o n  t h e  1 2 t h  F e b m a r T ^ ,  4 t h  M a r c h  a n d  2 4 i 3 i  M a r c h ,  r e s ­

p e c t i v e l y .  A n d  I  a m  r i g h t  i n  s a y i n g ,  S i r ,  t h e  H o n o u r a b l e  M r .  D o w  w i l l  c o r r e c t  
m e  i f  I  a m  w r o n g ,  t h a t  t h e  G o v e r n m e n t  o f  I n d i a  d i d  n o t  e v e n  c o n d e s c e n d  t o  
r e p l y  t o  t h e s e  l e t t e r s  ?  T h o s e  l e t t e r s  w e r e  n o t  e v e n  a c k n o w l e d g e d  b y  t h e  
Q o v e m m e n t  o f  I n d i a .

T h i !  Honourablb Mr. H. D O W :  T h e y  w e r e .
Thb H onoukablb M r .  P .  N . S A P R U :  W e l l ,  S i r ,  t h e s e  are t h e  f a c t s  as 

s t a t e d  b y  t h e  F e d e r a t i o n  o f  I n d i a n  C h a m b e r s .  W e  h a v e  t h e  w o r d  o f  M r .  D o w  
t h a t  t h e y  w e r e  a c k n o w l e d g e d .  T h e  F e d e r a t i o n  s a y s  t h a t  t h e s e  l e t t e r s  w e r e  n o t  
even a c k n o w l e d g e d  b y  t h e  G k > v e m m e n t  o f  I n d i a .  T h e r e  w a s  n o  r e p l y  b y  t h e  
Q o v e m m e n t  o f  I n d i a  t o  t h o s e  l e t t e r s  w h i c h  w e r e  a d d r e s s e d  b y  t h e  I n d i t m  l ^ g a r  
M i l l s '  A s s o c i a t i o n .

T h e n ,  S i r ,  o n  t h e  1 2 t h  M s r t h  t h e r e  w a s  a  q u e s t i o n  i n  t h e  A s s e m b l y .  T h a t  
q u e s t i o n  w a s  a n  u n s t a r r e d  q u e s t i o n .  I t  w a s  p u t  b y  S e t h  G o \ i n d  D a s  a n d  t h ^  
r e p l y  g i v e n  w a s  t h a t  D r .  M e e k  w o t i l d  r e p r e s e n t  I n d i a  u i d  M r .  N o e l  D d e  
w o u l d  b e  t h e  t e c h n i c a l  a d v i s e t .  N o w ,  S i r ,  t i i e  p o p u l a r  i m p r e s s i o n — o f  o o u r a e »  
v e r y  f e w  p e o p l e  c a r e  t o  r e a d  t h e  a n s w e r s  t o  u n a t a r m i  q u e s t i o n s — t h e  p o p u l a r  
i m p r e s s i o n  w a s  t h a t  I n d i a  w a s  n o t  g o i n g  t o  b e  r e p r e s e n t e d  a t  t h e  S u g a r  C o n f e r ­
e n c e .  I n  a n y  c a s e ,  S i r ,  t h e  p o i n t  i s  t h a t  i n  t h e  a p p o i n t m e n t  o f  D r .  M e e k  a n d  
M r .  N o e l  D e e r  t h e  i n d u s t r y  w a s  c o m p l e t e l y  i g n o r e d .  N o w ,  S i r ,  i t  h a s  b e e n  u s u a l  
f o r  s o m e  y e a r s  p a s t  t o  a s s o c i a t e  t h e  i n d u s t r i e s  c o n c e r n e d  i n  t b «  o o n f e r e n c e s  i n  
r e g a r d  t o  t h o s e  i n d u s t r i e s .  W e  a r e  h a v i n g  I n d o - B r i t i s h  t r a d e  t a l k s  n o w  a n d  
w e  h a v e  r e p r e s e n t a t i v e s  o f  I n d i a n  i n d u s t r i e s  a c t i n g  a s  a d v i s e r s  t o  S i r  Z a & u l l a h  
E h a n  a n d  t h e  o t h e r  m e m b e r s  o f  t h e  I n d o - B r i t i s b  d e l e g a t i o n .  I  b e l i e v e ,  S i r ,  
t i i a t  i n  r e g a r d  t o  t e a  a n d  r u b b e r ,  t h e  i n d u s t r i e s  c o n c e m c d  w e r e  c o n s u l t e d  b e f o r e  
t h e  G o v e r n m e n t  o f  I n d i a  t o o k  a n y  a c t i o n  t o  r e s t r i c t  p r o d u c t i o n .  S o  f a r  a s  t h i s  
i n d u s t r y  i s  c o n c e r n e d ,  t h e  p o s i t i o n  w a s  d i f f e r e n t .  T h e  I n d i a n  S u g a r  M i l l s ’  
A s s o c i a t i o n  w a s  a n x i o u s  t o  c o - < ^ t a t e  w i t h  t h e  G o v e r n m e n t .  I t  h a d  b e e n  w r i t i n g  
t o  t h e  G o v e r n m e n t  a n d  t h e r e  w a s  n o  r e a s o n ,  S i r ,  w h y  t h e  I n d i a n  S u g a r  M i l l s '  
A s s o c i a t i o n  s h o u l d  n o t  h a v e  b e e n  c o n s u l t e d  i n  r e g a r d  t o  t h e  c h o i c e  o f  a  r e p r e *  
s w t a t i v e .  T h e r e  w a s  n o  r e a s o n  w h y  t h e  I n d i a n  S u g a r  M i l l s ’  A s s o c i a t i o n  s h o u l d  
n o t  h a v e  b e e n  a s k e d  t o  n a m e  a  r e p r e s e n t a t i v e .  '

T h e  H o u s e  k n o w s ,  S i r ,  t h a t  w e  h a v e  n o t  g o t  a  G o v e r n m e n t  w h i c h  i s  r e s ­
p o n s i b l e  t o  t h e  p o p u l a r  H o u s e  h e r e  a n d  t h e r e f o r e ,  I  t h i n k .  S i r ,  t h a t  i t  i s  a  d u t y  
o f  t h e  G o v e r n m e n t  t o  a s  f a r  a s  p o s s i b l e  c o n s u l t  p u b l i c  o p i n i o n  a n d  h a v e  r e p r e -  
s e n t a t i % ' c s  w h o  c o m m a n d  t h e  c o n f i d e n c e  o f  t h e  i n d u s t r i e s  c o n c e r n e d .  T h e  p o s i ­
t i o n  o f  t h e  G o v e r n m e n t  o f  I n d i a  i s  n o t  i d e n t i c a l  w i t h  t h a t  o f  a  r e s p o n s i b l e  G o v -  
e n u n e n t  a n d  t h e r e f o r e ,  S i r ,  t h e  p o i n t  t h a t  I  w a n t  t o  e m p h a s i s e  i s  t h a t  t h e  
i n d u s t r y  c o n c e r n e d  w h i c h  i s  o f  g r e a t  i m p o r t a n c e  w a s  i g n o r e d  so f a r  a s  t h i s  
C o n f e r e n c e  w a s  c o n c e r n e d .

The H onourable M b .  H. D O W  :  I  t h o u g h t  I  h a d  m a d e  i t  c l e a r  t h a t  t h e  
i n d u s t r i a l  b o d i e s  c o n c e r n e d  h a d  a l r e a d y  s e n t  i n  t h e i r  r e p r e s e n t a t i o n s ,  a n d  s o  
i t  w a s  c e r t a i n l y  n o t  n e o e M s i y  t o  a s k  t o  d o  « o  a g a i n .

The HoNOUBABtB Mb. P .  N. S A P R U :  W e l l ,  S i r ,  r e p r e s e n t a t i o n  d o e s  n o t  
m e a n  a s s o c i a t i o n .  O n ®  d o e s  n o t  k n o w .  S i r ,  w h e t l i e r  t h e  r e p r e s w r t a t i o n  w i l l



[ M r .  P .  N .  S i p r u . ]
e v e r  b e  c o n s i d e r e d ,  b u t  w h e n  o n e  h a s  a  x e p r e s e n t a t j i v e  o n e  i s  c e r t a i n  t h a t  o n e ’ s  
p o i n t  o f  v i e w  w i l l  b e  r e p r e s e n t e d .

T h k  B o noorablb  M & .  H .  D O W :  T h i s  w a s  a  c o n f e r e n c e  o f  G o v e r n m e n t s .
T a g  H o N o c i f i B U E  M r .  P .  N .  8 A P R U :  B u t ,  S i r ,  w a s  M r .  N o e l  D « e t  a  

O o v e n u n e n t  r e j H e s e n t a t i v e  ?  I  d o  n o t  t h i n V  h e  w a s  a  m e m b e r  o f  t h e  Q o v e m -  
m e n t .

T h b  Honocrablb Mb . B .  P O W  ; B e  w a s  a n  a d v i s e r .
T h k  H o H O T n u u u J E  M b .  P .  N .  S A P R U :  W h y  c o u l d  n o t  s o m e o n e  w h o  

w a s  d i r e c t l y  a s s o c i a t e d  w i t h  t h e  i n d u s t r y  b e  a i ^ t o i n t e d  a s  a d v i s e r  ?
Tbs B onottbablb I b t .  R .  B .  P A R K E R :  M a y  I  a s k  w h e t h e r  t h e r e  a r e  

a n y  s u g a r  e x p e r t s  i n  I n d i a  ?
Thb E on ou b a bu i Mb. P .  N .  S A P R U :  I  d o  n o t  d e n y  h i s  < ^ n & l i f i c a t i o n s  

b a t  t h e  p o i n t  r e m a i n s  t h a t  h e  w a s  n o t  a n  a d v i s e r  w h o  w a s  a p p o i n t e d  o n  t h e  
a d v i c e  o f  t h e  I n d i a n  S u g a r  M i l k ’  A s s o c i a t i o n .

Thk B onottbabue thb PRBSIBEMT ;  w a s  a n  e x p e r t  a t t a c h e d  t o  
a n  I n d i a n  f i r m .

Thb B omoubabub Mb. P .  N .  S A P R U :  S i r ,  h e  h a s  r e t i r e d  f r o m  I n d i a .  
B e  h a s  b e e n  a w a y  f r o m  I n d i a  f e w  s o m e  t i m e .

Thb B onocbablb Mb . B . D O W : Be was in India at the time when he 
was ai^in ted .

Thb B onoobabu  M b .  P .  N .  S A P R U :  W e U ,  M r .  G o v i n d U I  M o t i L d  
w i l l  b e  a b l e  t o  d e a l  w i t h  t h ^  p o i n t s  b e t t e r .  B e  k n o w s  t h e  i n d u s t r i a l  c o n d i *  
t a o n s  b e t t e r .  B u t  I  w o u l d  a g a i n  e m p h a s i s e  t h a t ,  s o  £ u  a s  t h e  i n d u s t r y  i s  
c o n c e r n e d ,  i t  w a s  i g n o r e d  i n  t h e s e  c o n s u l t a t i o n s .

N o w ,  S i r ,  M r .  D o w  h a s  g i v e n  u s  r e a s o n s  w h y  o n  t h e  m e r i t s  w e  s h o u l d  b e  
p r e p a r e d  t o  a c c e p t  t h i s  r e o o m m e a d a t i t m  t h a t  t h e  A g r e e m e n t  s h o u l d  b e  r a t i ­
f i e d .  N o w ,  S i r ,  I  w a n t  j u s t  t o  a s k  o n e  q o e s t w n .  W h a t  i s  g o i n g  t o  b e  t h e  
e f f e c t  o f  o u r  v o t e  !  S o  a s  a n c y t h e r  j d a c e  i s  c < » o e m e d ,  i t  h u  a a i d  :  “  D o  
n o t  r a t i f y  t h i s  A g r e e m e n t  ” .  N o w ,  S i r ,  a r e  y o u  g c » n g  t o  r a t i f y  t h i s  A g r e e -  
m a i t  i n  t h e  f i a c e  o f  t h e  v e r d i c t  o f  t h e  p o p u l a r  B o u s e  o r  a r e  y o u  n o t  g o i n g  t o  
r a t i f y  t h i s  A g r e e m e n t  ?  I f  y o u  a r e  g o i n g  t o  r a t i f y  t h i s  A g r e e m e n t ,  w h y  
o a u o l t  t h e  L ^ i s l a t u r e  a t  a l l !  S o  f i u  a s  o n e  p a r t  o f  t h e  L e ^ l a t u r e  i s  o ( m -  
c e m e d ,  i t  h a s  a l r e a d y  s a i d  i t  d o e s  n o t  a p p r o v e  o f  t h e  a c t i o n  o f  t h e  G o v e r n ­
m e n t .  T h e n  w h y  e n a c t  t h e  £ a r c e  o f  c o n r o l t i n g  a n o t h e r  B o u s e  a n d  w i t h  
t h e  h e l p  o f  t h e  o f f i c i a l  a n d  n o m i n a t e d  M e m b e r s  g e t  a  v o t e  i n  f a v o u r  o f  t h e  
M o t i o n  ?  *

Thx B onoubabuc Mb . B . D O W :  Sir, is it in order for the Bonoorable 
Member to suggest that consulting this Boose on a matter of this importance 
is merefy a farce ?

T h z B o n o u e a b l s t h b P R B S I D E M T  ;  I  c e r t i f y  t h i n k  t h a t  t h e  B c m o u r -  
a U e  M e m b e r  w a s  very  u n w i s e  i a  u s i n g  t h i s  e z p r e s s u m  a n d  t r a d u c i n g  o r  d e t r a c t *  
i o g  f r o m  t h e  d i g n i t y  o f  t h i s  O o u n c i L  M s n ^ w r s  w h o  s i t  i n  t h i s  B o u s e  m u s t  s u j ^ x n t

oemRn. cur STAR. {2ni> Oor. 19B7̂
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t h e  d i g n i t y  o f  t h e  H o u a e  w h e n  i m p o r t a n t  q u e s t i o n s  c o m e  b e f o r e  i t ,  a n d  n o t  
s a y  t h a t  a n y  d e b a t e  i n  t h i s  H o u s e  i s  a  f a r c e .  I t  i s  a  r e f l e c t i o n  o n  t ^  H o u s e  
w h i c h  I  c a n n o t  a l l o w  t o  p a s s  u n n o t i c e d .  M r .  S a p r u  o u g h t  t o  w i t h d r a w  i t .

T h x  H o N o i m A B L E  M b .  P .  N .  S A P R U :  S i r ,  I  g l a d l y  w i d h d r a w  t h o s e  
^ r d s .  I  w o u l d  b e  t h e  l a s t  t o  r e f l e c t  u p o n  t h i s  H o u s e  b u t  w h a t  1  w a s  g o i n g  
t o  s a y  w a s  t h i s .  I f  y o u  w a n t  t h i s  A g r e e m e n t  t o  b e  r a t i f i e d ,  t h e u  a b i d e  b y  
t h e  v o t e  o f  t h e  e l e c t e d  M e m b e r s  o f  t h i s  H o u s e .  T h a t  i s ,  S i r ,  w h a t  I  w a s  g o i n g  
t o  s a y .  I t  i s  n o  u s e  y o u r  c a r r y i n g  a  m e a s u r e  t h r o u g h  t h i s  H o u s e  w i t h  t h e  
v o t e s  o f  o f f i c i a l  a n d  n o m i n a t e d  M e m b e r s ,  w h o  a r e  b o u n d  t o  v o t e  w i t h  y o u .

Thx H o k o u b a b l e  S i b  D A V I D  D E V A D O S S  ( N o m i n a t e d :  I n d i a n  C h r i s ­
t i a n a ) :  N o ,  c e r t a i n l y  n o t .  1  o b j e c t  t o  t h a t  v e i y  s t r o n g l y .  W e  a r e  n o t  b o u n d  
t o  v o t e  w i t h  t h e  Q o v e m m e n t .  A t  l e a s t  n o t  s o  ^  a s  I  a m  c o n c e r n e d ,  ( ^ n  
Honourable Member:  “  H a v e  y o u  e v e r  v o t e d  a g a i n s t  t h e  G o v e r n m e n t  ?  ” )
T h a t  i s  n o t  t h e  p o i n t .  S o  £ »  a s  I  a m  c o n c e r n e d ,  I  r e p r e s e n t  a  c o m m u n i t y  
f o r  t h e  w h o l e  o f  I n d i a .  I  s t a n d  o n  a  d i f f e r e n t  f o o t i n g  t d t o g e t h e r .  I  a m  n o t  
a  G o v e r n m e n t  M e m b e r  a t  a l l . .  . 1  v o t e  a s  I  t h i n k  p r o p e r .  A j b  y o u  k n o w ,  S i r ,  
I  n e a r l y  o a r r i e d  a  B e s o I n t M m  a g a i n s t  G o v e r n m e n t  i n  r e g a r d  t o  i n o o m e - t a z .

T i u  Honoobabls thb P R E S I D E N T :  Y o n  s h o u l d  v o t e  a c c o r d i n g  t o  
y o u r  c o n s c i e n c e .

The R onoubablb Mb. P .  N .  S A P R U :  A l l  t h a t  I  w a s  s a y i n g .  S i r ,  w a s  
t h a t  w e  r e p r e s e n t  c e r t a i n  c o n s t i t u e n c i e s .  W e  r e p r e s e n t  p o p u l a r  c o n s t i t u e n ­
c i e s ,  a n d  t h e  n o m i n a t e d  M e m b e r s  r e p r e s e n t  G o v e r n m e n t  c o n s t i t u e n c i e s .

Thb Hokoubable Sib D A V I D  D E I V A D O S S  :  N o ,  c e r t a i n l y  n o t .  There 
i s  n o  s u c h  c o n s t i t u e n c y  a t  a l l

The Homoubabuc Mb . P .  N .  S A P R U  :  I f  I  o w e  m y  e l e c t i o n  t o  a c e r t a i n  
c l a s s ,  I  a m  a s  a  h u m a n  b e i n g  l i k e l y  t o  p r e s s  t h e  p o i n t  o f  v i e w  o f  t h a t  p a r t i c u l a r  
c l a s s .  I  d i d  n o t  s a y  m o r e  t h a n  t h a t .

The R onoubablb the P R E S I D E N T :  O r d e r ,  o r d e r .  I  a m  a f i r a i d  
n o w ,  f o r  s o m e  t i m e  p a s t ,  i t  h a s  b e e n  c r y B t a l l i z i n g  i n } »  s o m e t h i n g  l i k e  a  
p r a c t i c e ,  w h i c h  i s  r e p r e h e n s i b l e ,  f o r  M e m b e r s  o f  o n e  P a r t y  t o  a c c u s e  t h e  
n o m i n a t e d  M e m b e r s ,  w h o  a r e  a p p o i n t e d  b y  G o v e r n m e n t ,  o f  v o t i n g  a c c o r d ­
i n g  t o  G o v e r n m e n t  d i c t a t e s .  U n d e r  t h e  A c t  u n d e r  w h i c h  w e  a r e  w o r k i n g ,  
t h e  G o v e r n o r  G e n e r a l  h a s  g o t  t h e  r i g h t  t o  n o m i n a t e  H o n o u r a b l e  M e m b e r s  t o  
t h i s  C o u n c i l ,  a n d  t h e y  a c q u i r e  o n  t h e i r  a p p o i n t m e n t  e q u a l  r i ^ t s ,  s t a t u s  a n d  
p r i v i l e g e s  w i t h  t h e  o t W  M e m b e r s  o f  t h i s  H o u s e ,  a n d  a s  s u c h  ^ e y  a r e  e n t i t l e d  
t o  e x e r c i s e  t h e i r  j u d g m e n t  a n d  v o t e  i n  a n y  m a n n e r  t h e y  l i k e ,  a s H o n o u r a b l e  
M e m b e r s  o f  t h e  o t h e r  p a r t i e s  a r e  e n t i t l e d  t o .  I  t h i ^  t h i s  r e p r e h e n s i b l e  
p r a c t i c e  o f  r e f e r r i n g  t o  o t h e r  H o n o u r a b l e  M e m b e r s  a s  c r e a t u r e s  o f  G o v e r n ­
m e n t  s h o u l d  b e  a v o i d e d  i n  t h i s  H o u s e  f o r  t h e  p u r p o s e  o f  k e e p i n g  u p  t h e  
d i g n i t y  a n d  h a r m o n y  o f  t h i s  H o u a e ,  i f  n o t  f o r  a n y t h i n g  e l s e .

The Honoubable Pakdit H I R D A Y  N A T H  K U N Z R U :  M a y  I  k n o w  
w h e t h e r  n o m i n a t e d  M e m b e r s ,  a s  a  m a t t e r  o f  c o u r s e ,  i% c e iv e  t h e  G o v e r n m e n t  
W h i p  a n d  o b e y  i t  o r  n o t  ?

T h e  H o N O t m A B L E  t h e  P R E S I D E N T ;  D o  t h e y  o b e y  t h e  G o v e r n m e n t  
W h i p !
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T h »  H o k o u k a b l s  P a n d i t  H I R D A Y  N A T H  K U N Z R U :  D o  t h e y  
f e o e i v e  i t ,  f i r s t  1

T h x  HokoorabIiB tkb p r e s i d e n t  ;  I f  t h e y  obej t h e  Qovenuneat 
W h i p ,  y o «  h a v e  g o t  y o u r  W h i p  a l a o  a n d  y o u  o b e y  i t .  Y o u  alao s e n d  y o u r  
^ i p  f o r  t h e  p u r p o s e  o f  c o l l e c t i n g  v o t e s .  I t  i s  a P a r l i a m e n t a r y  p r a c t i c e  
i n  J ^ i g l a n d ,  l e t  m e  t e l l  H o n o u r a b l e  M e m b e r s ,  t o  s e n d  o u t  W h i p s  a n d  f o r  
M e m b ^  o f  t h e  P a r t y  t o  v o t e  a c c o r d i n g  t o  t h e  W h i p  o f  t h e  P a r t y .

The Honoobablb Paio)IT H I R D A Y  N A T H  K U N Z R U  :  A t e  n o m i ­
n a t e d  M e m b e r s  i n  t h e  Q o v e m m e n t  Party ?

Thjs Hokociuble Sir D A V I D  D E V A D 0 8 S  :  N o .
The Honoueablb Pandit H I R D A Y  N A T H  K U N Z R U :  T h e n  w h y  

d o  t h e y  r e c e i v e  t h e  G o v e r n m e n t  V T h i p  ?  T h e  C h i a r  h a s  s a i d  t h a t  e v i ^  
P a r ^  i s  e n t i t l e d  t o  s e n d  r o u n d  W h i p s .  T h e  n o m i n a t e d  M e m b e r s  l e c e i ^  
W h i p s  & o m  G o v e n u n e n t .  T h e  c o n c l u s i o n  t h e r e f o r e  i s  o b v i o u s  t h a t  t h e y  a r «  
M e m b e r s  o f  t h e  Q o v e m m e n t  Pbrty.

The H onoubabui S n t  D A V I D  D E V A D O S S :  M a y  I  c o r r e c t  a  
m i s t a k e  ?  S o  f a r  a s  n o m i n a t e d  M e m b e r s  a r e  c o n c e r n e d ,  t h e y  a r e  s i m p l y  

a s k e d  t o  b e  p l e a s e d  t o  a t t e n d  t h e  m e e t i n g .  T h e r e  i s  n o  W h i p  a t  a l l  
i n  t h e  s e n s e  t h a t  y o u  o u g h t  t o  v o t e  w i t h  t h e  G o v c m n i e n t .  l i e r e  i s  a  
d i f f e r e n c e  b e t w e e n  s e r v a n t s  o f  G o v e r n m e n t  a n d  n o m i n a t e d  M e m b e r s .  T h e  
l a t t e r  r e c e i v e  a  d i f f e r e n t  k i n d  o f  c o m m u n i c a t i o n .  I  t h i n k  I  a m  n o t  d i s c l o s i n g  
a n y  o f i S c i a l  s e c r e t  w h e n  I  s a y  t h a t  w e  a r e  o n l y  a s k e d  t o  c o m e  h e r e .  W e  a r e  
t o U ,  “  H i e  L e a d e r  w i l l  b e  p l e a s e d  i f  y o u  w i l l  f i n d  i t  o o n v e n i e n t  t o  a t t e n d  t h e  
C o u n c i l  M e e t i n g  ” .  T h a t  i s  a l l — n o t  t o  v o t e  f o r  G o v e r n m e n t .

T h k  H o n o u k a b u  t h e  P R E S I D E N T :  T h a t  h a s  b e e n  m y  p e n o o a l  
e x p e r i e n c e  a l s o  f o r  t h e  s e v e r a l  y e a r s  t h a t  I  h a v e  b e e n  i n  t h i s  H o u s e .  I  o n l y  
u s e d  t o  r e c e i v e  i n t i m a t i o n  t o  b e  p r e s e n t  a t  m e e t i n g s .

The HoMotmABLK S n t  D A V I D  D E V A D O S S :  They only say, “ Be 
p l e a s e d  to be present ” .

The H onockable M b .  P ,  N .  S A P R U  :  A H  t h a t  I  w a s  s a y i n g  w a s ,  I  h a v e  
h e a r d  m a n y  n o m i n a t e d  I f e m b e r s  s a y  i n  p d v a t e  t o  u s - - - - - -

The H onottrable the P R E S I D E N T  :  O r d e r ,  o r d e r .  I  c a n n o t  a l l o w  
y o n  t o  r e f e r  t o  a n y t h i n g  t h a t  h a s  b e e n  s a i d  t o  y o u  p r i v a t e l y  o u t s i d e  t i d s  
C S i a m b e r .

The H onootuble Pandit H I R D A Y  N A T H  K U N Z R U :  W h a t  i r o  
a r e  p u b l i c l y  c o n c e r n e d  w i t h  i s  t h a t  i n  9 9  o a s e s  o u t  o f  1 0 0 ,  t ^ y  v o t e  i n  
a c c o r d a n c e  w i t h  th» w i s h e s  o f  G o v e r n m e n t .

The HoBOtJRABLE Rai Bahadur Lala R A M  S A R . t V N  D A S  :  M i g h t  1  
m a k e  o n e  o b s e r v a t i o n  i n  r e p l y  t o  t h e  H o n o u r a b l e  S i r  D a v i d  D e v a d o a s f  
W l i e n e v e r  a n  e l e c t i o n  t o  S t a n d i n g  C o m m i t t e e s  c o m e s  b e f o r e  t h i s  H o u s e ,  t h e  
G o v e r n m e n t  W h i p  q p e c i f i e a l l y  m e n t i o n s  t ^ e  n a m e s  o f  t h e  p e o p l e  w h o m  
n o m i n a t e d  a n d  o f f i c i a l  M e m b e r s  a r e  t o  s u p p o r t .  I s  t h a t  a  f a c t  o r  n o t  ?
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Tbs Honourable S o t  D A V I D  D E V A D 0 8 S ;  N o  donbt, jast as you
s e n d  o o t  a  l i s t ,  G o v « n m i e n t  a l s o  d o e s .  B a t  w e  a r e  n o t  b o n n d  t o  v o t e  

a c c o r d i n g  t o  i t .  I  c a n  g i v e  j r o u  a  n o m b e r  o f  i n s t a n c e s  w b e i e  I  d i f f e r e d  f r o m  
( S o v e m m e n t .

T h x  Honoubabuc l b .  E U M A B 8 A N K A R  C H A U D H U R Y  :  O n  
a  p o i n t  c i  i n f o n u a t i o n .  S i r .  M a y  I  k n o w  i f  n o m i n a t i o n s  m a d e  b y  P r o v i n c i a l  

C k > v e m m e n t s  i i a v e  b e e n  r e f u s e d  i n  t h e  c a s e  o f  c e r t a i n  p r o v i n c e s  o n  t h e  g r o u n d  
t h a t  t h e s e  n o m i n a t e d  M e m b e r s  r e f u s e d  t o  v o t e  a c c o r d ^  t o  t h e  W h i p  o f  t h e  
O o v e m m e n t  ?

Thx Hohodbablb the P R E S I D E N T :  T o n  c a n  p u t  t h a t  q u e s t i o n  t o  
t h e  P r o v i n c i a l  O o v e r a m e n t s  I

T h k  Honoubablr M b .  P .  N .  S A P R U  :  A l l  t i i a t  I  w a n t e d  t o  s a y  w a s  
t h a t  t h e  H o n o u r a b l e  M r .  D o w  s h o u l d  a b i d e  b y  t h e  v e r d i c t  o f  t h e  e l e c t e d  
M e m b e r s  o f  t h i s  H o u s e  i n  t h i s  m a t t e r  b e c a u s e  h e  w i l l  f i n d  t h a t  t h e r e  a r e  n o  
e l e c t e d  M e m b e r s  w h o  w i l l  v o t e  f o r  t h e  r a t i f i c a t i o n  o f  t h i s  A g r e e m e n t .

T r s  Honourable the P R ^ I D E N T  :  T o u r  r e q u e s t  i s  b o t h  u n >
r e a s o n a b l e  a n d  i l l e g a l  W h y  s l i o n l d  t h e  H o n o u r a b l e  lb .  D o w  c o n f i n e  t h e  
v o t i n g  t o  t h e  c l e c t ^  M e m b e r s  ?

The Homodbablb Sib D A V I D  D E V A D 0 6 S  :  H e  w a n t s  t h e  v o t e s  t o  
b e  c o n f i n e d  o n l y  t o  t h e  e x p o s i t i o n .

The Honoubable M b .  P .  N .  S A P R U :  I d o n o t k n o w ,  S i r ,  i f i t  i s  i l l e g a l  
T h e r e  i s  n o t h i n g  i l l e g a l  i n  m y  r e q u e s t — —

The Honoubable the P R E S I D E N T  :  V e r y  u n r e a s o n a b l e ,  a t  a n y  r a t e .
The Honoubable Mb. P .  N .  S A P R U :  W h a t  i s  u n r e a s o n a b l e  i s  a  m a t t e r  

o f  o p i n i o n .  H o w e v e r ,  S i r ,  I  w i l l  n o t  d i l a t e  o n  t h a t .  I  w o u l d  l i k e  t o  g o  o n  w i t h  
m y  m a i n  s p e e c h .

T h e  i n d u s t r y  i s  o n e  o f  g r e a t  w o r l d  i m p o r t a n c e .  T h e  p e r c e n t a g e  o f  I n d i a ’ s  
p r o d u c t i o n  o f  s u g a r  i s  2 1  * 9  p e r c e n t ,  o f  t h e  t o t a l  w o r i d  p r o d u c t i o n .  N o  o t h e r  
o o u n t r y  i n  t h e  w o r l d  h a s  s u c h  a  l a r g e  p r o d u c t i o n .  O w  c o n s u m p t i o n  t o o  i s  
2 2 * 2  p e r  c e n t ,  o f  t h e  w o r l d  c o n s u m p t i o n .  W i t h  r e g a r d  t o  t h e  p r o g r e s s  t h e  
i n d u s t r y  h a s  a c h i e v e d  w i t h i n  t h e  l a s t  f i v e  y e a r s ,  i ^ e  l a t e s t  f i g u r a  o f  s u g a r  
i n d i c a t e  t h a t  o u r  p r o d u c t i o n  i s  s u f f i c i e n t  t o  m e e t  o u r  r e q u i r e m e n t s .

The Honoubable the P R E S I D E N T :  Y o u r  t i m e  i s  u p ,  b u t  I  w i l l  a l l o w  
y o u  a  f e w  m i n u t e s  m o r e  o w i n g  t o  t h e  n t e i r u p t i o n s .

The Honoubable Mb. P .  N .  S A P R U :  I  c o u l d  n o t  h e l p  i t ,  S i r .  S o  
m u c h  o f  m y  t i m e  w a s  t a k e n  b y  t h e  i n t e r r u p t i o n s .

The Honoubable thb P R E S I D E N T :  I t  i s  y o u r  f a u l t ,  b u t  a l l  t h e  s a m e  
I  w i l l  a l l o w  y o u  a  f e w  m i n u t e s  m o r e .

The Honoubable Mb. P .  N .  S A P R U ;  A c c o r d i n g  t o  t h e  c a l c u l a t i o n  o f  
I n d i a n  s u g a r  e x p e r t s ,  i f  t h e  I n d i a n  s u g a r  m i l l s  w o r k  t o  t h e i r  f u l l  c a p a c i t y ,  
t h e y  w i l l  1 ^  i n  a  p o s i t i o n  t o  p r o d u c e  a l w u t  1 4  l a k h s  p e r  y e a r ,  w h i c h  w o u l d  b e  
i n  e x c e s s  o f  t h e  p r e s e n t  a n n u a l  c o n s u m p t i o n  w h i c h  i s  i n  t h e  n e i g h b o u r h o o d  
o f  1 1 J  l a k h s ,  / ^ y  f u r t h e r  e x p a n s i o n ,  t h e r e f o r e  w o u l d  r e q u i r e  a n  e x t e r n a l



[ M r .  P .  N .  S a p r u . ]
o a t i e t .  T l i e  f a c t s  w h i c h  I  h a v e  j u s t  m e a t k m e d  j u s t i f y  t h e  v i e w  t i t a t  t h e r e  w i l l  
b e  a  B o r p h u  p r o d u c t i o n .  C a n e  s u g a r  p r o d u c e d  f r o m  f a c t o r i e s  h a s  i o c r e a s e d  
n e a r i y  s e v e n  t i m e s .  C a n e  s u g a r  p r o d u c e d  i n  1 9 3 1  w a s  a b o u t  1 , 6 9 , 0 0 0  t o n s .  
I n  1 9 3 7 ,  i t  w a s  1 2  l a k h s  o f  t o n s .  M o r e  t i i a n  R s .  S O  c r o r e s  h a v e  b e e n  i n v e s t e d  
i n  t h i s  i n d u s t r y ,  a n d  I n d i a  h a s  b e r a  m a k i n g  p r o g r e s s  i n  t h e  t e c h n i q u e  o f  
p r o d u c t i o n  a l s o .  T h e  a c r e a g e  u n d e r  t ^  i m p o r t a n t  v a r i e t i e s  h a s  n e a r l y  t r e b l e d  
i t s d f  d o r i c g  l l i e  c o u r s e  o f  s i x  y e a r s .  T h e  a v e n g e  c a n e  p r o d u c t i o n  i n  1 9 3 1 > S 2  

w a s  1 4 *  1  p e r  a c r e  ;  i n  1 9 3 6 - 3 7  i t  w a s  1 6 ' 5  p e r  a c r e .  J a v a  p r o d u o t i < m ,  I  k n o w ,  
i s  4 6 .  B e ^ t l y ,  i n  B o m b a y ,  t h e  U n i t e d  P r o v i n c e s  a n d  B i h a r ,  r e s e a r c h e s  h a v e  
b e e n  m a d e ,  a n d  i n  B o s n b s y ,  1 1 0  t o n s  o f  c a n e  p e r  a c r e  w a s  j u o d u o e d  r e c e n t l y .  
I t  s h o u l d  n o t  b e  d i f f i c u l t ,  t h e r e f o r e ,  t o  p r o d u c e  6 0  t o n s  p e r  a c r e  i n  B i h a r  w i t h  
p i o p e r  f s c i L t i e s .

N o w ,  S i r ,  b y  A g r e e m e n t ,  I n d i a  i s  p r e c l u d e d  f i r o m  m a k i n g  a n y  f u r t h e r  
j H o g t e s s  i n  h e r  s u g a r  i n d o s t i y ,  b e c a u s e  i t  p r o h i b i t s  o q m r t  t o  o ^ e r  c o o n t r i e s  
t . K a n  B u o n a .  A n y  f u r t h e r  p r o d u c t i o n  w < ^ d  r e q u i t e  n e w  m a r k e t s .  W h e r e  
a r e  w e  t o  g e t  t h e  n e w  m a r k e t s  f o r  a n y  f u r t h e r  p r o d u c t i o n  ?  S i r ,  I n d i a ,  i f  s h e  
w e r e  a s s i ^ d  a n d  s h e  h a d  n o t  t i t i s  A g r e e m e n t  i n  h e r  w a y ,  w o u l d  c e r t a i n l y  
f i n d  a  m a r k e t  f o r  a b o u t  2 , 0 0 , 0 0 0  t c H i s  i n  C e y l o n ,  P e r s i a ,  A r a b i a ,  A d ^  

S o m a l i l a n d ,  M e e o p o t ^ i a ,  B r i t i s h  B a s t  A f r i c a  a i ^  S i a m .  I  q u i t e  r e c o g n i s e  
t J t a t  t h e  p a c e  c f  I n d i a n  s u g a r  i s  h i g h ,  a b o u t  R s .  6  p e r  m a u n d ,  b u t  t h e  c o s t  o f  
p r o d u c t i o n  h a s  b e e n  g o i n g  d o w n  a ^  t h e  s e l l i n g  p r i e s  h a s  b e n  g o i n g  d o w n .  
I n  1 9 S 5  t h e  s e l l i n g  p r i c e  w a s  B a .  S - 1 3 - 0  p e r m a n ^ ,  i n  1 9 3 6 ,  B s .  7 > 1 & 0 ,  i n  1 9 3 7 ,  
R s .  6 - 6 - 0  p e r  m a u n d .  T h e r e f o r e ,  w e  f i n d  t h a t  t h e  p r i c e  h a s  b e e n  s t e a d i l y  
g o i n g  d o w n .  I t  w i l l  g o  d o w n  f u r t h e r .  S o  w e  m a y  h o p e  t o  b e  i n  a  p o s i t i o n  
t o  c < H n p e t e  w i t h  o t h e r  c o u n t r i e s  i n  t h e  w o r l d  m a r i t e t s .

Thk Honoubablb thb P R E S I D E N T :  P l e a s e  d o  n o t  e n t e r  o n  a  n e w  
p o i n t  a t  t h i s  s t a g e .  *

Thk H on oob a b le  H k . P .  N .  S A P R U :  1 w a s  j u s t  g o i n g  t o  r e f e r  t o  w h a t  
t h e  H o n o u r a b l e  M r .  D o w  s a i d .

O n e  x e s u l t  o f  t h e  A g r e e m e n t  w i l l  b e  t h a t  w e  s h a l l  n o t  b e  a b l e  t o  c l a i m  a n y  
p r e f e r e n c e  i n  t h e  U n i t e d  K i n g d o m  f o r  o u r  s u g a r .  S i r ,  w e  a r e  g i v i n g  p r ^ e r e n o e s  
t o  t h e  U n i t e d  K i n g d o m  a n d  i n  a n y  s c h e m e  o f  n e w  p ^ e r e n c e s  s u g a r  w i l l  n o t  b e  
t a k e n  i n t o  c o n s i d e r a t i o n .  T h e  U n i t e d  K i n g d o m  i s  r e c e i v i n g  p r e f e r e n c e  i n  
r e g a r d  t o  t e x t i l e s  a n d  s t e e l  i n  t h i s  c o u n t r y  a n d  t h e y  h a v e  a  s c h e m e  o f  p r e f e r e n c e s  
f o r  c o l o n i a l  s u g a r .  W e  s h a l l  n o t  b e  a b l e  t o  g e t  t h e  c c r f o n i a l  r a t e s .

S i r ,  w e  a r e  i n t e r e s t e d  i n  t l i e  q u e s t i o n  o f  I n d i a n s  o v e r s e a s  b u t  w e  a r e  m o r e  
i n t e r e s t e d  i n  o u r s e l v e s  t h a n  i n  I n d i a n s  o v e r s e a s ,  a n d  i f  i t  w e r e  a  c h o i c e  b e t w e e n  

o v e r s e a s  a n d  I n d i a n s  h e r e  w e  w o u l d  p r o b a b l y  c h o o s e  I n d i a n s  h e r e ,  
w e  h a v e  t o  t h i n k  o f  o u r  c u l t i v a t o r s  a n d  o f  t h e  e & c t  t a a t  a n  A g r e e m e n t  

o f  t h i s  c h a r a c t e r  m i g h t  h a v e  u p o n  o u r  c u l t i v a t o r s .
The H o H o t m A B U C  the P R E S I D E N T :  W i l l  y o u  p l e a s e  c l o s e  y o u r  

r e m a r k s .  I  h a v e  a l r e a d y  g i v e n  y o u  s e v e n  m i n u t e s  b ^ o n d  y o u r  t i m e .
T h e H o ro v r a b le  M e .  P .  N .  S A P R U :  W e l l ,  S i r ,  a s  I  h a v e  e j ^ u s t e d  

m y  t i m e  I  h a v e  n o t h i n g  m o r e  t o  s a y  e x c e p t  t h i s ,  t i i a t  w e  r e m a i n  u n c o n v i n c e d  b y  
t h e  a r g u m e n t s  o f  t h e  H o n o u r a b l e  M r .  D o w .  W e  a r e  n o t  i n t e r e s t e d  i n  w o r l d

024 aotnrao. or state. [2m> OoT. 1987.
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p r i o e s .  W h a t  h a s  t h e  w o r l d  d o n e  f o r  u s  t h a t  w e  s h o u l d  b e  i n t e r e s t e d  i n  t h e  
s t a b i l i t y  o f  w o r l d  p r i c e s  ?  W e  a t e  m o r e  i n t e r e e t e d  i n  t h e  s t a b i l i t y  o n r  
I H i o e s ,  a n d  i n  t h e  d e r e l c ^ m e n t  o f  o u r  o w n  i a d o s t r i e s .  W e  t h i n k  t h a t  n o  c a s e  
h a s  b e e n  m a d e  o u t  f o r  t h i s  r e s t r i c t i o n .  T h e  A g r e e m e n t  w i l l  t i e  n s  u p  
f o r  ^ e  n e x t  f i v e  y e a r s  a n d  w e  d o  n o t  k n o w  w h a t  t h e  c o n d i t w n s  m a y  b e  i n  
t h e  i n d o s t i y  a f t e r  a  y e a r  o r  t w o .

T h e r e  a r e  m a n y  o t h e r  p o i n t s  w h i c h  I  c o u l d  m a k e ,  b u t  a s  m y  t i m e  i s  u p  
I  s h a l l  j u s t  s a y .  S i r ,  t h a t  I  w o u l d  l i k e  t h e  H o u s e  t o  g i v e  t o  m y  a m e n d m e n t  t h e  

s u p p o r t  w h i c h  i t  d e s e r v ^ .
T h e  H o n o u b a b l e  P a k d i t  H I R D A Y  N A T H  K D N Z R U  ( U n i t e d  P r o ­

v i n c e s  N o r t h e r n  :  N o n - M u h a m m a d a n ) :  M y  H o n o u r a b l e  M e n d  M r .  D o w  i s  
k n o w n  i n  t h i s  H o u s e  a s  a  f l u e n t  a n d  s e l f - c o n f i d e n t  s p e a k e r .  H e  u s u a l l y  
p u t s  h i s  c a s e  w i t h  g r e a t  e a s e  a n d  l u c i d i t y ,  b u t  t o d a y  f o r  t h e  f i r s t  t i m e  I  f o u n d  
h i m  i l l  a t  e a s e  w h e n  p u t t i n g  h i s  e s s e  b ^ o r e  t h e  H o u s e .  H i s  u s u a l  s e l f - c o n f i ­
d e n c e  h a d  d e s e r t e d  h i m  a n d  h e  f a l t e r e d  a t  e v e r y  s t e p .  P e r h a p s  h e  r e a l i s e d  
t h a t  h i s  c a s e  w a s  a n  u n c o n v i n c i n g  o n e .  T h e  s t i l l  s m a l l  v o i c e  w i t h i n  h i m  p r o ­
b a b l y  a c c u s e d  h i m  o f  s i n n i n g  a g a i n s t  t h e  l i g h t  i n  d e f e n d i n g  t h e  A g r e e m e n t .  
T h e  H o n o u r a b l e  M r .  D o w ,  w e l l  a w a r e  o f  t h e  w e a k n e s s  o f  h j s  c a s e ,  t a l k e d  a  
g r e a t  d e a l  a b o u t  t h e  e v e n t s  l e a d i n g  u p  t o  t h e  c a l l i n g  o f  t h e  I n t e r n a t i o n a l  
S u g a r  C o n f e r e n c e ,  a n d  a l s o  d e c l t  a t  g r e a t  l e n g t h  w i t h  t h e  a r g u m e n t s  p u t  
f o r w a r i i l  b y  t h e  I n d i a n  s u g a r  m a n u f a c t u r e r s  a g a i n s t  t h e  A g r e e m e n t .  B u t  h e  
n e v e r  s a i d  a  w o r d  w i t h  r e g a r d  t o  t h e  A g r e e m e n t  i t s e l f  a n d  I  w o u l d  n o w  d i r e c t  

t h e  a t t e n t i o n  o f  t h e  H o u s e  f o r  a  m o m e n t  t o  t h e  t e r m s  o f  t h e  A g r e e m e n t  w h i c h  
w e  a r e  a s k e d  t o  r a t i f y .

T h e  I n t e r n a t i o n a l  S u g a r  C o n f e c e n o e  w a s  c a l l e d  i n  o r d e r  t o  r e g u l a t e  t h e  
p r o d u c t i o n  a n d  m a r k e t ^  o f  s u g a r .  N o w ,  i f  s u g a r  i s  t o  b e  m a r k e t e d  i n  a  
p r o p e r  w a y  i t  i s  n e c e s s a r y  t h a t  ^ e  r e q u i r e m e n t s  o f  w h a t  i s  k n o w n  a s  t h e  f r e e  
m a r k e t  s h o u l d  b e  p r o p e r l y  e s t i m a t e d .  I  g a t h e r  & o m  The Statist o f  t h e  1 6 t h  
M a y ,  1 9 3 7 ,  w h i c h  o o m m m t e d  a t  s o m e  l e n g t h  o n  t h e  r e s u l t s  o f  t h e  S u g a r  
C o n f e r e n c e ,  t h a t  w h i l e  t h e  s t a t i s t i c a l  c o m m i t t e e  o f  t h e  C o n f e r e n c e  e s t i m a t e d  
t h a t  t h e  r e q u i r e m e n t s  o f  t h e  & e e .  m a r k e t  i n  1 9 3 6 - 3 7  w o u l d  a m o u n t  t o  a  l i t t l e  
u n d e r  3 , 2 0 0 , 0 0 0  m e t d c  t o n s ,  t h e  f i x e d  q u o t a s  a s s i g n e d  t o  v a r i o u s  c o u n t r i e s  
a m o u n t  t o  a  l i t t l e  o v e r  3 , 6 0 0 , 0 0 0  t o n s .  ^  o t h e r  w o r d s  t h e r e  i s  a  d i f f e r e n c e  o f  
n e a r l y  h a l f  a  m i l l i o n  m e t r i c  t o n s  b e t w e e n  t h e  r e q u i r e m e n t s  o f  t h e  & e e  m a r k e t  

a n d  t h e  q u o t a s  a s s i g n e d  t o  t h e  v a r i o u s  c o u n t r i e s .  T h i s  i s  a  C o o f e r e n o e  c a l l e d  
f o r  a  s t r i c t l y  e c o n o m i c  p u r p o s e ,  y e t  i t  d i s r ^ a r d s  t h e  v i e w s  o f  i t s  o w n  e x p e r t s  
a n d  l e a v i n g  f a c t s  c o m f o r t a b l y  a s i d e  p r o c e e d s  t o  d i s t r i b u t e  q u o t a s  a m o n g s t  t h e  
c o u n t r i e s  r e p r e s e n t e d  a t  i t  i n  o r d e r  t h a t  s o m e  l a n d  o f  a g r e e m e n t  m i g h t  b e  
a r r i v e d  a t ,  w h e t h e r  i t  w a s  i n  a c t u a l  f a c t  w o r k a b l e  o r  n o t .

T h e n  s e v e r a l  q u e s t i o n s  a r i s e  a s  t o  t h e  c o u n t r i e s  t o  w h i c h  t h i s  q u o t a  h a s  
b e e n  a s s i g n e d .  D o  t h e s e  c o u n t r i e s  p o s s e s s  a  n a t u r a l  a d v a n t a g e  i n  t h e  p r o ­
d u c t i o n  o f  s u g a r  ?  A r e  t h e y  b e t t e r  p l a c e d  t h a n  I n d i a  i n  t h i s  m a t t e r  ?  (An 
Honourable Member: “ Y e s ” . )  I  d o  n o t  k n o w  w h o  s a i d  “ Y e s ” ,  b u t  h e  
c e r t a i n l y  s e e m s  t o  m e  t o  p o s s e s s  m o r e  v a l o u r  t h a n  d i s c r e t i o n .  N o w ,  a  n u m b e r  
o f  c o u n t r i e s  h a v e  b e e n  a s s i g n e d  q u o t a s  o f  v a r y i n g  m a g n i t u d e s .  A m o n g  t h e s e  
a r e  G e r m a n y  a n d  R u s s i a .  T o  t h e m  a  t o t a l  o f  3 6 0 , 0 0 0  t o n e  h a s  b e e n  a s s i g n e d ,  
a c c o r d i n g  t o  The Statist a n d  t h e s e  c o u n t r i e s  a c c o r d i n g  t o  i t —

“ h a v e  h ith erto  been th ou g h t o f  prin cip a lly  •• p to d u o e n  for  their ow n  dam estic 
maricata
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( P a n d i t  H i i d a y  N a t h  E u n s r u . ]
F o i i h f l K ,  I  f i n d  f r o m  t h e  b o o k  k a i ^  a s  2 V h e  WiM 8vgmr Statutiet f w  

1 9 3 6 ^ 7 ,  e o m p i l e d  h j  t h «  w o U - k a o w n  s u g a r  e x p e r t *  M « « n .  F .  0 .  l i o h t ,  
t l i a t  d m i n g  y e a n  1 9 3 6 ^  a n d  1 9 3 6 > S 7  G e n n a n y  e i c p o r t e d  n o t U o g ;  I  m e a n  
t i u k t  t h e  n e t  e a ^ o r t e  f r o m  G e n n a n y  w e i «  n i l .  i t  i s  o n e  o f  t h e  o o u o t r i e a  
t o  w h i c h  a  f a i r i y l a i g e  q u o t a  h a s  b e e n  a a s i g n f i d .  H i e n ,  t a k e t h e e a a e o f P ^ o e .  
F n n o e  i a  a n  i n q x w t i n g  o o n n t i y .  B o t h  S t a n c e  a n d  i t s  O o l o n i e e  h a v e  t o  
i m p o r t  r a g a r ,  a o o u d i n g  t o  t h e  b o o k  t o  w h i c h  I  h a v e  j t u t  t e f e n e d .  B a t  
F r a n c e  h a s  b e e n  g i v e n  a  s h a r e  i n  w h a t  i s  d e s c r i b e d  i n  t h i s  I n t e r n a t i o n a l  
A g r e e m e n t  a s  H i e  r e s e r v e  q u o t e .  W h y  h a s  a  p a r t  o f  t h e  r e s e r v e  q u o t a  b e e n  
g i v e n  t o  F r a n c e  ?  O n l y  i n  o r d e r  t h a t  i t  m i g h t  b e  a b l e  t o  d i s p o s e  o f —

** •  poMiUe miilDB of prodoetioa iriMthar hooM or ”,
T h i s  a  t h e  b u s i n e s s - l i k e  m a n n e r  i n  w h k h  t h i s  O m f e r e n o e  h a s  p r o c e e d e d .  
I t  i s  n o t  o o n o e m e d  w i t h  t h e  r e q u i r e m e n t s  o f  t h e  € r e e  m a r k e t .  I t  i s  n o t  
c o n c e r n e d  t o  f i n d  o a t  w h e t h e r  t h e  c o u n t r i e s  t o  w h i c h  q u o t a s  w e r e  b e i n g  
a s s i g n e d  w e r e  a c t u a l l y  e x p o r t i n g  c o o n t r i e s  o r  n o t .  I t  s ^  r e m a i n s  t o  b e  
c o n s i d e r e d  w h e t h e r  t h e y  c a n  p r o d u c e  s u g a r  m o r e  c h e a p l y  t i u m  I n d i a .  M y  
H o n o u r a b l e  f r i e n d  t h e  C o m m e r c e  M e m W  s p e a k i n g  i n  t h e  L e g i s l a t i v e  
A s s e m b l y  t h e  o t h e r  d a y  r e f e r r e d  t o  t h e  c o s t s  o f  p r o d u c t i o n ,  b u t  h e  w a s  w i s s  
e n o u g h  t o  r d i e r  i n  t h i s  c o n n e c t i o n  t o  J a v a  a n d  C u b a  o n l y .  W h e n  h e  c a m e  
t o  d ^  w i t h  o t h e r  c o u n t r i e s  h e  s p o k e  o n l y  o f  t h e  p r i c e s  a t  w h k h  t h e y  s o l d  
t i t e i r  s u g a r  i n  t h e  i n t e r n a t i o n a l  m a r k e t .  H e  d i d  n o t  t i i e n  r e f e r  t o  c o s t s  o f  
p r o d u c t i o n .  I  v e n t u r e  t o  s a y  t h a t  t h e r e  w a s  a  v e r y  g o o d  r e a s o n  w h y  t h e  
H o n o u r a b l e  t h e  C o m m e r c e  M e m b e r  s h o w e d  t h i s  d i s c r e t i o n .  I  u n d e r s t a n d  t h a t  
o f  a l l  t h e  s u g a r - p r o d u d n g  o o o n t r i B S  i n  t h e  w o r l d  o n l y  J a v a  a n d  C n b a  h a v e  
l o w e r  c o s t s  o f  p r o d u c t i o n  t l i a n  I n d i a .  A s  T t g a n f a  t h e  o t h e r  c o m i t r i e s ,  t h e y  
m a y  s d l  s u g a r  a t  a  l o w e r  p r i c e  i n  t h e  i n t e r n a t i o n a l  m a r k e t  t h a n  t h e  p r i c e  a t  
w i i i c h  I n d i a n  s u g a r  i s  s o l d  i n  I n d i a ,  b u t  n o  i n f e r e n c e  a g a i n s t  I n d i a  c a n  b e  
d r a w n  f i r o m  t i i i s  fati, f o r  i t  i s  w e H  k n o w n - - a t t d  t l i e  C a r t  w a s  h a n d s o m d y  
a d m f t t e d  b y  t i i e  C o n m i e r o e  M e m b e r — t l i a t  a  g o o d  m a n y  c o i m t r i e s  i n  t h e  
p a s t  h a d  s u b s i d i s e d  t h e  e x p o r t  o f  s u g a r  a t  t h e  e x p e n s e  o f  ^  h o m e  c o o -  
s u m e r .  O o n s e q n e n t i y  t h e  p r i c e  o f  s q g a r  i n  t h e  i n t e r n a t i o n a l  m a r i c e t  b o r e  n o  
r d a t i o n  t o  t h e  c o s t  o f  p r o d u c t i o n .  I  f i n d  f r o m  t h e  i s s o e  o f  A ] f f i l  l O t i i  
o f  The Statitt t h a t  A u s t r a l i a  t o  w h i c h  a  q u o t a  h a s  b e e n  a s s i g n e d  s e l l s  
s u g a r  i n t e r n a l l y  a t  t h e  f i x e d  p r i c e  o f  £ 2 4  p e r  U m .  I n  o o n s e q u e n c e  o f  t h i s ,  
s a y s  The Statist, t h e  c o l o n i a l  p r o d u c e n  a r e  “  u n d i s m a y e d  a t  a  p r i c e  u n d e r  
£ 8  p o *  t o n  f o r  t h e  t h i r d  o f  t h e i r  p r o d u c t i o n  w h i c h  i s  e x p o r t e d  F r o m  w h a t  
I  h a v e  s a i d ,  S r ,  I  t h i n k  i t  i s  p r e t t y  d e a r  t h a t  t h i s  C o n f e r e n c e ,  t o  t h e  d e c i s i o n s  o f  
w h i c h  t h e  G o v e r n m e n t  o f  I n d i a  h a v e  g i v e n  t h e i r  a d h e s i o n  h a s  p r o c e e d e d  o n  
n o  p r i n c i p l e s  w h a t s o e v e r .  I t s  d e c i s i o n s  a r e  n o t  b a s e d  o n  e c o n o m i c  c o n s i ­
d e r a t i o n .  O n  t h e  o t h e r  h a n d ,  a s  The Slatwt h a s  p o i n t e d  o u t : —

“ The Agreoncot hM been roacbed by the simple prooMB o l  ftwaiding omDparatiTely fall qaotaa in rMpame to «D deniAiida; and M * remiH the •uoomh of the Mteme b eotiraly depcodent npon iooeased absorptioii
S o  f a r .  B i r ,  I  h a v e  d e a l t  w i t h  o t h e r  c o u n t r i e s ,  b u t  I  w o i i k i  a s k  t h e  p e r m i s s i o n  

o f  t h e  H o u s e  t o  d e a l  f o r  a  m o m e n t  w i t h  t h e  s h a r e  a s s i g n e d  t o  t h e  C t ^ n i e s  a n d  
I X > m i n k > n s  o f  t i i e  B r i t i s h  E m p i r e .  A u s t r a l i a ,  S o u t h  A f r i c a  a n d  t h e  c o l o n i a l
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p r o d u c e r s  t o g e t h e r  h a v e  b e e n  a s s i g n e d  a  q u o < »  o f  n e a r l y  a  I , 0 o 6 , d o 6  t t m s .  
N o « r  The StatiH o i  t h e  1 6 t l i  M a y  t o  w f a i i i h  I  h a r e  r e p e s t e d t y  M f i e n e d  s a y s ^

 ̂ “  Theie figures nprawnt in actual facft • vtty ooiuwknble em m ^oa in the soale of
okmrta, putioolaclT Moona. the CSdonial Poaaeiaim of wixiob the Britiah Weat TtwlMii tlrk 
8*tim»ted to prodooe in Imb-VJ, 435,000 tooa, etc.” .

A n d  t h e n  i t  g o e s  o n  t o  a d d : —
“  When the export figoiea a n  t»k«n in the aggregate it eaema likely that they will 

permit an increaae in aupfUM whidi may be oonaeirstiTely estimated al 260,000 tona ” ,

S i r ,  t h i s  C o n f e r e n c e  w h i c h  w a s  c a l l e d  b y  E n g l a n d  i n  o r d e r  t o  a s k  t h e  
o o u n t t i e s  c o n c e r n e d  t o  m a k e  s a c r i f i c e s  t o  r ^ i i l a t e  t h e  m a i k e t i n g  o f  s u g a r  h a s  
a s s i g n e d  a  q u o t a  t o  t h e  B r i t i s h  E m p i r e  £ a r  i n  e x c e s s  o f  t h e  a m o u n t  w h i c h  i s  
r i h « a d y  e x p o r t e d  b y  t h e  D o m m i o n s  a n d  t i i e  C d o n i e s .  B r i t a i n  w h i c h  w a n t e d  

t o  h e l p  t h e  C o n f e r e n c e  t o  c o m e  t o  a  w i s e  d e c i s i o n  b y  a c c e p t i n g  r e s t r i c t i o n a  
n e c e s s a r y  i n  t h e  i n t e r e s t s  o f  a i l  c o u n t r i e s  h a a  a c t u a l l y  g o t  2 5 0 , 0 0 0  t o n s  m o r e  
f o r  m e m b e r s  o f  t h e  E m p i r e  t h m  ^ e y  a l r e a d y  e x p o r t .  I s  I n d i a ,  t ^ e n ,  t h e  
o n l y  c o u n t r y  t h e  o i a i m s  o f  w h i d i  s h o u l d  h a v e  b e r a  i g n o r e d  ?  W a s  t h i s  t h e '  
o n l y  c o u n t r y  w h i d i  w a s  c a l l e d  o p o n  t o  m a k e  a  s a c r i f i c e  i n  t h e  i n t e r e s t s  o f  t h e  
r e h a b i l i t a t i o n  o f  t h e  s u g a r  i n d u s t r y .

S i r ,  w h e n  o n e  r e a d s  t h e  s p e e c h  d e l i v e r e d  i n  a n o t h e r  p l a c e  b y  t h e  H o n o u r ­
a b l e  t h e  Commerce M e m b e r  i t  b e c o m e s  c l e a r  t h a t  t h e  u o v e n u n e n t  o f  I n d i a  
t h e m s e l v e s  f e e l  t i i A t  t h e  r e s u l t s  o f  t h e  C o n f e r e n c e  c a n n o t  b e  j u s t i f i e d  o n  e c o n o m i c  
c o n s i d e r a t i o n s .  T h e  C o m m e r c e  M e m b e r  j d a i n l y  s a i d  t h a t  e c o n o m i c  p o l i c y  w a s  
n o t  d e t e r m i n e d  b y  e c o n o m i c  a g r e e m e n t s .  I n  o t h e r  w o r d s ,  h e  t o l d  u s  t h a t  t h e  
a g r e e m e n t s  a r r i v e d  a t  a t  t h e  e c o n o m i c  c o n f e r e n c e  w o r e  b a s e d  n o t  o n  e c o n o m i c  
b u t  o n  p o l i t i c a l  c o n s i d e r a t i o n s .  E v e r y  c o u n t r y  u s e d  i t s  p o l i t i c a l  p o s i t i o n  i n  
o r d e r  t o  e x t e n d  t h e  r i g h t s  i t  a l r e a d y  e n j o y e d .  I n d i a  n o t  b e i n g  i n d e p e n d e n t  
a n d  n o t  b e i n g  s u p p o r t ^  b y  Q r e a t  B r i t a i n  w a s  l e f t  o u t  i n  t h e  c o l d  a n d  w a s  
n o t  m e r e l y  a s s i g n e d  n o  q u o t a  f o r  a  y e a r  o r  t w o  b u t  w a s  a s k e d  t o  r e f r a i n  f r o m  
e x p o r t i n g  s u g a r  b y  s e a  t o  a n y  o o u n t i y  e x c e p t  B u r m a  f o r  n o t  l e s s  t h a n  f i v e  
y e a r s .  Y e t ,  S i r ,  t h e  G o m m e r o e  M e m b e r  t r i e d  t o  j u s t i f y  t h e  A g r e e m e n t  c n  
e c o n o m i c  g r o u n d .  I  w i l l  n o t  g o  o v e r  a l l  t h e  a r g u m e n t s  h e  u s e d  a s  I  h a v e  
a l r e a d y  r e f e r r e d  t o  h i s  a r g u m e n t  r e g a r d i n g  t h e  c o s t  o f  p r o d u c t i o n  i n  J a v a  a n d  
C u b a  a n d  t h e  p r i c e s  a t  w M c h  s u g a r  c o m i n g  f r o m  d i f f e r e i j t  c o u n t r i e s  i s  s o l d  i n  
t h e  i n t e r n a t i o n a l  m a r k e t .  T h e  A g r e e m e n t  c a n n o t  b e  j u s t i f i e d  b y  e c o n o m i c  
a r g u m e n t s .

S i r ,  b e f o r e  I  p a s s  o n  t o  o n e  o r  t w o  o t h e r  p o i n t s ,  I  s h o u l d  l i k e  t o  d e a l  w i t h  
a n  a r g u m e n t  u s e d  b y  m y  J  H o n o u r a b l e  f r i e n d  M r .  D o w  w i t h  r e g a r d  t o  t h e  
p r o d u c t i o n  o f  s u g a r  i n  t h e  B r i t i s h  c o l o n i e s .  H e  p < m t e d  o u t  t h a t  i n  c e r t a i n  

c o l o n i e s  t h e  I n d i a n s  b e n e f i t e d  g r e a t l y  b e c a u s e  o f  s u g a r c a n e  c u l t i v a t i o n .  
W e D ,  h e  a c c i d e n t a l l y  o m i t t e d  t o  p o i n t  o u t  t h a t ' t i i e  m a n u f a c t u r e  o f  s u g a r  w a s  
i n  e n t i r e l y  n o n - I n d i a n  h a n d s .  H e  d i d  n o t  r e f e r  t o  t h e  treatment o f  l a b o u r e r e  

r e s i d e n t  o n  s u g a r c a n e  e s t a t e s  i n  B r i t i s h  G u i a n a  a n d  o t h e r  c o l o n i e s .  H e  d i d  
n o t  t e l l  u s  t h a t  a  g o o d  p a r t  o f  t h e  l a n d  c u l t i v a t e d  i n  F i j i  b y  I n d i a n s  w a s  
c u l t i v a t e d  o n  b e h a l f  o f  t h e  C o t o n i a l  S u g a r  R e f i n i n g  C o m p a n y .  I T i e r e  m a y  b e  
I n d i a n  m a n u f a c t u r i n g  i n t e r e s t s  i n  M a u r i t i u s  b u t ,  s o  f w  a s  B r i t i s h  G u i a n a  
a n d  F i j i ,  t o  w h i c h  h e  p r o m i n e n t l y  r e f e r r e d ,  a r e  c o n c e r n e d ,  I n d i a n s  h a v e  n o  

MUOaB >
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{ P a n d i t  H u d a y  K a t h  K w u b v . }
s h u e  i n  t h e  m a n n f a c t a r e  o f  s u g a r y  i m d  t h e  k b o m e m  a r e  t r e a t e d  « o  i u u i a t i » >  
f a o t c n i f y ^  l ^ a t  I  h a d  t o  d r a w  t h e  a t t e n t i o n  o f  t h e  H o u s e  t o  t h e i r  c o n d i t i o n  a  
f e w  d a y s  a g o .  B e s i d e s ,  S i r ,  i f  w e  m e a n  t o  b e n e f i t  I n d i a ,  w e  m u s t  b e n e f i t  
J n d i a n s  l i v i n g  i n  t h i s  c o u n t r y .  W h e n  p e o p l e  h e r e  h a v e  i m p r o v e d  t h e i r  p o d t i o n ,  
p o l i t i o a D y  a n d  e c o n o m i c i d l y ,  t h e y  w i l l  c e r t a i n l y  b e  a b l e  t o  e x t e n d  t h e  a d ­
v a n t a g e s  o f  t h e i r  p o s i t i o n  t o  t i i e i r  n a t i o n a l s  l i v i n g  a b r o a d .  '

J u s t  ( m e  iDore p o i n t .  S i r ,  beiRm 1  c o m e  t o  t h e  a t t i t u d e  d i s d o a e d  by t h e  
G o v e r n m e n t  o f  I n d i a  i n  t h i s  m a t t e r .

T he H o n o cbablb  t b s  P R E S I D E N T  :  B e a s  b r it f a s  p o s ^ le . Y ou  
h a v e  a l r e a d y  e x c e e d e d  y o u r  t i m e .

T h k  H<»(DCBa s l e  PANrar H I B D A T  N A T H  K U N Z R U :  T h e  p o m t  
t o  w h i c h  I  w i s h  t o  r e f e r  i s  t b e  £ K t  t i i a t  i t  i s  p r o v i d e d  b y  t h e  A g r e e m e n t  t h a t ,  
i f  a n y  O o T e m m a i t  w h i c h  i s  n o t  a t  p r e a e n t  a  s i g n a t o r y  t o  t l i e  A g r e e m e n t  s a b >  
a a q u e o t l y  s i g n s  i t ,  i t  w f l l  b e  a s s i g n e d  a  q u o t a  o n  a o o q > t i n g  t h ^ e  A g r e e m e n t .  
l % e  p r e s o i t  q u o t a s  a r e  l a r g e  e n o u g h  a n d  i n  e x c e s s  o f  t h e  r e q u i r e m e n t s  o f  t h e  
f i e e  m a r k e t .  C o u n t r i e s  h a v e  b e e n  a l l o w e d  t o  e x p o r t  w h i c h  a t  p r e s e n t  h a v e  
n o  s h a r e  i n  t h e  e x p o r t  t r a d e ,  y e t  c o u n t r i e s  t i i a t  h a v e  n o t  j o i n e d  t i i e  A g r e e ­
m e n t  m a y  s u b s e q u e n t l y  b e  a s s i g n e d  q u o t a s  o n  s i g n i n g  t h e  A g r e e m e n t .  T h i s  
w i n  n o t  e n d a n g e r  t h e  s u c c e s s  o f  t h e  A g r e e m e n t ,  b u t  t h e  G o v e r n m e n t  o f  I n d i a  
a n d  t h e  B r i t i d i  G o v e r n m e n t  c a m e  t o  t h e  c o n c l u s i o n  t h a t ,  i f  I n d i a  w a s  a s s i g n e d  
even a  s m a l l  q u o t a  o r  h e l d  a l o o f  £ r o m  t h e  A g r e e m e n t ,  t h e r e  w o u l d  b e  c h a o s  i n  t h e  
s u g a r  i n d u s t r y  a n d  t h e  r e s p o n s i b i l i t y  f o r  t h e  c o n t i n u e d  d e t e r i o r a t i o n  o f  t h e  
i n d u s t r y  w o u l d  f a l l  e n t i r e l y  o n  t h e  s h o u l d e r s  o f  t h i s  p o o r  c o u n t r y .

S f f ,  I  s h o u l d  l i k e  i n  o o n d u a i c m  t o  d r a w  t h e  a t t e n t i o n  o f  t h e  H o u s e  t o  t w o  
o r  t h r e e  i m p o r t a n t  q u e s t i o n s  t h a t  e m e r g e  f r o m  a  c o n s i d e r a t i o n  o f  a l l  t h e  f a c t a  
t h a t  I  h a v e  v e n t i u e d  t o  p l a c e  b e f o r e  t J ^ e  H o u s e .  T h e  H o n o u r a b l e  t h e  C o m *  
m e r c e  M « n b e r  s t a t e d  i n  t h e  L e g i s l a t i v e  A s s e m b l y  t J i e  o t h e r  d a y  t h a t  t h e  Q o v >  
e m m e n t  o f  I n d i a  a g r e e d  i n  M a r o h  l a s t  t o  p r o h i b i t  t J t e  e x p o r t  o f  s u g a r  b y  s e a  
t o  a n y  c o u n t r y  e x c e p t  B u r m a .  N o w ,  S i r ,  t h e  G o v e r n m e n t  o f  I n d i a  h a v e ,  
1  b e l t f v e ,  a c c e p t e d  t h e  v i e w  e x p r e s s e d  b y  t h e  P a r l i a m e n t a r y  J o i n t  S e l e c t  
C o m m i t t e e  o f  1 9 1 9  t h a t  a  f i s c a l  c o n v e n t i o n  s h o u l d  b e  d e v e l o p  t h a t ,  w h e n  
t h e  G o v e m m o i t  o f  I n d i a  a n d  the I n d i a n  L e g i s l a t u r e  w e r e  i n  a g r e e m e n t ,  t h e  
S e c r e t a r y  o f  S t a t e  s h o u l d  n o t  i n t e c f e r e .  I  t h i n k .  S i r ,  t h a t  t h e  d e v e l o p m e n t  
o f  s u c h  a  c o n v e n t i o n  r e q u i r e s  t h a t  t h e  G o v e n u n e n t  o f  I n d i a  s h o u l d  r e f t a i n  
f i m n  a r r i v i n g  a t  c o n c l u s i o n s  o n  i m p o r t a n t  s u b j e c t s  w i t h o u t  f i r s t  c o n s u l t i n g  
t h e  L e g i d a t u r e .

T h x  H ohoukablb Me . A .  J .  R A I S M A N :  N o .
T h e  H oK otnuBLE Pa n d ^  H I R O A Y  N A T H  K U N Z R U :  I  d o n ot know  

w ho said " N o ” .
T hk  H o n g d ea blb  Mb . A .  J .  R A I S M A N :  I  said “  N o
Thk Hokov&ibue the P R E S I D E N T :  I  w o u l d  l i k e  y o u  t o  s h o w  h o w  

d o e s  t h i s  p r o p o s i t i o n  f a l l  u n d e r  t h e  C o n v e n t i o n  o f  1 9 1 9 1  T h i s  w a s  a  c o n f e r e n o e  
e l s e w h e r e  w h e r e  d l  t h e  d i f f e r e n t  S t a t e s  w e r e  r e p r e s e n t e d .
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T h k  Honoukable Pahdit H I R D A Y  N A T H  K U N Z R t J :  S i r ,  t h i s  w a s  
*  « ( H ) | i e r e n c »  u a d o a b t e d l y  e l a e w b e z e .  I t  m a y  b e  B a i d  t i i a t  i t  w a s  a  o o n f e r e n o e  
b e t w e e n  d i f f e r e n t  S t a t e s .  B u t  w h e n  t h e  I n d o - J a p a n e s e  n ^ t i a t i o n s  w e n  
g o i n g  o n ,  t h e y  w e r e ,  f o r m a l l y  s p e a k i n g ,  c a r r i e d  o n  b e t w e e n  t w o  S t a t e s ,  b e t w e e n  
L i d i a  o n  t h e  o n e  s i d e  a n d  J a p a n  o n  t h e  o t h e r ,  y e t  w e  h a d  I n d i a n  a d v i s e n .  

i A n d  t o d a y  t h e  n e g o t i a t i o n s  a i «  g o i n g  o n  w i d i  r ^ g ^  t o  a n  I n d o - B r i t i s h  t r a d e  
p a c t .  T h e y  a r e  b e i n g  c o n d u c t  c o n s t i t u t i o n a l l y  b e t w e e n  I n d i a  a n d  the 
U n i t e d  K i n g d o m  b u t  t h e  h e l p  o f  I n d i a n  a d v i s e r s  i s  b e i n g  t a k e n .

T he HoNOUiUBLE the  P R B S I D E N T  :  I  a m  a & a i d  y o u r  a n a l o g y  i s  
f a r - f e t c h e d ,  M r .  K u n z r u .

The Honodbablb Pandit H I B D A T  N A T H  K U N Z R U :  W e l l ,  S i r ,  
I  l e a v e  i t  t o  t h e  H o u s e  t o  d e t e r m i n e  w h e t h e r  t i i e  a n a l o g y  i s  a  r d e v a n t  o n e  o r  
a  f a r - f e t c h e d  o n e .  Here i s  a n  i m p o r t a n t  t h i n g  i n  r e g a r d  t o  w h i c h  t h e  G o v e r n ­
m e n t  o f  I n d i a  m i g h t  w e l l  h a v e  I m o w n  t h a t  t h e  L e g i s l a t u r e  m i ^ t  h o l d  s t r o n g  
v i e w s .  Y e t ,  w i t h o u t  g i v i n g  t h e  L e ^ s l a t u r e  a  s i n g l e  o p p r a t t m i t y  o f  e x p r e s s i n g  
i t s  o p i n i o n s ,  t h e y  p l e d g e  t h e m s e l v e s  i n  a d v a n c e  t o  t h e  p r o h i b i t i o n  o f  t h e  e x p w t  
o f  s u g a r .  T h i s  i s  e n t i r e l y  c o n t r a r y  t o  t h e  s p i r i t  w h i c h  u n d e r i i e s  t h e  p r o p o s a l  
f o r  a  f i s c a l  a u t o n o m y  c o n v e n t i c m .

T h e  s e c o n d  i m p o r t a n t  p o i n t .  S i r ,  w h i c h  I  w o u l d  l i k e  t o  v e n t u r e  t o  d r a w  
a t t e n t i o n  t o  i s  t h e  m a n n e r  i n  w h i c h  t h e  e c o n o m i c  i n t e r e s t s  o f  I n d i a  s h o u l d  b e  
r e p r e s e n t e d  a b r o a d .  H e r e ,  S i r ,  t h e  s o l e  r e p r e s e n t a t i v e  o f  t h e  Q o v e m m e n t  
o f  I n d i a  w a s  S i r  D a v i d  M e e k .  I  d o  n o t  k n o w  w h a t  s p e c i a l  q u a l i f i c a t i o n s  
h e  possesAcd f o r  t h e  t a s k  a s s i g n e d  t o  h i m  b u t  t h e  p o i n t  t h a t  I  w ^  t o  urge a t  
t h e  p r e s e n t  t i m e  i s  t h a t  w e  h a v e  r e p e a t e d l y  p r e s ^  o n  t h e  ( J o v e m m e n t  
I n d i a  t h a t  o u r  e c o n o m i c  r e p r e s e n t a t i v e s  a b r o ^  s h o u l d  a s  f o r  a s  p o s s i b l e  b e  
s e l e c t e d  f r o m  a m o n g  I n d i a n s .  Y e t ,  o n  a n  i m p o r t a n t  o c c a ^ n  l i l n  t h w ,  t h e  
Q o v m m i e n t  o f  I n d i a  s e n t  a n  E u r o p e a n  a s  i t s  r e p r e s e n t a t i v e .

The Honoubable M k .  A .  J .  B A I S M A N  :  He was deputising f o r  t h e  High 
C o m m i s s i o n e r ,  S i r .

T he H o noorable  P a n d it  H I R D A Y  N A T H  K U N Z R U :  I  d o  n o t  
c a t e  w h o  h e  w a s  d e p u t i s i n g  f o r .  W h a t  p r e v e n t e d  t h e  ( G o v e r n m e n t  o f  I n d i a  
f r o m  s e n d i n g  a n  I n d i a n  t o  d e p u t i s e  f o r  t h e  H i g h  C c n m n i s s i o n e r  ?

T he Honoobablb Mb. A .  J .  R A I S M A N :  He i s  t h e  I n d i a n  T r a d e  C o m ­
m i s s i o n e r  i n  E n g l a n d .

T h e  Honoubable the P R E S I D E N T :  W h a t  M r .  R t m w n a n  m e a n s  i s  t h a t  
h e  w a s  t h e r e  b y  v i r t u e  o f  h i s  o f f i c e  a n d  i t  w a s  m o t e  c o n v e n i e n t  t o  a p p o i n t  
h i m .  J

The Honoubable PANorr H I R D A Y  N A T H  K U N Z R U :  S i r ,  h e  w a s  n o t  
e n t i t l e d  t o  b e  t h e i e  b y  v i r t u e  o f  h i s  o f f i c e .  H t i  w a s  t h e r e  b e c a u s e  t h e  G o v e r n ­
m e n t  o f  I n d i a  s e n t  h i m .  T h e  r e s p o n s i b i l i t y  f o r  t h e  s d e o t i o n  m ^  b e  h o m e  
b y  t h e  I n d i a n  Q o v e m m e n t .  T h e  p o s t  l l i a t  h e  o c c u p i e d  g a v e  h i m  n o  s p e c i a l  
r i g h t  t o  r e p r e s e n t  T n t j i a .  a t  t h i s  C o n f e r e n c e  a n d  i f  t h e  G o v e r n m r a t  o f  I n d i a  
c h o s e  a  n o n - I n d i a n  t o  r e p r e s e n t  u s  t h e y  m u s t  b e a r  t h e  r e s p o n s i b i l i t y  f o r  d o i n g  
80.  I f  m y  H o n o u r a b l e  f n e n d  B 4 r .  R a i s m a n  s a y s  t h e r e  w a s  a  s p e c i a l  p r i o r i t y  
i n  c h o o s i n g  t h e  T r a d e  C o m m i s s i o n e r  t o  r e p r e s o a t  I n d i a  a t  t h i s  C o n f e r e n c e ,  I

2«



iCao . m m m m m u m . < fa m tk v . iM f.
■» xy.-''

[ P M i d i t  B h d a y  N f t t h  K o i M n i ^ j  ,
^ p u l d  o n l j  t a k «  r o y  j U g a n w o t A  B t q >  b a c k  a i M l  m y  t h * t  i t  w m  t i 0i  i n d H i i  % i t  
f B e  G o v e n u n e o t  o f  I n d i f t  w h o  w e r e  r M p o n a i b l a  f o r  a p p o i n t i n g  S i r  D a v i d  
M o d e  a s  t h e  T r a d * '  C k t n u i > i B r i o p » r  f o r  I n d i a  i n  W n g U n i t

T h b  S o k o u i w l b u  t h b  P B f i l S I D B N T :  I  m u s t  a s k  y o u  t o  b r i n g  y«m  
i m p a r j b  t o  a  d o a e .  A s  y o m  a p e ^ o h  w a s  m t c m r t t n g ,  I  h a v e  a U o w e d  y o a  tm  
m i n n t e s  b e y o o d  y o u r  ^ o t t f d  t v a a ,

T m i  H o N O x n u B U E  PANt>rr H I R D A Y  N A T H  K U N Z R U :  A n d  n p w ,  
S i r ,  1  b r i n g  m y  s p e e c h  t o  a  c l o s e .  T h e  l a s t  p o i n t  w h i c h  I  w o u l d  v e n t n r e  

t o  11̂  ; w i t h  y o m - p e m i a a i o n  19— ' W h a t  i s  t h e  p o l i t i c a l  p o a i t i o n  at I n d i a  a s  i t  
^ s m e r g M  f r e o n  a l l  t ^  i a o t s  t h a t  I  h a v e  p l a c e d  b e f o r e  t i i e  H o u s e  ?  I  h a v e  
« h p w n  t h a t  o o a n t s y  h a s  t r i e d  t o  a e e n i e  t h e  b a s t  t e n n a  p o M U e  t h i a t  i t  o o n l d .
I t  u s e d  i k «  p o l i < ^  p o w e »  t o  i t s  b e a t  a d v a n t a g e .  W h e r e  d o  w e  s t a n d  i n  ^  
i ^ ^ i q p e o t f  W h a t  i s  o u r  m l i t i o a l  p o s i t i o i i  t  I s  I n d i a  t o  b e  r e g a r d e d  a s  o f  n o  
( p o n s e q t w o i o e  b y  B r i t i a ^  I s  i t *  p o s i t i o n  s o  l o w  t h a t  i t s  w i a h e s  a n d  i n t e r e c t o  
U a a y  t o  r e g a r d e d  a a  o f  s m a l l e r  c o n s e q u e n c e  t h a n  t h e  w i s h e s  a n d  i n t e r e s t s  o f  
e v e n  t h e  s m a l l e s t  c o u n t r i e s  r e p r e s e n t ^  a t  t h e  C o n f e r e n c e  !  T h e s e  a r e  t h e  
t h i e e  important, o o n s i d e u t i o n s  w h i c h  a r e  r a i s e d  b y  t h e  I n t e r n a t i o n a l  O o n *  
f e r e n c e  i m d  t h e  m a n n e r  i n  w h i c h  t h e  G o v e r n m e n t  o f  I n d i a  h a v e  d e a l t  w i t h  t h e  

s u b j e c t  b e f o r e  i t .  1  h o p e  U i a t  m y  H o n o u r a b l e  f r i e n d  
I TM. M r .  D o w  w i l l  b e  a b l e  t o  d e a l  w i t ^  t h e m  a n d  t e l l  u s  w h a t  w e  

m i g h t  e x p e c t  o f  t h e  G o v e r n m e n t  o f  I n d i a  i n  t h e  f u t u r e  i n  
t h e s e  r e s p e c t s .  D o  t h e  G o v e r n m e n t  o f  I n d i a  w i s h  t o  d e v e l o p  a  f i s c a l  c q O '  
v e n t i o n  o n  t h e  U n e s  l a i d  d o w n  b y  t h e  J o i n t  S e l e c t  C o m m i t t e e  ?  D o  t h e y  
d e s i r e  t h a t  I n d i a n s  s h o u l d  b e  g i v e n  a u i  i m p o r t a n t  t m d  i n c r e a s i n g  s h a r e  i n  t b e  
r e p r e s e n t a t i o n B  o f  I n d i a n  e c o n o m i c  i n t e r e s t s  a b r o a d  ?  D o  t h e y  w i s h  t o  
s t r e n g t h e n  t h e  p o l i t i c a l  p o s i t i o n  o f  I n d i a  a t  I n t e r n a t i o n a l  C o n f e r e n c e s  a n d  e n -  
• U e  ^  t o  h o l d  u p  h e r  h e a d  i n  t h e  c o m i t y  o f  n a t i o n s  ?  T h e s e  q u e s t i o n s  a r e  
& r  m o r e  i m p o r t a n t  t h a n  e v e n  t h e  r a t i f i c a t i o n  o f  t h e  C o n v e n t i o n  w h i c h  i s  r e ­
g a r d e d  a s  h i g h l y  o b j e c t i o n a b l e  b y  I n d i a n  o p i n i o n .  I  t r u s t  t h a t  m y  H o n o u r -  
* U e  f r i e n d  M r .  D o w ,  w h e n  h e  r i s e s  t o  s p e a k ,  w i l l  h a v e  s o m e t h i n g  t o  s a y  a b p u j t  
t h e a e  p o i n t s .

/
T h e  H o N o t n u B L E  B 1 a h a i u j a i > b i e m a  8m  K A M E S H W A R  S I N G H  o r  

D a b b h a n o a  ( B i h a r :  N o n - M u h a m m a d a n ) :  S i r ,  I  r i s e  t o  o p p o s e  t h e  M o t i o n  o f  
t i i e  H o n o u r a b l e  M r .  D o w  r e g a r d i n g  t h e  r a t i f i c a t i c m  o f  t h e  I n t e r n a t i o n a l  A g r e e -  
i B « i t  {at t h e  R e g u l a t i o n  o f  P r o d u c t i o n  a n d  M a r k e t i n g  o f  S u g a r  a n d  d a c l a i e  
t h a t  1 a m  i n  f u l l  a g r e e m e n t  w i t h  t h e  v i e w s  c o n t a i n e d  i n  t h e  a m e n d m e n t  o f  m y  
H o n o u r a b l e  f r i e n d  M r .  P .  N .  J ^ a p r u .

^ e a i d e a ^  I  h a v e  a l m y s  f e l t  t h a t  t h e  a t t i t u d e  o f  t h e  O o v e m m e n t  
I n w a r d s  t h e  s u g a r  i n d u s t i y  i n  t W  c o u n t r y  i s  a n y t h i n g  b u t  q r m p a t i i e t i o .  I t  

^ t r u e  t h a t  i t  i s  o n e  o f  t h e  p r o t e c t e d  i n d o s t r i e e  b u t  t h e r e  t h e  s j n n p a t h y  e n d s .  
t W  H o u s e  i a  w e l l  » w a r e  a s  t o  h o w  t h e  e x c i s e  d u t y  a n d  l e s t r i o t i o a s  i m p o s e d  
o n  t h e  i n d o s t i y  h a v e  d i l a t e d  t h e  a d v a n t a g M  o f  p r o t e c t i o n .  N o w ,  w e a i e a a k e d  
t o  a g r e e  t o  a  p r o p o s a l  t h e  e f f e c t  c t f  w h i c h  i s  n o t  f r e e  f r o m  d o u b t .  S i r ,  i t  h a a  
b e r a  s t a t e d  o n  b d b a l f  o f  t h e  Q o v e m n m t  t h a t  t h «  A g r e a m e n t  t M b v e  u a  i i  b y



wam otm am  <m th b  nrnatN A Tiosui. A aion a(i»iT  fo b  th b  ssaoL A T ioir 
or rBODuonoK a k d  uakkjetino or su oak .

BO 1B0UU perfect, but it does oSer oa »  hope, a rea«op<U>]<9 jl|pî  thi^Jif 
lead to some improvement k  the coBdi|>ion the ipdustij, fw in f̂noy^PW  ̂
£eom whioh the LmIimi bianoh of the ittdoBtiy is bound to b«|aefit.

Bvezy sentence, every word, every syllttble of the atotemeat is sb haiting 
and hesittttive that it seems that even tbe Govenuneot «pokesman is not 
sure of the result of the Agreement. The Agreement, Sir, oifem os a h o ^  
But*‘ hope is such a bait it covers any hook” ! l i e  Govemment hop^, that India 
will benefit by the Agreement but I ftel wjth Plutus that “ thin^ yOu do not 
hope happen more fi^uentiy than things which you do hope ' ,

What do we find today ? There is a surplus of last year’s stock, tha 
prices of sugarcane and sugar have gone down and unless a market Is fou^fl 
for Indian sugar the prices will go down to a level which will m e^ a coliayao 
of the industry. At ^ is period of the career of the industry wc are asked to bind 
oiuselves by the Agreement, which was made without Acknowledge or con­
sent of the industry, to the effect that India shall, not for five years export 
sugar by sea except to Burma.

It is said that the only place w h ^  Indian s i^ r  is at present exported is 
Burma. Bat was it. Mid is it not the duty of the Govemment to help the ia- 
dost^ to develop in such a way as it may assume the position which the indus­
try in colonies has ? The less we talk of the Ot^wa aoangemeat the 
better. Why does not the Govemment create a conditiiHi which may admit 
Indian sugar to the sheltered market o£ the United Kingdom and other places f 
Instead of doing so, the Govemment spokesman oomplains of the h i^  «o«t 
of production of Indian sugar. May I ask is it not the duty of the Govern­
ment to devise ways to remedy this ? He further leads us to believe t^ t  the 
only way of our getting the world market is by our consenting to lestrict o*r 
overseas market to Burma. I cMifess I cannot follow this argument.

Sir, as cane-grower and sugar mill-owner I am afraid that the Govem­
ment is patting this as the last straw on the back of the Indian sugar industry 
camel. As it is tie agriculturists of this country, have taken to the cultivation 
of this money-fetching crop to a very large extent in order that they may make 
both their ends meet. The ê ifMnsion of the industry has givesn tiiem • great 
impetus. The industary has of late been sabjeoted to many hardships and w> 
attempt has been made to make it so strong both nationaJly and intematicm* 
^ y , as to hold its own against forei^ competition. If, for any reason, the 
industry breaks down the economic distiess will be too great for worda.

Let tite Govemment review the whole position in consultation with the 
rejnesentatives of industry, keeping in viewi life interest of the cane-^wers, 
forge a way for the development of export market to absorb its expanding pro­
duction and not come to us with a fait acoompiU ta it has done. The manner in 
which the negotiations wetre eairied on deserves the condemnation of the House. 
The result achieved cannot receive our approval unless the matter has been 
thoroughly examined by those who are vitally interested in it, m . the producers 
and the industrialists. It was the duty of the Govemment, if not of the Con- 
fennoe, to be in touch with those affected by the Agreem ent and give effect 
to their wishes. I f the Govemment failed in its duty it ^ould not expf̂ jt 
U8 to fail in oox duty to those whom we represent.' '



THrp Homovkablk S a s d a k  BUTA SINGH (Punjab : Sikh): Sir, I wish 
t6 bppoM tikis Beaolvtioii. I do not see theie is any meaning in <rur ratifying 
aî OoDTentkm whidt eatiniy ban out Indian produotion. Why do we wish 
to ratify an Agreement, which has been made by other augar-prodaoing ooon- 
inaa in tbe worid, who have left us entirely out o f account ? To me it appears 
to be an sot of d i^ w tesy , which the Govenuuent of India should never have 
ammtenaDoed.

This House would have been in a position to ratify a convention, if the 
convention had allowed any latitude for a sugar-producing country like India. 
Indeed, I strongly feel th«»t Indian interests at the Convention were never 
property represented and the case for India has gone by default. It is for the 
Govenm.ent of India to note, that in these matters of great importance which 
affect the wel£ue of millions, it is not proper to have India represented by 
an official who is never directly a fie c ^ ; and whatever his Imowledge, he 
never has the ftrength behind it to represent India with that indepndence nnd 
single-hearted consideration for the interest of India, which a representative 
IndWi would have. India is one of the Ingest sugar-prodt-ciog ar< i>3. And 
what is more, sugarcane is the only money crop which our cultivators at 
pnsent have. Unfortunatly the interests of these hundreds of thousands are 
igncved by the Government of India. I therefore strongly recoroineud that 
not only Ae ratification of the Convention should be rejected, ' but that the 
Government of India ahoold take note that in these matters of h i^  importance 
TtMtian iDdiistzies and Indian agriculture should be properly and adequately 
leptesented at such confer«Aces.

An Agreement which bars India from the world market and gives nothing 
in retom, is a one-sided arrangement and I am sure the Government of India 
can never approve of such a one-sided arrangement.

The Council then adjourned for Lunch till Half Past Two of the Clock.

tils odtm air<»nA ni. ■

The Council re-assembled after Lunch at Half Past Two of the Clock, the 
Honourable the President in the Chair.

Tbb Honourablk Rai Bahadur Sbi NARAIN MAHTHA (Bihar : 
Non-Muhammadan): Sir, I rue to give my strong support to the amendment 
moved by my friend the Honourable Mr. Sapru. llie amendment expresses 
ita disapproval of the action < ĵthe Government of India iii agreeing to i«ohibit 
the export of sugar by sea ezei^  to Burma for the next five years. The main 
reason it puts forward is th«t this Agreement was arrived at without the 
knowledge and consent of the industry. The amendment further recommends 
that the Central Government should explore all possible avenues for the export 
of sugar and take such other steps for the purpose of developing export mnTlfafai 
both by land and sea for sugar as may be posuble. To the latter part of the 
amendment. Sir, I cannot conceive what possible objecticm Government can 

. ]uv« ? VigUance most be the accepted policy and duty &f any Cbveminent 
worth the name; be it turning stones or exploring fresh avenues.
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Conuiig now to the first |>art of the amendment, I hope Government do 
realise t^ t the latemational Agreement m question, ftrritred at tm flth Mitjr, 
1937, hâ  caused not only grave discontent but consternation in every wctkm 
of the people of India even distantly connected with the sugar industry I 1 
recognise that the problem is a complicated one, that there are many factdfs 
wliioh must be taken into account. The interest of the grower, the miller, 
and the ccmsumer, have all to be adjusted. The cost of production plays an 
important part and must be such as to enable Indian sugar to compete with the 
sugar of other countries in the world free market. But these complications 
did all the more make it necessar}" that Government should have consulted the 
industry and the representations of public opinion before binding India down 
to an International Agreement of such vital consequence. We feel, Sir, that 
the industry has been treated indifferently, the Central Legislature has 
not been accorded the courtesy it deserved, and the country has been let down 
most unceremoniously by the Government of India in arriving at this Agree­
ment behind the back of all concerned in the false name of smooth international 
trade relations. We have, Sir, no use for that kind of nationalism whidi 
miakes room for every nation except our own and particularly Indians 
living in India. Few people indeed know that India was at all represented 
at the Conference and fewer suspected that her representative had the authority 
to bind her down in that manner until in reply to a question in the otiier 
House (12th March, by Seth Go\indDas) it was stated that Sir David 
would be India’s sole representative and Mr. Noel Dfier, the technical adviser. 
The Indian Sugar Mills’ Association, the recognised representative body of 
the industry was agitating almost ever since the first whkper of the Interna­
tional Sugar Conference was heard that it should be consult^. The plea taken 
up by Government repeatedly is that the Conference held in London was a 
conference of the representatives of Grovemments and not the representatives 
of industrialists. I put it to them, Sir, was it not all the more necessary to 
know what was the view of the Central Legislature and what the industrialists 
thought would rebound best to the interest of the industry ? In the last Delhi 
session, Sir, by the imposition of an enhanced excise duty the industry was 
stabbed in the face and now by this International Agreement the industry has 
been stabbed in the back. Until the Agreement was actually signed in 
London the Government of India kept the Indian public in the dark as. to 
the exact nature of the sacrifice she was to make. It may be that the Con­
ference in London was a conference of Governments but while in other countries 
the interests of the industry and Government are more or less identical, is it 
hidden from the Government here that they do not enjoy the same confidence 
of the people whom they govern which other Governments do ? Therefore, it 
was, I say, all the more obligatory on the part of the Government to consult 
the industry and the public. If nothing else at last for disregarding 
this obligation the Government of India deserve our censure.

India, Sir, is the largest single sugar-producing country in the world and it 
is one of the greatest anomalies that she of all countriea should be deprived entry 
into the markets of other countries. It is urged that sugar on account of ito
present price otonot compete with the sugar of other countries. To this conten­
tion my answer is that it is by removing the incentive to cheapen the production



[Rai Bahadui Sri Narsin Mahtha.)
tkftt w« can beljp tlie process of reducing the price of xnaoufactur« I Poxing the 
debate in the last Delhi session I had the opportunity of showing how pheno- 
iDienaUy the industry had progressed during the brief space of a few yean, how 
it has oome to form one of the mainstays of the Indian agriculturist, and how 
it was today giving employment to a large number of Skilled and unskilled 
laboor and bcead to thousands o f educated men in this country. An industry 
« f such vital importance which feeds with lifeblood the aiteries of the 
nation, did certainly deserve more consideration, thought, and cireum- 
j^ t iv e  examination before the Agreement was signed purely in a spirit of 
oonplaisance obliging tenderness to Governments of other countries 
Ib the misleading name of justice and fair play to all. ^ e  central pivot 
aound which revolve all the arguments that Government have so far advanced 
is the price of production. But comparing the cost of production even 
tod»y witii many other countries, I hope Ccovemment will not deny that even 
itoday India is in* pocdtbn to export at a cheaper rate sugar to Ceylon, Iran, 
lUid several other countries nearer her than any other foreign country. I have 
befine me figures. Sir, for the anntul import of sugar into Oylon, Iran, 
Anbia, Aden, Somaliland, Mesopotamia, British East Africa and Siam for the 
yaan 1934-36 to 1936-37, and it appears that India has an assured market 
with proper arrangement and encouragement for the export of at least 200,000 
teas of sogitf. T V  cost of production of su|^ in India, I  submit, is going 
donm and it shall continue to do so with rationalization and by making use of 
l^e-jirodacts. We fear that the immediate and the net result of the Agreement 
viU be moet definitely to the disadvantage of India. To say the least, the 
ebaooes of her successfully negotiating with the United Kingdom will turn out 
to be meagre. If the United Kingdom is to have preferences in this country, 
« e  ooald veoy well ask for reciprocal preferences in the United Kingdom. H e 
•anual eonsmnption of sugar in the United Kingdom has been stated to be 
About 2,000,000 tons. From the heavily protected beet sugar industry the 
United Kingdom does not produce more than 400,000 tons of sugar. The rest 
jg got frqm abroad. Why cannot India claim to export a good portion of 
the sugar that is imported into the United Kingdom at preferential rates f

I commend. Sir, this amendment for the acceptance of the House. The 
Members of the Council are aware of theconscnsusof public opinion behind this 
amendment. They have seen that the Assembly only the other day voted 
against ratification of the Agreement. I hope. Sir, the amendment even in 
tlm House, will receive large support.

Th* H o n o u iia b u : R a i ^ h a d u k  L a la  RAM SARAN BAS (Punjab • 
17(n>-Muhanunadan): Sir, I r»e to support the amendment which has been 
moved by my Honourable friend Mr. Sapm. As, Sir, most of the Members 
have travers^ a lot of ground, I need not take up much of the time of this 
Honourable House by repeating them. Sir, I may mention that India is the 
home the sugar industry. Before prot<‘ction was given to this industry in 
1932, we had ^  sugar mills in India, the production of which was 1,68,681 
4oos. Dsrmg the five years smce protection began the number of factories 
has risen to 152 and Uk production of sugar, lAandsari and gur has be<̂ i 
12^2,300 tons ifi tite last year, 1936-37. 1 might also mention that aboift

i§9i .....  . . jppywai OF m ra . [2rd Oct, l»87.
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Ra. 30 crores stand invested in the Indian sugar mills; t#o crons of cnMya- 
ton ’ intereete are indissolubly linked up with this induatay. 3,600 Univer­
sity graduates are emi^oyed in the sugar mills, the sugar miUs iUs jm r 
paid Bs. 8 crores and 46 lakhs to the cane cultivatozs. The aca«age of land 
under sugar cultivation in 1931-32 was Rs. 30,76,000 acres whi^ lOM in 
1936-37 to 44,31,000 acres. When factories work at their full capacify 
their productive capmty is about 14 lakhs of tons. Sir, our a.nnnii.1 
coDSumption of sugar in India is about 11| lakhs of tons and therefore it is 
evident that if not from this year anyhow next year we shall certainly 
have a good surplus of sugar for export. Sir, the question may arise where 
is there any scope for the development of factories. I know that owing to 
the discouraging policy of the Government there has been a setback in the 
sugar industry, lliat fact has hindered the progress of the factories and has 
retarded their pace of progress. Even with this discouragement the 
number of factories during the last year has increased from 146 to 152. 
Therefore, it seems that from next year we shall have a surplus of not less than 
one lakh of tons. Sir, how does it afiect the poor <9idtivator ? We find that in 
1936-37 modem £»otories crushed tmly 16 per omt. of the total Rugaroane 
grown in India. The lenuuning 84 per cent, being used fbr eiUier manu- 
CKture of fur, or for chewing or for agricultural purposes. It is th««f<me 
dear that there is vast scope yet for the development of the Indian sugar 
iodust^. Costs of production are annually going down ; acreage is increas­
ing ; the percentage recovery is also on the increase.

Sir, I deplore the action of the Government in not giving any considera­
tion to the representations which were made by the Indian Sugar Association. 
They represented that two of their delegates, Mr. Brijmohan Birla of Birfe 
Bios, and Mr. J. Aitkin of Messrs. James Findlay and Co., who were then iq 
England be appointed as ddegates to the Conference. The Government 
ignored that recommendation too, though these people were then in England

the Government had not to bear much expense.
Sir, in the last season we find that as a matter of fact some difficultj 

was experienced in the disposal of the entire quantity of cane and that tlw 
cultivators were in distress, as a result of which it is reported that the sowing 
fbr the next crop has been as much as 20 per cent, less than last year. Sugar­
cane being a pajring and a cash cn^ a large number of cultivators will ^us 
be deprived of the benefit which they would have got from the sugarcane 
crop. The total amount paid to the cultivators by the factories during the 
current season is estimated to be about Bs. 8,46,000.

My two main objections against ratification by India of the Interna­
tional Sugar Agreement are— .

(1) that her representatives «itirely ignoied the possibility of India
securing an export market for her surplus sugar either in her 
neighbouring markets or in the markets of the United Kingdom; 
and

(2) that the Indian delegation did not take full cognizance of the negotia-r
tions then pending between India and the United Kingdom 
for the renewal of a reciprocal trade treaty.
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[ R m  ^ a h a d o i  L a I a  H a m  S a t a n  D a s . ]
A i B  M ^ f e r d a  t i n  f i n t , c o n s i d e r a t i o n ,  i t  m u s t  b e  m e n t i o n e d  t i i a t  o n t  o f  1 5 6  

m f l l i o o  q u m t e l s  o f  c a n e  a n g a r ,  I n d i a  t u a i m f a < ) t u t e 8 3 6  m l U i o « i 8.  T h e  p o m t i o n  
c f  I n d i a  i &  i d a t i o n  t o  o t h e r  o a u n t r i e s  c a n  b e  s e e n  f r o m  t b e  f o l l o w i n g  t a b l e  
' v b i d i  I  b a v e  t a k e n  f r o m  t h e  Ltague of Naiums &afistieal Year Book, 7 9 3 5 -

I may m otion that a quintel is a Ftencb measure equal to 220*46 lbs. 
India produces .. .. . .  36 milUoQ. quintets.
Cuba 
Fonnosa 
PbiHipines 
Brazil 
Hawaii 
Australia 
Java

24
U
10
8
8
6
5

Ficai tbe pomt of aetmga of oaoe also, India stands first in the whole 
worid, the acreage for 1936-36 being 4 million acres, while fot 1936-37, it is 
4t‘4 million aorss. Looking at azticde 11 of the International Agreement 
vsiatmg to distribatioii of baiiBis 'quote for export oi s u ^ , one is surprised 
at the exclusion of India from the list of countries to whom ejqiort 
quotas are given under tJte said Artiele, and under Article 37 of the Agreement, 
India is given a place as one of the impcnting countries of tiie workl. The 
Honourable Mr. Eunzru and the Honourable Mr. Sapru have shown how 
other countries that ate also importing countries have been treated, so I 
need not take up the time of the Council on that point. If the Qovemment 
of India had tbe advantage of tbe advice of tbe accredited representatives of 
the manuCactuzing interests in India, tbey would not have allowed their 
delegate to commit India to an Agreement for a period of five years and to 
agree to the Ctmference excluding India from t}ie distribution of export quotas 
of sugar. The Note, dated tbe I9tb August, 1937, prepared by tbe Indian 
Sugar Mills’ Association, discusses tiie question of the possible avenues that 
may in future be utilised by this country for the export of her suî Ius r u ^ . 
Leaving aside countries such as Iran, Arabia and Siam, there is suibcient 
scope for India to introduce her sugar in tbe markets of Ceylon, Aden, British 
East Africa and such other parts of the Brititdi Colonial Empire as are in the 
neighbourhood of this country.

Tbe question of the cost of sugar to which a reference was made by th* 
Commerce Member in March last is not an insumioimtable one an there 
are instances of tbe various manufacturing countriej dumping their 
products and developing' their export trade by selling l̂ eae articles at 
cates much cheaper than those at which they are available in tbe county 
of production. Even in India, we have tbe pheiramenon of Indian pig- 
inm being soki at a cheaper rate in Japan and the United Kingdom than that 
at which it is sold within India. 11>e International Agreement, if r a t i^  
by the Indian Legislature, will preclude any possibility of India’s exporting 
her surplus to her neighbouring markets.

Hie second important o(«Mi*dn*t40ii whidi ought to biYe weighed with 
the delegate is with regard to negotiations that ate still being carried on
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Iwtween India and Ae United Kingdom for her reciprocal trade tteatj. It 
be noted tibat ulider tKe tai^  structuie of the United JEingdom, Bnipire 

4ugar IB ^ven a diefiniie i^^erence over foreign sugar and colonial sugar secn^ 
a rarthef preference as distinct from the one enjoy^ by Empire sugar. T h ^  
u, therefore, a poambility of a proposal being put forward for the conaderar 
tion of His Majestĵ s Government for affording special preference to Indian 
sugar with a view to persuade India to retain the preferences which are 
mccorded to British manufacturers in the Indian market. The Agrwment, 
if ratified, will preclude India from seeking any Such preferential treatment 
in the United Eiogdom market, as she will not be entitled to expcnrt her 
sugar except to Burma under the Ĵ greement.

A third consideration, and a consti^tional one too, arises out of the 
attitude of the Government of India with regard to this Agreement. In the 
first instance, they refused the co-operiition, help and advice of the manu­
facturing interests intimately connected with the delibeiationfl of the 
Conference ; and, in the second instance, they wanted to commit this country 
by a mere act of adn)iniatratiou, to certain International Agreement relating 
to an important protected industry of the country and without reference to 
the Central Legislature. This procedure which they desire to adopt is objec­
tionable in itself and the Central Legislature' should always insist that ail 
international and bilateral a^«ements ^ u M  not be ratified by a m o» 
administrative act but should be subject to the approval of tlie Central 
Legislature even if such agreemento do not , entail any variations in the cvs- 
toms tariff structure of the country, and that in the preliminary stage ol the 
negotiations leading to the conclusion of such agreements the commercial tad 
industrial interests directly affected by these negotiations should have the 
right of tendering their advice to the Govecnment of India or their representa­
tives during the negotiations of such agreem^ts.

Now, Sir, I con e to the point where the Honourable Mr. Dow has observvd 
that the prices in India are such that it will not pay India to export to other 
countries. Sir, in this connection, I want to give what are c.i.f. prices per 
cwt. iu the United Kingdom of sugar imported from various countries. 
Host of the imports to the United Ki^dom are of raw sugar, of 96 degrees 
polarisation. The fleller’s^ ioe  of each of the three classes of raw sugar, viz., 
Foroign, Empire and Colonial (Mauritius) in the United Kingdom ports are 
according to a recent estimate, as follows:—

—
C. I. F. Belief’s 
rate per cwt*

Import duty 
per cwt.

Seller’s prices at 
port marketA 
after paying im­
port duty.

s, d. t. d. 8, d.

Fdroign . .  .. 6 8 8 4-3 15 0-8

ICmpire •« ». 10 6 4 6 3 14 11*3

Ooloiikl(Mî tiriiiu8) . . » • i 1 6S 12 6*3
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On the preaeat basis the average cost of sugar of 96 degrees polarisation 

may be taken to be about Rs. 4 per mauod at faotory without excise dut;. 
l%e present freight rate fitom port to port betwem India and the Unit^ 
Kingdom is about 40s. pw ton or 2«. per cwt. Tothisistobeaddedt^efm g^ 
from factory stations to Indian ports, plus the port charges, etc., which may t>e 
taken to be about 13 annas per mannH (i£t annas freight 1 anna port chafes, 
etc.). On this basis, therefore, the c.i.f. prices of Indian raw sugar at the 
United Kingdom ports will be as follows
Oort o( proidiictiQii of 96 degnm poUubaiion ragu

•t faotmy (withont exoiM dn ^ ) . .  . .  Ba. 4 per mMind or Ba. 6-7-6 p«r cwt.
fM gh t from factory to port inohidiiig port

ohargw . .  . .  . .  . .  Ann— IS per lu on d  or Ra. 1>1>S
> pacowt.

FM ght fnVm Indisn port to United Kingdom
port . .  . .  . .  . .  . .  Ba. l-5-4per<nrt.

CaJ. ptioe of Indkn aagat at Unltad Kingdom
porta . .  . .  . .  . .  . .  Ba. 7>14*6 per owt.

or
ll« .1 0 * L p e r o « t .

It is thus apparent that the c.i.f. pnoe of Indian sugar at United Kingdom 
ports, even on the present basis of internal and ocean freight rates, would not 
b« very mudi higher than tiie c.iJ  ̂ prices of Empire and colonial sugar at 
these ports. As against 10». 6d. and 11«. Id. being c.i.f. prices of Indian 
ai^ar at the United Kingdom prats will be 11«. 10* per cwt. The United 
Kingdom can therefore easify import at least a certain fixed quantity of Indian 
sugar at ocnnj^itive prices by allowing it the same preference as is given to 
certified colonial sugar, i.e., charging tiie same rate of import duty as on the 
latter, mt„ 1<. 5* 3d. per cwt.

The Honottrable Sm SULTAN AHMED (Commerce and Railway 
Member) Is the Honourable Member suggesting that witiiout any certificated 
colonial preference, we can get entry into the free market ?

The Honoubablb Rai Bahadur Lala RAM SARAK DAB: No, Sir, we 
rather claim that preference. The same import duty be imposed in the United 

3 p „  Kingdom on sugar exported from India as is done in the
case of certified col(»ual preference. In the case of Mauritius 

the import duty is Is. 5- 3d. per cwt. In case the same import duty is imposed, 
Indian sugar can compete in the United Kingdom ports.

The H onourable  the  PRESIDENT : Your time is up.
The Honoithable Rai Bahadur Lala RAM SARAN DAS: One or two 

minutes more, Sir.
It has been the pt^cy the Government of India to consult representative 

institutions when selecting delegates for Industrial or Labour conferences. In 
this case, an exception has be^  made for reasons unknown to us. It lodes 
as if tiie British Government owing to the present international situation in the 
Far East does not like India to capture the foreign sugar markets of the Dut<^
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Indies (Java). I shall be grat«^  if the Hooomable the OommerM 
ilamber or the fionoarable Mr. Dow will tell os why th m  has been a dqnrtuM 
in this case from the establidied policy of the Gdvemment ?

I do not want to take ap mote time. I must observe that pdopie we 
under the impressi<ni that the Gro êmment «f India is not giving due encourage 
mmt to Indian industries. On the other hand, efforts are being made to give 
them a setback. I wish that the claims of the cnltivators and the interests 
of the industrialists who have sunk about Bs. 30 crores in this industry be duly 
safeguarded.

With these words, Su*, I strongly support the amendment.
Tsb HoNoincABLK Mb. A. J. RAISMAN (finance Secretary): Sir, I 

diould like to begin by sayi^ that if the case which has been made by the 
speakers on the (^position side is true, it proves too much because nobody 
has been able to attribute any reason why either His Majesty’s Govern­
ment or the Government of India should for no obvious purpose wish to inflict 
this serious economic dam(^ on India. The only theory on which the voltmie 
of condemnation which has emerged from the other side can be understood is 
ttat both these Governments are merely insane. Tliere has been no suggestion 
that there was any reasonable, well-founded policy which could lead to the 
conclusion that I n ^  should agree to jnohibit the export of sugw from India. 
I would like to compliment the Honourable Mr. Kunsru on his exceedingly 
eloquent speech, and I wish I were possessed of a similar degree of eloquence. 
But unfortunately I have spent the greater part of my life in pursoits w h ^  am 
not usually productive of that particular talent. 1 would like to say that I 
thought he made the very best of the case which can be made agunst this 
action, that he subjected the Agreement to an exceedingly penetrating and 
iHntical examination, and that he advanced certain arguments which might be 
considered to be exceedingly damagii^. But my own criticism of his speecK 
is that he did not follow 1^ line ot argmnent sufficiently far. He did not 
proceed to draw the conclusions to which he himself was approaching. He said, 
for instance, that the cost of production in all the other countries except Java 
and Cuba were higher than in India, and yet these countries had been allotted 
quotas. He implicitly inferred that the {dace of these otJier countries in the 
world market was due entirely to subsidies. He did not, however, go on to say, 
“  Why should not India subudise the export sugar ? ”  and 1 congratulate 
him on refraining from that suggestion, because, we look into the history 
of the sugar industry in this country, we find that for a oountry as poor as 
India, the sacrifices which have already been imposed on the general consumer 
and on the general taxpayer in order to promote the growth of this industry 
are stupendous. I remember once, in the course of discussing with somebody 
the problem of financing the new constitution, it suddenly occurred to us 
that if we took the amount of revenue which was foregone in the programme 
of protection to the sugar industry, that alone would have solved many of the 
problems of constitutional finance which have taken the time of so many com­
mittees since the question had to be faced, that it was a matter of something 
between Rs. 5 and Rs. 10 crores a year which was required at that stage in order' 
to solve both the problems between the Centre and the Provinces ai^ between 
British India and the Federating States. I only mention that and I remember
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t h a t  i t  w a s  t h e n  s t i g g n t e d  t h a t  H  w o u l d  h a v «  b e e n  a n  i n t e n s t ^  ’
“  WobM 70a tik» a new oonstitntioa or a sngar industry ? ”  ‘WeQ, I&; 
Honooiable Mr. Kunsra had gone on a lit^  further to see how action by India 
ooireapiuMiiog to <̂ e action talcen, aa he mggeoted, by other ooiantries could 
have seouied what the Indian indostiy wanted, he would have found that ther» 
were three poaaible ooursee. The fizst, which aa 1 aay he refrained from fcwmu* 
lating, was ibe frank (me of subsidiBation, namely, that for every cwt. of sugar 
which India put on the world market, she should pay to ihe producer the differ* 
enoe befween what he could get in the open market and what it cost him to- 
produce it, and I may say that tliat diffaience would have been not a little, 
I may mention that the difieraice between the hiĝ iest revenue which we used 
to derive from sugar, which was something like Rs. 10| crores a year, and what 
we d«rive now,'which is something like Rs.3| crores a year, is Bs. 7 cror^ a 
ycdir, which is nearly equal to the whole of the yield of the salt tax about which 
we have heard so much. Wheareas that bill amounts to Rs. 7 crores a year, i f  
we went into the businees of subsidising Indian sugar, we should probably have 
something of the same order again to fiace.

Thb H o n o d k a b lc  Puoht HIRDAY NATH KUNZRU: I did not ask 
for it.

Tax Hohottrablb Mb. A. J. RAI8MAN: I agree that the Honourable 
Mr. Kunzru did not ask that we should subsidise the export of Indian sugar 
but I am merely putsninghis argument further. He said, Look what other 
ooontTRS oouM do and have done ; look how they secured an export positkm 
lor their su j^  1 am only indicating what we could have done. - We could, 
in -the fiist instance, have embarked on a policy of subsidies------

The HoMomuBUE PAHDrr HIRDAY NATH KUNZRU; May I correet 
the Honourable Member ? What I said was that the other countries had used 
their political power to secure quotas for themselves in the Conference. 
I was not approving of their in ter^  policy which enabled them to export their 
iinpflAnnfTiirjtlly produced sugaf.

The Honoubabub Mr. A. J. RAISMAN : I think I perfectly well under­
stood the Hcmourable Monber’s argument, but the fact remains, as I pointed 
out, that the price at whidi these other countries could produce sugar, as he 
suggested—I do not accept those figures- but he suggested that the price at which 
certain countries prodnoe sogaris higher than the price at which India produces 
sugar and he made a very impressive gesture indicating that other Govern­
ments were subsidising the e x p ^  of sugar. Well, the second possible course, 
if we did not and could not afford to subsidise the export of sugar, was to make 
this adjustm/^t, as it has been called, between the export price and the domes* 
tic price. Well, Sir, I should like to press that a little further too. What 
does that mean ? It means, as the Honourable Rai Bahadur Lala Ram Saran 
Das has just pointed out, that you again take from the unfortunate consumer 
of Indian sugar so many annas or rupees more per cwt. in order that you may 
dump the rest of your sugar in the foreign market. It means again that the 
cost of that maooenvre is borne by the individual who is least able to afford 
it.



Th* Honoubable RAf3AHADUB Lala BAM SARAN DA8 : The cnlti* 
iKSton axe the main prodooen and they benefit h j drai^ this.

Thb Hokoubablb Mk. A. J. RAISMAN : I was at the moment speakiiig 
from the point of view of the peraon to whom you sell your sugar wh^ yoa 
have made it. I agtee that the cultivator of sugaicanfr—and I shall come to him 
presently—is a very nnmeious and a very deserving class and that his interest 
should ^  bomeinmind. At the same time the consumer in India consumes a 
million tons of refined sugar. Now, if you wanted to sellabroadin the world 
market in which you are not able to compete normally, ifyou wanted to sell your 
sugar at a price v^oh would enable yon to obtain anypart of that market, yon 
must sell it at a lower price than yon are selling your sugar in India. There 
are no two ways about that. It is quite clear you cannot sell a mngle ounce in 
the world market at present at the price yon are selling it in India, and I would 
remind you that at the present moment the industry is complaining through­
out the length and breadth of the country that the price they are obtoining for 
their sugar is an impossible price, that there are no profits, that they cannot 
possibly continue to exist if the price of sugar remains what it is now. Neverthe­
less they are going into the world mar^t to seU it roughly at 30 per cent, 
below that price. They say you must not diut us out. Well, I was indicating 
that of the three possible courses the second course was this one of the adjust­
ment of price, whereby you take something more out of the pocket of the 
Indian consumer and make a present to the f<H«ign consumer, all in order to 
keep up your production and to put profits into the pockets of the Indian 
industry. I know no answer to that particular argument. I cannot see how 
you can get away from the fact that ifyou cannot afiord to sell your sugar 
at that price in India, }rou cannot sell it abroad without taking money off the 
Indian consume.

And as regards the sugarcane producer I would like to digress for a moment 
in order to take up that point. The unfortunate sugarcane producer is being 
squeesed between the upper and the nether millstones. The industry now says, 
there is only one obstacle to our competing with Java or anybody else in the 
markets of the world. It is this absurd arrangement whereby the Government 
fixes the price of the sugarcane. How can we compete in the world market if, 
regardless of the ordinary economic laws of supply and demand, the Govern­
ment insists that we pay so much for our sugarcane ? And the fiitct is that 
that pressure is ha\ing efiect and gradually the statutory protection which was 
soiight to be afforded to the sugarcane producer is being whittled away. If the 
Indian sugar industry is allowed to, if it concentrates its attention on the world 
market, I predict that the main obstacle which it will first endeavour to remove 
will be the statutory price of sugarcane. Because it is quite clear that they 
cannot possibly sell sugar below the price they are now selling it for in India 
they have to pay to the cane producer the prices which it was intended that they 
should pay.

Well, Sir, there was one third method which was indicated whereby the 
Indian industry might be enabled to get a part of the free market; and here I 
refer to the method of certificated colonial preference, a preference for Indian 
sugar in the United Kingdom market. And here the suggestion is that now 
there is something which would have cost you nothing at all; why could you

BJffnKUapW iW THX umi&NATtOKAI> -AjOBBBMW THB BBOULATION ^
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[Mr. A. J. lUisBAii.]
n o t  g e t  t h a t  f o r  t h «  i n d a s ^  t n d  w l i y a r e  y o u  M « t e | ^ f i i t i l e r l y  < n ^ s t e p - i l ! » t 4 M r i ^  
o r  a o  u t t e r l y  u i B s y m p a t l i e t i o  t h a t  70a  o o a l d  n o t  e r v e n  d o  t h i s  w h i c h  i t  i a  s u g g v s t e d  
o o e t s  y o u  n o t h i n g  t  W e l l ,  0 i r ,  w h a t  i a  t h e  m e t h o d  o f  n e g o t i a t i n g  a  p i e f e t e n o e  f  
A a  H o n o n z a b l e  M e m b e r s  a i e  a w a r e ,  t h i a  i a  a  m a t t e r  o f  t h e  m o s t  a a a i d a o u a  h a g >  
^ i n g ;  i t  i a  a  n u t t e r  o f  b a r g a i n i n g .  N o b o d y  g i v e a  a n y t i h i a g f o r  n o t h i n g .  I t  i r  
a u g g e s t e d  t h a t  i n  o r d e r  t o  b e i u f i t  t h e  o o i i n t i i i i a t e  a u g a r  m a a o f a c t u i e r  i n  I t a d i a r  
W «  a h o u M  h a v e  g m e  t o  t h e  U n i t e d  K i n g i i o m  a n d  s a i d ,  n o w  h e r e  i s  q u i t e  a  mxafin 
t h i n g ;  w e  w o u l d  l i k e  n o t h i n g  v i o y  m n ^  ;  w e  j o a t  w a n t  y o a  e i t h e r  t o  a d m i t  o u r  
n ^ a r  f r e e  o f  d u t y  o r  t o  a d m i t  i t  a t  a  r a t e  a b o u t o n e - t h M  o f  t h e  o a a a l  E m p i s e  
r a t e ,  o r  in o t h e r  w o r d s  a b o i w  o n e - a i z t h  o f  t h e  r a t e  w h i c h  i a  o h a i g e d  o n  f o r e i g n  
a«gar. Honowabk Member: *' MHiy ^vethat ccmceaaiontoMaaritiaa ?’’) 
I a m  at the moment not dealing with M a « i r i t i u a .  What I w a n t  to l o t o w  ia what- 
wotild have been the r e a p o n a e  of Hia Majea^’a Oov«mmMit to the reqoeat 
of India foar a preference of Uua vahie ?  What w o u l d  they aak in return ?  1  
will not endeavamr to fureoast what their exact a o a w e r  would be, bat I will a a y  
thia, that here again r e c i p r o c a l  {welerence w o u l d  ha^e meant that the coat of tiiia 
<»nces8ioD to the augu manu&ctuiw w o u l d  hare oome out of the pocJceta of 
the unfotunate Indian general taxpayer or conaumer. So, b y  whatever 
w a y  y o u  approach thia problem, it oomea b a c k  to same thing, that in addi* 
tion to all the crorea of revenue i<^h  Government have already laid down in 
<Mder to eataUish thia induatry—and I admit and am glad to aay that they 
have been p r o d u c t i v e  in the aenae that in the laat five years the i n d u a t r y  haa 
made p h e n o m e n a l  progreaa— b u t  in addition to all theae crorea that have bem 
p o u r e d  out, we are now aaked to give aome m<»e money, either more publie 
mmiey or to impose a further b u r d e n  on the Indian coaaumer in order to p r o d u c e  
this f^ect, namely, that the Indian sugar industry s h o u l d  beaUe to compete in 
a market in which it cannot compete b y  the ordinsty economic l a w s .  Sir, 
t  have only one point to add, and that is thia. We have been living for the laat 
fhr years in an extraordinary world, “  a mad world my masters ” one might 
well say. We have found ourselves buffeted by the sh o ^  of obscure economic 
disorders which have c<ane&om Heaven knows where. It haa taxed the 
abilities of the moat eminent and far-ai^^«d economista even to diagnoae 
retroapectively the reaaona why theae appalling cataatrophea and calamitiea have 
fallen on different countriea of the world. And out of the miaeiy of the last few 
years there has arisen all over the world a cry that there should be aome econo* 
mic planning, some attempt to control these enormous forces, thatthere should be 
acane regularisation, some systematisation, some co-opemtion, which will 
leave mankind leas at the meny of these extraordinary, unforeseen, changes. 
It is a historical fact that it so happens that out of the e£orta made in the 
last few years to achieve any kind of international co-operation in the economic 
^here, this Sugar Agreement is the sole outcome and 1 believe that it is simply 
because of this fact that His Majesty’s Government attached importance to it. 
From the time of the International World Economic Cbnferonce of 1933 coun­
tries which were dismayed by the complete failure of that attempt were trying 
to fix things up and trying to produce something and His Majesty’s Govern­
ment endeavoured to secure one agreement, one scheme of international co­
operation, which would command iairly general assent. Well, Sir, I suggest 
that even if thia Agreement were a bad agreement—and I am not prepared to
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■ay that it ia a perfect one or even a veiy good one—I suggest that even if it is a 
very iadifEereut agreement, it ha« a tremendood value aa a symbol of inter­
national co-operation and that India, which stood to lose nothing, could well 
afford to make this gesture of sympathy with a scheme of international econc^c 
oo-operation to w£^h other countries 'attached such great importance. 
Applause.)

The HoMOimABLE Mr. G. S. MOTILAL (Bombay: Non-Muhammadan): 
Sir, my fiiend the Honourable Mr. Dow prefac^ his speech with a remark 
which I should think in his calmer moments he would wish he had not 
made. He thought that he was answering the argument which was advanced 
CD this aide of the House that a business man should have been associated with 
these negotiations. We have usually heard that when there is no argument 
one must abuse the opponent and this is the line of action which was adopted 
by the Honourable Mr. Dow. He said that business men in India know very 
little of the industry outside this country, and much less in this country------

Tke H o n o u r a b le  Mb . H . DOW: I am a&aid it was the other way 
round ! I said the exact oppoute of that !

The HoNOURABiiE Mr . G. S. MOTILAL: I am sorry if I misheard 
him. Is it that he said that other coimtries would not know about India 
and India would not know about other countries ?

T h e  H o n o u r a b le  t h e  PRESIDENT: Never mind that. Please 
express your opinion.

The Honourable Mb. G. S. MOTILAL: I know business men in India 
and in other parts of the world and I can say thdt business men in this country 
can hold their own against business men in anjr other coimtry and none else 
but a business man adorns the Chair of this aogust House today. '

Sir, it has been our expectation that we shall soon be able to add a few 
spoons of sugar to the Englishman’s morning tea and make it sweeter! But 
unkind fate somehow shadows every step of our economic relationships. We 
are, however, determined to do our best in our endeavour to make the tea 
more palatable for John Bull I And in this eSort we eagerly looked for un­
stinted co-operation from the Government of India. But what we find to 
our disappointment is that this very Government is taking up an unhelpful 
attitude. We are asked to ratify an Agreement which prevents us with a 
heavy hand not only &om sending our sugar to Great Britain but also to our 
neighbouring countries who have been our customers, like Ceylon, Iran and 
Persia.

With the help of protection, India has, within five years, turned from a 
sugar-import'ing country into a leading sugar manufacturing country, thus 
saving nearly Rs. 16 crores which had to be paid at one time, for the imported 
sugar. The countryside stands to gain today more than any other interest. 
Most of our exports are made up of raw materials and in the midst of this 
dreadful monotony of our economic life, there was a ray of hope that sugM, in a 
sense, a manufactured article, would form a part of our exports. In view of 
this background this Agreement came to us like a bolt from the blue. And 
Government and eveiy one concerned should appreciate the reasons why we 
HIOOCS



[Mr. Q. S. HotaUl].
are M o u t l y  o p p o s e d  t o  l a t i f i o a t i o n  o f  t i u s  i n i q o i t o t i *  A | ; r e e i U e a t .  T h e  
l i j ^ t  f t n d  p K O f w r  o o n r a e  f o r  I i t c U a ’ s  t e p M M o t a t i v e  a t  t h e  I n t e n i a t i o d a l  
C M k f e i e n o e  w o u l d  h a ^  b e e n  t o  f o l W  t i l e  e x a m p l e  O a i U M l a .  B M  
n n f o r t t m a t e l y  t h a t  w a s  n o t  t o  b e .  T h e r e  is r e a s o n  f o r n s  t o  o o n g m t a l a t e  o n r -  
s e h r a s  i n  o n e  r e s p e c t  t h a t  u n l e s s  a n d  u n t i l  t h i s  A g r e e m e n t  i s  r a t i f l i e d i  i l  d o e s  
m t o o m e  i n t o  f c m  e z o e p t  p r o r i s i o n a Q j r .  I  e a r n e s t l y  i ^ ^ l  t o  t ^ e  H o n o u r ­
a b l e  H o u s e  t o  o p p o s e  d i e  R ^ l u t i o n ,  a n d  l e n d  t h e i r  u n a n i m o u s  a n d  e m p h a t i c  

s u p p o r t  t o  t h e  a m e n d m e n t  m o v e d  b y  m y  f r i e n d  t h e  H o n o u r a b l e  M r .  I B a p r u .
I f we etamine the Agreement dispaaaioinfltely in a business-ldce q»n t,

• oomnaL <nr

do not find any oo^nt tCMon to a e o ^  i t ; on the oontraiy there is e v ^

gOund why we aiould turn it down. IIub Agreement binds us for a peiM  
\k tesB ttian five long years not to export an ounce of sqgartoanyoatside

^untry except Burma, and that too fw  tiie purposes of the people ol Burma. 
And 'nhht d ^  tbis wmntry get in return 1^ this self-diraijring ordinance 1 
Far from gaining the l ^ t  benefit, India will have to face the gloomy pros­
pect of the world markets closed to her, and on the top of that she will have 
the privilege of footing a bill of not exceeding Ks. 10,000 a year as her share 
of the expenses of not the “  national ”  bat the “ international ”  Sugar Con­
ference. Hie Honourable Mr. Dow has very gravely and solemnly wanted 
this Honourable House that if this unholy Agreement is not ratified, a dehlfe 
will overtake the world I But he omitted to tell us where will be ^ e  place 
of India in this deluge. If ever his fear comes true, I can assure him that the 
deluge will not be any the worse ^an it is today without the Noah’s Ark of 
tivs Agrecmeat. The Oommerce lllember is a great 'legal luminary, and if he 
will allow me to put it in a language familiu’ to him, may 1 ask him respecV- 
fully what is the consideratMSi wmch India receives for entering into this 
contract ? He will agree wilh me when I say that India, being the biggest 
kugar-producing country, dmnot subscribe to any pact or protocol which 
encroaches upon her le^imate right of exporting h«r surplus sugat. 11(00^ 
I  am not a laywer, I maintain that such an arrangement between prtvate 
Individuals would be voidable in law. The argument that the cost of produc­
tion of Indian ngar at present is such that it doe# not permit her to expVrt 
Bugbr 'abroad, and for this reason only she must tie hei%^f hand and ftiot ftv 
tlhe next five years is tantamount to condenming het in advantie, without 
giving her a diance to prove her capacity. Will this House agree to sell the 
country's future rights without any adequate price, murli less anv prSr*e Ikt 
d i !  '

The Ottawa and Lees-Mody Pacts and other preferential tariffs in respect 
iof British imports granted to Ghreat Britain from time to time have secured 
for Bl!igland a handsome present. The fonnidable list of these articles givm 
jpreference includes among others the following articles : machineiy and ittotor 
cars, soaps, leather, rubber, tyres, Aimiture, paper, cfgarettM, base metal articles, 
firon and steel machinery, fish, miOt, coffee, vegetable, confectionery, coicdfc, 
fruit juices, cattned or bottleid provisions, spirits, ccment, lubricating cilj che­
mical and scieintific hmtruments, etc. In the light of this consideratiMi, 
England whidi btiys tVro milTion tWis of sngsr from afM>ad, oWes it to this 
dountry to red^nbcate by giving dblonSal irate t6 Ibdiim trtigâ ,
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and repay in this way a moiety at least of wbat she has ^£tbu i ttiefte pre­
ferences galore, which were and are being accorded to her articles so j^eiDiiBly 
by this country.

Daring Uie last seven months ending 31st 1937, Attain has p«i*- 
ohased 24,612,714 cwts. of muefined sugar costing something more 
£10 million. For the next five months, she may be expected to buy 16 
wtillitwi cwts. of sugar to make up her annual average of import, costing in 
value nearly £6 million, or calculating for 12 months, we find the total quantity 
im]^rted would mount up to 40 million cwts. or 2 million tons, costing £16 
nitlioil, which constitutes her annual average import of su^r. These very 
figures reveal that Britain has purchased 00 per c«nt. of the volume of her 
sugar imports firom Empire countries, including the Dominions, and 40 per 
cent, from other countries. The average price of sugar firom fimpirecouatries 
works out at 9.75». per cwt. c.i.f. English ports. Cannot India claim that 
England should purchase this 40 per cent, of Britidi sugar imports from this 
country ?

It has been admitted by the Commerce Mmber in another place that if 
the colonial rate of prefBrence is accorded to India, In£a will be in a position 
to export her sugar to Great Britain. In my view which is shared by the 
Indian commercial community. Great Britain had been less kindly towards 
India in the past in regard to her imports from India com part to her solici­
tude for other Empire and non-Empire countries. Is it !Eliir or good ttoa. the 
standpoint of the healthy relations between these two countries, I tAiall not 
Bay their partnenhip, in the future that Gr̂ 1|, Britain shoidd continue t6 
maintain the same attitude ?

I have only to make one request to the Qovemment in this respect and it is 
that it will take into consideration the opini<^ of every section of this House, 
of the nominated M^bers as well as the elected lllembm, and give due wei^t' 
to each that it deserves.

With these words, Sir, I wcmM request the House to reject the Resolution 
ilM support the amiendl!iient of my Honourable friend Jtt. Sapru.

Thk Honoubable Mb. J. REID ELA.Y (Bengal Chamber ctf Commatoe): 
Sir, we do not wish to stress unduly Government’s omission to consult the 
industrial interests concerned in the matter of this Conventioa. It would 
appear, however, that had the question been taken upeariier, wemight hare 
succeeded in making an arrangement mote suitable to Indian sugai«aneintere8te. 
And we should like to have an assurance from (^vemment that in similar 
instances in future earlier consultations might be arranged.

My Honourable friend the Leader of the Progressive ’Patty mentaonid 
Ceylon. We also should like to ask whether there is no possibility of exports 
of Indian sugar to Ceylon as well as to Burma beioffWiaBged for ?

It would appear that, fbflowing thie usaal'liopeflil'outlook which most of 
us take, we visualise a rise of sugar prices, and if such be the aotttal trend 
markets we should be still further from the realisation oi exporting on a 
profitable basis, unless it could be arranged that we reoMve the QM î̂  pre­

colonial duty into the United Kingdam. Sir, we would rabmit, tha
w»



[lir. J. Reid K ajJ

otiiw hand, tlwt sugar prioea may not rise aa k hoped for and, in such an even­
tuality, we might fod  oureelves in a position to export but for the ratification 

thia CodveDticHi. With ihis poesi^ity before os, we consider that the do<a 
au|^t have been kept open and India a llied , if it was at all possible, to ieo(Mi> 
aider her poatatm say in three yeazs’ time instead at tying herself down to the 
five-year ̂ an.

Sir, we appreciate in the event of any such .eonoession b«ng seriously
oonsUered for one counby, other countries might ask for similar protection 
and it is a difficult matter to arrange. Bnt, as India has not been an exporter 

sugar for very many years, we think this aspect of her case might have 
leeeived oonsideration.

The question before tiie House, as is realised by, I think, all of us, is a very 
(Ufficalt one. If, as pointed oat by my Honourable firiend Mr. Raisman, witit 
tiie price of cane linked to the price of sugar, the grower stands to be hit in the 
event of fall in sugar {nioes, which would enable India to export at a profit; 
conversely, if sugar priooB rise, the ccmsumw in this country, as he m«ationed, 
has to pay more. It is almost impossible to please everyone. Low prices in the 
earlier part of this year have, we hope, resulted in increased consumption in

country, but accurate figures are difficult to procure and it cannot be said 
f<» certain what quantity may be carried forwi^ into the new season. En­
quiries have been made recently to find out, but accurate figures are definitely 
not available so far as 1 know. We may be nearer to saturation point than 
most of us calculated some miMtihs ago and if this is so there cannot be surptua 
for export even if India were lK>t bound by the Convention. Therefore, Sir, 
we are inclined to take a broad view and, taking that view, we support this 
Resolution on the assumption that India may not be in a position to export 
at a pn^t for say the next five years.

'The HoNOURiiBLK N aw ab za d a  KHURSHID ALI KHAN (Punjab: 
Nominated Non-Official); Sir, it is true that the Agreement is not one which 
is perfect and there are several defects in it which could be pointed out. Bnt 
the question is whether it is in the interests of India that it should be ratified 7 
Sir, I submit that the cost of production in India bemg still 50 per cent, higher 
thm the average cost of production in Java and Cuba, there is not the remotest 
duince of India being able to export within the next five years. The only 
dianoe of India getting a place in the free market is to join in any Internationa 
Agfftftment to control prices. This is fully served by India joining in thb 
Craiventaon which means international co-operation. Within the next five 
years India might well be advised to put her own house in order and regulate 
her productiim on an economic basis, which may be in the interests of growers, 
manufacturers and consomezB.

With theae few words, fo , I support the Resolution of my Hmtourable 
fijendMr. Dow.

Thb H ohoubabue  Mr. R. H. PARKER (Bombay Chamber of Commerce): 
Kr, there is very littie tiiat I want to add to what has been said by Government 
■od by tiie Honourable Mr. Reid Kay. There are one or two points tiiat I would
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like to mention in respect of which I have particulAr knowledge. It was 
suggested that Oovemment ought to have conflulted the interests concemed. 
There I am inclined to agree, but when I did so, I found they were entirdj 
conflicting with regard to their views. Some said they did support the Con­
vention, some said they did not support the Convention, and 1 must admit 
ihAt 1 thought the reasons given by those who wanted to support the ConventioQ 
were better than the reasons given by those who wanted to oppose it. Theie 
was a reference made to one, ]£r. Noel Deer, who was, I understand, advising 
the delegate in England. Mr. Noel Deer happened to be brought into this 
country partially through my instrumentality. I was, about 16 years ago, 
Secretary of a Company called the Sugar Corporation of India, and on the Board 
of that Company were, amongst others, Sir Dorabji Tata, Sir Akbar Hydari, 
Sir Jogendra Singh and other Indian gentlemen equally eminent, whose names 
I cannot remember now, and they decided to bring this gentleman to advise 
on sugar matters in India. He was thus originally selected by Indians and 
non-oflScials. He was a very excellent expert.

T he H onoueable  Pa n d it  HIRDAY NATH KUNZRU : Was Mr. Nod 
DSer asked for his advice ?

T he H onourable Mb . R. H . PARKER; I have no doubt of that. 
When sensible people employ an expert they do ask for his advice.

I think I would sum up by saying, that I think every vote against this 
Resolution is a vote against Indians overseas, it is a vote against consumm 
in India, it is a vote against the revival of international trade, and it is a vote 
against the increase in the world price of sugar which everybody wants.

T he H onourable Mr . V. V. KALIKAR (Central Provinces: Oeneral) : 
Sir, the Honourable Mr. Sapru complained agjunst the Government of India 
this morning for not consulting the Indian Legislature and the sugar industry 
in India before entering into this Agreement. i
(At this stage the Honourable the President vacated the Chair which was 

taken by the Honourable Rai Bahadur Lala Ram Saran Das.)
My Honourable friend Mr. Sapru knows that the Government of India 
are only a subordinate branch of the British Oovemment and therefore they had 
to follow the dictates from Whitehall and they were not constitutionally bound 
to take the advice of this Legislature. Sir, I am most surprised that the 
Government of India made this ofiFer not to export sugar to any other country 
oxcept Burma for the next five years even before the discussion in the Con­
ference started. I am not able to find out any convincing reasons why this was 
made ? I «in understand this position, that they received an order from White­
hall— f̂rom His Majesty’s Government— t̂o agree to a certain condition and 
they agreed------

T he H onourablb  Mb . A. J. RAISMAN: What had Whitehall to gain ?
T he H onourable  Mr . HOSSAIN IMAM: Whitehall is interested in 

other parts of the British Empire.
T hr H onoubable  P a n d it  HIRDAY NATH KUNZRU: Did WhitehaU 

instruct theOovernmentof India to agiee to this or not ? That is the first 
point.
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T H x H ( » i < n n u B U ] i B . A . J . R A I 8B I A N :  N o .
T b b  H o M o i n u B U E  M b .  Y .  Y .  K A L I E A R  :  I f  W l i i t e h a l l  d i d  n o t  g a i s i  

m y t i i i B f ,  i f  W h i t e b a l l  d i d  n o t  i n s t r a c t  t h e  G o v B m m e n t  o f  I n d i a  t o  m a k e  t h i s  
o l ^ ,  H i C T  -mhj s h o u l d  t h e  Q o v e n u n e n t  o f  I n d i a  m a k e  t h i s  o f f e r  b e f o r e  e v m  

p a r t  i n  t i i e  d n o m n o n  ?  M y  p o i n t i s ,  t h a t  t h e y  s h o u l d  h a v e  t a k e n  p a r t  
i n  t h e  d j s c a s s i o n ,  a n d  t h e n ,  i f  t h e y  h a d  t h o u g h t  t h a t  t h i s  o f f e r  w a s  i n  t h e  
i n t e r e s t B  o f  I n d i a  a n d  o f  t h e  s u g a r  i n d n s t o y  i n  I n d i a ,  t h e n  t h e y  c o u l d  h a v e  m a d e  
t h a t  o f f e r .  B a t  t h e  o f f »  w a s . m a d e  e v e n  b e f o r e  d i s c u s s i o n .  S o ,  m y  p o i n t  
i s ,  t h a t  t h e y  d i d  n o t  m a k e  t h e  o f f e r  y o l u n t a r i l y  b u t  w e r e  f o r c e d  t o  m a k e  t h e  
o l l n  a n d  t h e y  a c c e d e d  t o  t h a t  r e q u e s t .

The HotrooBiBUi Mb. A .  J. R A I S M A N :  I t  i s  n o t  s o .
Thb Honoubablb V. Y. K A L I K A R : S i r ,  I  a m  s o r r y  I  c a n n o t  

^ r e e  w i t i i  m y  H r a o o r a b l e  f i r i e n d  M r .  R w m a n ,  b e c a u s e  c e r t a i n  r e m a r k s  m a d e  
l y  t h e  H o n o u r a b l e  t h e  O o m m e r o e  M e m b e r  i n  t h e  o t h e r  H o u s e  c l e a r l y  s h o w  t h a t  
h e  i s  n o t  p e r f e c t i y  s a t i s f i e d  w i t h  t h i s  A g r e e m e n t .

Thb Honoorablb 3 a  S U L T A N  A H M E D :  T h a t  is a n o t h e r  m a t t s r —  
s a t i s b c t i o n  i n  r e s p e c t  o f  t h e  A g r e e m e n t .  '

Thk Honouxablb Mb. V. Y. K A L I K A R  :  He i s  d i a a p p o i a b a d  w i t h  tlm 
A g r e e m e n t .

Thb Honoubablb Sib S U L T A N  A H M E D :  C e r t * i n l y  I  a m .
Thb H0 H0 0 BABI.B Mb. P .  N .  S A P R U :  I f  t h a t  i s  s o ,  t t w a  w h y  r a t i f y  i t  1
Thb Honoubablb S m  S U L T A N  A H M E D :  That is not a necessary 

o o o r i u a i M i .
Thb Honoubablb Mb . V . ' ' V .  K A L I K A R :  The p o s i t i o n  i s ,  t h a t  t h e  

i n d u s t r y  i n  I n d i a  h a s  b e e n  u n f U s t l y  t r e a t e d .  I  u n d e r s t a n d  t h a t  t h e  S u g ^ r  
A s s o c i a t i o n  m a d e  v a r i o u » - d o m m u n i c a t i o n 8 t o  t h e  G o v e r n m e n t  o f  I n d M  

s i n c e  t h e y  c ^ e  t o  k n o w  t h a t  a  C o n f e r e n c e  w a s  b e i n g  c a l l e d  i n  E i n g l a n d ,  a n d  t h e  
G o v e r n m e n t  I n d i a  d i d  n o t  e v e n  c a r e  t o  r e p l y  t o  t h e i r  c o m m u n i c a t i o n a .

T h e n ,  t h e y  a p p o i n t e d  a  g e n t l e m a n  a s  d e l e g a t e  w h o  w a s  n o t  a t  a l l  c o n n e c t e d  
w i t h ,  o r  w h o  d i d  n o t  k n o w  t h e  p o s i t i o n  o f ,  t h e  s u g a r  i n d u s t r y  i n  I n d i a .  I  q u i t *  
a d m i t  t h a t  a n  a d v i s e r  w a s  a p p o i n t e d  w h o  k n o w  a b o u t  t h e  i n d u s t r y  i n  I n d i a ,  
b u t  w e  a r e  n o t  t o l d  w h e t h t t  t h a t  a d v i s e r  w a s  c o n s u l t e d  a n d ,  i f  s o ,  w h a t  a d v i c e  
h e  g a v e  t o  t h e  d e l e g a t e ^  D r .  M e e k  ?  T h e s e  t h i n g s  c l e a r l y  s h o w  t h a t  t h e  
C l o v e m m e n t  o f  I n d j a  w e r e  n o t  f r e e  n ' . a s t e r s  t h e n s c l v e s ,  o r  i f  t h e y  w e r e  
f r e e  r o a s t e r s ,  t h e y  d e l i b e r a t e l y  i g n o r e d  t h e  i n t t - r e s t s  o f  t h e  s u g a r  i n d u s t r y  i n  
l ^ o d i a .  S i r ,  t h e y  t a l k  o f  a  f r e e  m a r k e t .  I  a m  n o t  a n  e c o n o m i s  t ,  a n d  t h e r e f o r e  
I  d o  n o t  u n d e r s t a n d  t h e  i m p l i c a t i o n  o f  t h e  p h r a s e  “  f i « c  n  a r k e t  ” .  B u t ,  a s  
a  l a y m a n ,  I  s u b m i t  i f  t h e r e  a r e  q u o t a s  g i v e n  t o  c e r t a i n  c o u n t r i e s ,  i f  t h e r e  a r e  
r e s t r i c t i o n s ,  c a n  y o u  c a l l  i t  f r e e  ?  A s  I  u n d e r s t a n d  i t  i n  t h e  o r d i n a r y  s e n s e ,  
i t  m e a n s  t h a t  e v e r y  c o u n t r y  s h o u l d  b e  e n t i t l e d  t o  s e e  t h e i r  g o o d s  i n  o t h e r  
m a r k e t s  w i t h o u t  a n y  r e s t r i c t i o n .  N o w ,  I n d i a  h a s  b e e n  r e s t r i c t e d  n o t  t o  s e n d  
h e r  s u g a r  f o r  f i v e  y e a r s ,  a n d  y e t  t h e y  s a y  t h e r e  i s  a  f t « e  m a r k e t  f o r  t h i s  c o m -  
u K x K t y  ?  T h e y  t a l k  o f  h i g ^  p r i c e s  i n  I n d i i  o f  I n d i a n  s u g a r .  W e l l ,  t h e y  
h a v e  i g n o r e d  t h e  a t t e m p t s  t h a t  a r e  b e i n g  m a d e  b y  t h e  i n d u s t r y  i n  I n d i a  t o  l o w e  
t h e  p r i c e s .  T h e  r e c e n t  r e s e a r c h e s  a n d  i n v e s t i g a t i o n s  t h a t  a r e  b e i n g  m a d e  b
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the induBtxy and the cultivation of better cane in various provinoes go to diow 
that soon India will be in a position to produce sugar at a low rate and thereby 
sĥ  can compotc equally with anj other country in the free Qu^dut. Jtirt 
India is the ^oatest producer o| this coinmo^ty in the world and 1 cwuiot 
understand the justice of closmg her produce when she expects to producf̂  
sugar at a low rate w ithin a very short litre.

(At this stage the Honourable the President resumed Uie Chair.)
The experts say that they have a t|urplus even now and they can export 
about one lakh of tons to foreign markets.

T h e H o k o u b a b le  Mr. H. DOW: Whj don’t they, t^ere î  as ypt no 
prohibition ?

The Homuubable V. V. KATJKAR'  l^ie question tiien is, whether 
India hat> gained by acceding to this Agreement; and if Indi  ̂ has not 
gained an^hing, as I find from the remarks made by varioua speakers and by 
some of those who are intimately connected with the industry, why was there 
haste on the part of the Oovemment in agreeing to this Agreement wiiihoat 
taking into consideration the views of the industry as sncli ?

Sir, the next point that is suggested to me about the Indian States. I have 
not been able to solve that question but I would ask the Honourable Commerce 
Member whether this A^eement would be binding <m the Indian States 
also? IflthisAgreement is not to be followed by the Indian States, tliej 
certainly would he 6»e to export sugar &om thek own ports. I understand 
in Mysore a large quantity of sugar is produced. If they take it into their head 
to export sugar through Cochin will this Agreen^nt come in the way ?

Thb H o n o u ra b ij! M b. A. J. RAISMAN: -Ifrthe Honourable Member really 
desires information on this point, I may say that io the iiist place I am not 
»ware that there is any appreciable production of 9ugar in any maritime State, 
and therefore the qu^tion of export from a State does not really arise. In th  ̂
oase of a State like Mysore which has no seaport, it could only export by first 
exporting the sugar into British India, because the sugar must first pass 
through British India to pass out, and the prohibition would be efi.>ctive and 
it would not bo able to got out.

Another point is that all the maritime States practically have agreed to 
adopt our tariff and in practice although these agreements did not in so many 
words inchide uniformity in the inattor of prohibition and restrictions, 
in practice they do also adopt out prohibitions and restrictions. So that, 
for instance, the arrangements with Japan about export of raw cotton and 
the import of pieoegoods are also effective in the ports of the maritime States.

The HoNoimABi.E Mb . V. V. EALIKAR : Then, would it be open to any 
Indian capitalist to take his capital to a maritime State, to Cochin say, and 
open a factory there and export sugar from there ?

Thb H on ou b a w jb  Mb. A. J. RAISMAN: Defimtely no.
The HoNonBAMj* Mb. P. N. SAPRU: I understood the OommerM 

Meidsef to aay that this Agieeraait does not bind the Indiui States. '



Tdk HoNoinuBLX Sir SULTAN AHMED: I have not said one word 
•bout it.
' Thk Honoubablb Mr. A. J. RAISMAN: I did not say it boand tho 
bidian States. Wbat 1 aaid was we had agreements for tariff equality with the 
maritime States and tliat in practice our prohibitions and restrictions were 
adopted by ifchem.

The Honourablk Mb. HOSSAIK IMAM : Do we take it that there 
is no statutory power to export from Indian State ports T

Tbs RoNOOiiABLB Mr. A. J. RAISMAN : These t h i^  are regulated by 
treaty and customary pracdoe. We cannot legislate directly.

Thk HoNOinuBiJE Mr. P. N. SAPRU : Is there any treaty in regard to 
ibis Agreement t

The H okociublb Mr. A. J. HAISMAN: There are treaties about tariffs.
T h e  B o k o itr a b lr  th *  PRESIDENT : Will you proceed with your 

^>eech ? Your time is nearly up.
The H o n od eable  Mr. V. V. EAIIKAR : My friends have taken up 

seven minutes of my time.
Tlie point I was making was, if the Government of India had cooperated 

with the industry and help^ the industry it would be vary easy for the in- 
dostry to lower ^  cost of production ; and if Uie Government on account of 
A e high cost of production have agreed to tiiis Agreement tiien {bey have 
£uled in their duty to give prt^r eoopesation to the industry. I understand 
Quit Java sugar is exported to Aff̂ luudstan and the N .W ^. gives a rebate 
of 66 per cent. If that inftHninatkm is correct, then the same concession of 
low freights for cane and su{^'would have helped industry to reduce the 
ptioe productitm.

Sir, ^  oHier thing which does not appear to me very convincing is about 
the positim of other countries. It has bwn stated by several speakers that 
other countries whkh have been allowed quotas are pr^ucing sugar at a high 
cost. Still, if those countries have been allotted quotas, why should India be 

4rjf. debarred frtnn being allotted a quota for exporting her
' product to the free market ? I submit, Sir, t^at from the

Besolution that hM been submitted for discnssion before us today, I infer 
that, India instead of gaining anything is bound to k>se and therefore I appeal 
to all the Members here to support the amendment moved by my Honourable 
fioend Mr. Sapru.

The Ho3«ourable Mr. RAMADAS PANTULU (Madras : Non-Muham* 
madan): so much has been said against tlie Agreement that I have really
very little to add by way of fresh argument. It looks to zue as though we are 
•ngaged this evening in a post mortem examination of an international trade 
privilege of India which has been given away too readily by the Government 
of Indja. Some question has been raised in this House as to why an Indian 
was not appointed to represent India, but only the Trade Commissioner in 
London was deputed to tiie Conference? Another question was raised as to 
why the indmtsy oooelMDed was not eonsiilted t To me, both these questioiis
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aeem to be iiielevant, in view of what the Honouzable Commerce Member haa 
Mid in the other House. Even at the time of accepting the invitation to join 
the Conference the Government of India intimated toHia Majesty’s Govern­
ment at home that they would agree to India not exporting by sea any sugar, 
otherwise than to Burma, during the continuance of the Agreement. After 
that definite commitment, any one who represented the Government of India 
at the Conference had merely to put his signature both to the Agreement and 
to the Protocol and that is what Sir David Meek has done and the Government 
of India have exonerated him fipom all responsibility in the matter. He 
quite innoc/ent of what was done and it is said that he only sent a running 
commentary on the proceedings of the Conference. Therefore, the Trade 
Commissioner is in no way responsible and anybody else sent there would have 
done nothing better than he. We could have spared ourselves the trouble of 
any comment on those questions.

Sir, I have listened very carefully to the speeches of the Honourable 
Mr. Dow and Honourable Mr. Raisman. I think there is not much difference 
of opinion between us on this side and the Government’s spokesmen on many 
points. I think bc»th Mr. Dow and Mr. Raisman have laboured many points 
which are not really in controversy. So far as India’s ability to export any 
sugar today is concerned, everybody is agreed that India cannot exj»rt any 
sugar today unless special concessions are given. There was no difference 
of opinion on that matter. What we on this side say about the Agreement 
is that it is wrong for the Government of India to commit India to such a 
oourse for a period of five years unless she had quid pro quo. If we are 
going to get something in return for it, perhaps there might be some reason for 
eomxnitting India for a period of five years. We get no quid pro qiio, I shall 
presently come to what they say is the quid pro quo. The second point that 
we urge is that even though to^ y  we may not be able to export sugar from 
India without concessions, how can the Government of India say that within 
the next five years India will not be able to export ? That is a question on 
which there is real difference of c îinion. l i e  Government of India had 
a mass of material before them which was furnished by the industry con- 
oemed and also by persons interested in the question. There was plenty of 
material which called for a careful examination. If the Government of India 
had received representations and had in their possession the opinions of the sugar 
industiy even before they agreed to join the World Conference, that was all 
the more reason why they should have consulted the industry concerned before 
committing themselves in the way they did to His Majesty’s Government at 
home. Tnie they may have believed, sincerely believed, that what they did 
was right. Tliey may have sincerely believed that India could not export 
any sugar, outside by sea at least for five years. That is not the view which 
Indian business men took and that was not the view wliich the Legislative 
Assembly took. The Honourable Mr. Eaisman asked, “ Why the Govern­
ments in England and India should be deemed to be so pig-hf aded or so adverse 
to Indian interests as to agree without some good reason ; why do you suspect 
their action when already you have proof that both these Governments are 
interested in helping the Ixidi&n sugar industry in this country May I, 
in reply, put him a  c o u n t a r K j u e B t i o i L  ? “  If this Agreement has some 
good l e a t o r e a  a b o u t  i t  if i t  i s  g a i n g  t o  b e a e f i t  India in some manner, why



[Mr. RuM dM  Paatohu]
do yon tbink all the biumeas men in tbis country and U>« Lsgislative Aiiseinbl̂  
•re 80 pig-headed as to oppoee it ? Is it simply because Gteveniment had not 
consulted the industry that they do so ? We may be credited with some amount 
of oammon-sease or at least self-interest. Therefore, such questicms may be 
put to either party. Government might believe that what they did was right. 
But we believe that the Qovmunent was wrong and hasty in what they had 
done. That is, Sir, so far as the question of intentions and motives is con* 
cened. We need not dispute each other's motives. We find that there is 
between the (jlovemment a ^  us a definite difference of opinion. Oovemmenft 
believe they are right and we believe that what they have done is wrong.

_ Jfow, what is the quid m  quo ? It is said that unless India joined in this 
Inffemational Agreement, there would be chaos in the world market for su(^, 
l^ieiefore, India’s prospect of ent̂ jring that market even when conditions 
improve and whfin she is in a position to export will l>e leas favourable to hef 

^ e  did not now co-operate ^ th  other countries ; if now she co-operates and 
fgtees to the ban on export, then conditions may soon improve, world prices 
pay improve in course of time; and then her entry into the fm; markets after 
five yews would be an idvantage to her. They also say that, “ I f you entw 
tato this Agreement yo^ will get some other b^efita. You wfll p«rt4cipate 
intemationd propagan^ for the general increase of con^uiwtion o r  sugar 
fnd you will profit by such increase ". Secopt^y, they say, ‘ ‘ By any inter- 
OatioDal research to put sugar to other uses to i^ ch  it is not at present pû  
fndia will also beitefit. llie oth$x uses may pcret^  both in t^ a l consumption 
and give better chances of ezp(«^, and if you co-operate, th«tre wpul̂  be e:ro»n* 
sioD of your home ctmsumption These are the things titat they say will ^  
«^ e d  by India if she joined in the Agreement. But ^ese Ixmefits ci|p 
had without ratifyi^ the A ffem w t

With regard to the assertion that there would be chaos if India did not 
Batify the Agreement, wefnmkly and luMiestlyfiuI to see how it arises 1 If the 
Government of India is right in its assumption that India for the next iive 
yean cannot in any event export any sogw, how is our nun-entering into 
the Agreemfflit going to affect other countries t The ondy answer I have found 
in the speech ofthe Honourable the Commerce Uember in the other House and 
in the speech of Mr. Dow here is that the other countries ace not quite familiar 
with the conditions in India and if you did not join, they might suspect that 
you have something up your sleeve and that you might be trying to upset the 
Agrement between the rest of the parties thereto. Even if the world is so 
ignorant about India’a position and the only body which knew all about India 
was the Government of India, I think the other countries would Lavp taken 
on trust what the Government of India told them. There is no reason to 
believe that the Government of India had not sufficient (Milities for propaganda 
in other countries asto what India’s posititm in sugar export was. A statement 
by India’s accredited rq>resentative in an lateniational OfH ôrence, Look 
here, do not bother about India ; India is not in a position to export any sugar 
for five years ” , would have satisfied the Cooleienoe. Tharefore, the ansmr 
is very very thk to my mind. It does not satisfy me. Absenee of infoimaf 
<aon about bidia’t pwitto&oamMi aoooaaiiar tbe peeMiity lot India te « o o ^
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this International Agreement. There may be other reasons, but we are not 
bet into the secret of those reas«M)s. Inregaid to not oonwilting Indian opinion, 
I think that the main reason for the Government of India keeping this a great 
aacret, till they announced it as an accomplished fact, is that biecaiue the Indo- 
British trade negotiations were proceeding there and they did not like to give 
any chance for any Indian representatives to make t^is a bargaining point. 
So they sent the Trade Conmiissioner with a mandate.

Then the Honourable Mr. Dow sai4 that any demand by India that the 
United Kingdom should import her sugar either free of import duty or at the 
import duty which is given to the certified colonial sugar is widely extravagant. 
May I humbly ask him why it is extravagant * I do not wish to detain the 
House by quoting figures but I have figures to show the prices of foreign and 
Empire sugar in the British market today and prices at which India can seB 
sugar there. Sir, the position is this. Roughly, the United Kingdom consumes 
two and a hajf million tons of sqgar a year, of which she m al^ a little over 
half a million tons and the other two milljk>nB are iinported from abroad. Of 
this, two-thirds is imported from foreign countries and one-third Arom the 
Empire. If India were allowed the preference of the certified colonial im ^rt 
duty, she could sell to day her sugar there. Sir, in quoting the price of foreign. 
Empire and colonial sugar, one fact must not be overlooked. The prices of 
refined sugar have been quoted. But I submit that what England usually 
imports is raw sugar of 96 degrees polarisation. She refines it heraielf in Eng­
land. The cost of raw sugar is less than that of refined sugar and the import 
duty per cwt. of colonial certified raw sugar is about Is. 5d. as against 8$. 4d. 
for foreign and 4«. 6d. for Empire raw sugar. If that import duty on colonial 
•agar is given to us, India can bow  sell her sugar in the United Kingdom 
market. The colonies concerned would not suffer by giving a quota to Indw 
a«id reducing the quota of non-Empire foreign sugar.

The Honourable Mr. Raisman said that the argument on our side regarding 
the nature of the quotas given to the other countries, if carried to its legitimate 
length would amount to this, that the Indian Government also sLo^d give 
sulmidies to their sugar industry in order to enable India to dump her sugar 
in the foreign markets. We are not asking you to do that. Sir, the relevancy 
of our reference is this. What we say is that it is a very unsatisfactory agree­
ment in so far as it gives quotas to countries in excess of their present export 
position. It is a bad Agreement in so far as it cuts down the quota of exports 
of countries which manufacture cane sugar at less cost. It gives large quotas 
to uneconomic exporters of W t sugar at enormous cost. And it has given 
quotas toCzccho Slovakia, Gennany, Chile, Peru, and other countries, where 
the import duties are much higher than they are in India today. Again, 
we say that these quotas which are half a million tons in excess of present 
requirements the free markets are such as to lead to the inference that your 
scheme of improving world prices may not be a success because that scheme 
cannot be a success unless you stimulate coDsuaption for an extra half million 
tons. This is pure and simple dumping.

These are soiue of the features of the Agreement to which we have drawn 
attention. We say that the prospective b^efit which you expect India to
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gat by signing thia Agreement is tuureal. We do not believe that any benefit. 
trill acoroe under an Agrement like this.

Sir, tiieie Is only one word more I wish to say. The Honourable Mr. 
Raisraan said that the adjastroent of home prices to world prices will aSact 
the consnmer and tiie taxpayer adversely, lliat may be correct. As a genial 
imposition I am not saying anjrthing about i t ; my economics may be a 
little out of date. Bat if you say that internal prices and cost of production 
have always a necessary relation to the world prices, I dispute the proposition. 
There are many instances of articles whose internal priccs are much hij^er 
than their world prices. Today, Sir, India sells pig-iron both in the United 
Kingdom and Japan and other countries at less prices than it is sold in India. 
!thne are other articles like this. Therefore, sometimes the cost of production 
and the internal prioe may be more than the workl price. Therefore, we are 
not prepared to admit that, simply because the cost of production of sugar 
in India is hi§^ and the internal price is high and because of the protection 
sugat enjoys in India, that she cannot develop an export market. That is an 
Monotnic fallacy. Sir, I think that, whatever doubts there might have been 
about t ^  economic position aome years ago, now with regulation of inter­
national trade by saboidies and pr^erences and quotas you cannot always 
co-relate internal with external prices. Internal prices can be high ; still we 
can export and have a market tm our sugar. It is the case with many coun- 
taries to which export quotas are allotted under the Agreement which we are 
discussing.

Sir, in conclusion, I must say that we on this side cannot accept the 
Resolution to ratify t ^  Convention. I associate myself with what Mr. Reid 
Biiy has s i^  that, if India had been given an opportunity to review the position 
after two or tliree years acoording to world conditions, probably we would 
have received the Resolution mote favourably.

Sir, I know that we will be defeated. We on tiiis side of the House know 
that before we speak we are defeated. But I only want the Government 
Benches to know that no sense of impotenee to defeat the Qovemment has des* 
troyed the virility of the 0^>08ition. Nor have we developed a defeatist 
complex. Sir, they have the nominated Members to vote for the Govern­
ment. I quite agree that on liie question of legal right we all stand on the 
same footing. But there is such a thing. Sir, as a legal victory and a moral 
victory. I claim that if all the elected Members of the House reject tliis Agree­
ment the moral victory is on our side. The Government can have the techni­
cal legal victory.

Thb H o kodrable  Mr . HC^AIN IMAM (Bihar and Orissa: Muham­
madan) : Mr. President, the Resolution which has been moved today in this 
House was also moved in the other place, and we are grateful to the Honourable 
the (Commerce Member for having made a frank declaration of all the thmgs 
that led up to tjiis Agreement being signed. First and foremost of ever3rthing. 
Sir, the Honourable Member confessed that, even before the Conference was 
held. His Majesty’s Government expected from the Government of India ^ e  
generous sacrifice that India would not export sugar to any oountiy. Before
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the Conference sat, the Government of India gave an undertaking that thej 
would agree to this one-sided and most cruel Wgain. I say this, Sir, because 
the Government have themselves given the go-by to their case. They say in 
one breath that India cannot export, and again they cry that if we do not 
ratify there may be chaos. How to reconcile these two statements ? If India 
is unable to export, India will remain unable to export even though we may 
not ratify. The world knows that India, which was producing less than 5 per 
cent, of the sugar production of the world seven years before is now able to 
produce niore sugar than any other country in the world. We are producing 
nearly 21 per cent, of the world production and manufacturing cost is much 
lower now than 1929.

T hb HoNotTRABLE M b. A. J. RAISMAK: With 200 per cen t, p rotection  !
T h e H o n o u b a b le  Mb« HOSSAIN IMAM: My Honourable firiend 

Mr. Raisman talks about protection as if he has forgotten that a Tarifi Board 
is at the moment entering into the question and that the quantum of duty is 
no longer sacrosanct.

T h e H o n o u b a b le  M b. A. J. RAISMAN*: It is still being levied.
T h e H o n o u b a b le  P a n d it HIRDAY NATH KUNZRU: There is the 

excise duty.
T h e H o n o u b a b le  Mb. HOSSAIN IMAM: The 200 per cent, is not 

required, it is not based on present-day prices. The present-day prices are 
very much below what they were in 1929. I think it is about 50 per cent, 
less. It is half the price which prevailed in 1929.

T h e H o n o u b a b le  M b. H. DOW: You are talking about the present
d a y .

The Honoubable Mb. HOSSAIN IMAM: What guarantee have we 
th at this same price will prevail ? The Honourable Member himself has stated 
that he hopes to see an increase in the world price of sugar. If his prophecy 
is fulfilled, and if world prices rise, will we still remain unable to export ? The 
Honourable Mr. Raisman indulged in a very clever method of bringing before 
us three measures by which he oould help this industry, and he conveniently 
forgot the fourth method. He brushes aside the method of subsidy saying his 
exchequer would not allow it. Then he refers to the adjustment in which the 
price in the internal mar̂ êt is increased and the price of the exported goods is 
reduced, and says that this will place a burden on the consumer. The third 
suggestion was a special pleading for the Government of Great Britain, that 
His Majesty’s Govermnent cannot give us certified colonial rates. Sir, we all 
know that the Government of India is a subservient Government to His 
Majesty’s Govermnent. We do not like that that status should alwaĵ  be 
prominently brought before our eyes.

T h e H o n o u b a b le  M b. A. J . RAISMAN: I said you could n ot get it 
w ithout a quid pro quo.

T h e H o n o u b a b le  M b. HOSSAIN IMAM: There are so many things 
for which we do not get a quid pro quo. Will the Honourable Mr. Dow inform 
us what the quid pro quo for this Agreement is f I pause for an answer. Sir.
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Th i HoNOUiuiuJt THB P Il$S tt)8 lto: you wait for an answer, you,
trill have to atop altoge^er. Wil] you pl«aae go o b  t

Tee H onocrablk Mb. H08SAIK IMAM: 11\ia question of mine »  
unanswerable, Sir. The Honourable the Commerce Member said in the other 
^ c e  that ^  M aie^ ’s Government expected it from us that we will abstain 
TOm exporting. He gave that assurance also. He said in the other itouM 
that he was disappointed with this Agreement. May we ask what was the 
thing on which he was disappointed ? On tlie fact that before the Coî erehcie 
we agreed not to enter the eifiOTt market, or else, on the fact that we agreed 
to it, on the pteeiunption that others will alk> restrict e^orts. Our repr^h- 
tative at the Ooofnence has agreed only to this much. we knew from the 
lieginning. Then, what was the disappointment for and what Was the neces­
sity of having an advftter ? That %as a ikrce, because ahtttdy yoat man was 
there to sign your death wamtnt as yvu had agreed to get a death warrant, and 
in the oad we got it. It is just like this. In the household we keep some cattle 
■lid men as welL We feed both. But in the end, when the cattle have been 
fed and fattened, they are sacrificed. So, India is the sacrificial goat whidi ia 
being slaughtered for the good of the British Empire. The Honourable Mr. 
Baisman asked the question, “  What does His Majesty's Govemmmt gain by 
malfiwg thii sacrifice of ihe |!tet f ”  The gain to His Majesty’s Government 
is that the quota fixed for the Em |^ countries is greater than was thev export 
in the last year.

HoNomuBLiK M&. A. J. RAISMAN: Less than the United Kingdom 
free market.

The H o n o u b a b l e  Mb . H 0 8 8 A I K  I M A M :  T h e  U n i t e d  K i n | ^ o m  f i M  
m a r k e t  h a s  n e v e r  b e e n  s u p p l i e d  w h o l l y  a n d  s o l e l y  b y  t h e  B r i t i s h  E m p i r e .

Thk Honoubable Mb. A .  J .  R A I S M A K  :  T h e y  c o u l d  h a v e  d o n e  i t .
T u b  H o N o t m a B i A  l i f t .  H 0 8 S A I N  I M A M :  F o r  t h e  l a s t  s e v e n  y e a r s —  

1 h a v e  s e e n  t h e  f i g u r e s — i t  h a s  n o t  b e e n  s o  s u p p l i e d .  T h e  a c t u a l  e i ^ r t  f i g u r e s  
o f  ^  B r t t i s h  E m p i r e  c o u n t x i e a  w e r e  n o t  s o  m u c h  a s  t h e  q u o t a  w h ^  h a f t  n o w  
b e t a  f i x e d .  A s  a  m a t t ^  o f  £ s o t ^  t h e  C o n f e r e n c e  o r  t h e  C o D v e n t i c a i ,  a *  m y  
H o n o t a r a U e  f i r i e n d  P a t a d i t  K a u v u  p c m t e d  o u t ,  h a s  a l r e a d y  i n c r e a s e d  t h e  C m  
m a r k e t  a v a i l a b l e  f i r o m  t h s  f i g u r e s  o f  t h e  a c t u a l  t r a d e ,  ^ e  a c t u a l  f i g u r e  o f  
i m p o r t  o f  t U b  f r e e  m a r k e t  w a s  l e s s  t h a n  3 , 2 0 0 , 0 0 0  t o n s ,  b a t  i t  h a s  b e e n  f i x e d  a t  
1 ^ 6 0 0 , 0 0 0  t o n s .  I l t a t  w a s  < » e  r e a s o n  w h y  H i s  M a j e s t y ’ s  G o v e r n m e n t  v a a  
a n x i o u s  t h a t  I n d i a  s h o u l d  b e  d e b u r e d  f i r c H n  e j ^ r t i n g  s u g w .  I  w i l l  s u g g e a t  
t o  t h e  H o n o u r a b l e  M r .  R a i s m a a  a  f o u r t h  w a y  i n  w h i ^  i t  i s  p o s w b l e  t o  I t o l ^  
t i i e  i n d u s t r y .  P e r h a p s  h e  k n o w s  b e t t e r  t h a n  m e  t h a t  t h e r e  i s  a  m e t h o d  o i f  
l e d u c i n g  y o u r  c o s t  b y  u t i l i s a t i o n  o f  t h e  b y e < p r o d u c t s .  The G o v e m t t » t o t  o f  

s t a n d  c o a d e c a n e d  b y  t h e i r  i n a c t i o n  a n i d  p o s i t i v e  h o s t i l i t y  t o  t h e  u t i l i s a -  
t s o n  t h e  b y e - j p o ^ } d a e t s  o f  t h i s  i n d u s t r y .

Thk HoKoxmABUE Mb. A .  J .  B A I S M A N :  W e  c a n n o t  s d l b M  ] b o  ^ v e  m o M  
r e v e n u e  a w a y .

Thb Honoubable Mb. H 0 88AIN IMAM: Mr. President, the Indian 
industries have been anxious to be allowed to manufacture power aJcohol, but 
tike step-motherly trea’hnmt Uie GoVeiidmant of India in order to support 
the Burma Shell Company’s intertets has not escaped our attention.
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T h e H o n o u ra b le  Mb. A. J. RAISMAN: It ig to support Government
il6Venu«, st the r4ti$ of It) aiibUi 4 g&llotl.

T h e H o n o o b a b le  M b. H0S8A1N IMAM: Power alcohol is prq>ared 
to pay to the exchequer the same amount, but, simply in cn-der to support 
^urma Shell interests, you have not allowed power alcohol to be manufactured. 
l%en you can reduce costs if you alkx^te overhead cost on normal production 
alone, and excess over a norum will be dbeaper.

Aiioth«r point. One of the impottuit cxmntries in the world at the p »- 
ptMMit moment, ih industrial iiiovement at IcMt, is Japan. It has ups6t 
the apple cart of many cou n ts . Japan is out of this Agreement, and wfco 
ksowfe what will be the offset of Japisn remainii]̂  out of it ? I do not know 
why 80 much importance is attached to ratification by India. Eith» India 
Would have been abl« to expMt or she would not have b^n able to export. If 
ft was not possible fbr her to export, therfeis no r«ason for there being any chaos 
if  India keeps out of the Agt(«ilient and do^ Aot ratify. But if India would 
have been able to expwt and i» fwoibly prevented from exporting, then I claim 
that India ha» a p>erf^ly justifiable right to demand a price for this ooncessioB. 
This ooncession has not been made to the Conference. This ooncessitmhab 
been made to His Haj«isty’s Govemmient because they were the first to ask the 
Government of India to vohmtjeer not to export sugar. If had dCTianded 
ftom His Majesty’s Government a quota in Great Britain on colonial rates in 
itonsidMtttion of oiir prohibiting ex p ^  to other eountries, we would have beieii 
justified. The Houourable Mt. Dow said that wte cannot export sugar witiioiit 
Bubsiditdng or in othtt̂  ways hoping the iiidttstry, and we have ratified this 
Agreement in Order to steon an iflcrteW in Mglir w o^  prices and to establiA 
the sugar industry on a good footing. The quee^on is, whether this Agreement 
has done these two desirable things or not ? The action of the countries who 
are subsidising their sugar industry had not so fcr received the sanction of the 
world. By means of this Convention we are giving the sanction of the world 
to this improper action. The subsidising and damping of sugar by producing 
countries has now been sanctified and the only people chosen to represent the 
ooirect attitude ai« the unfbrtunate peo|4e of India who have no voice in their 
orwn Government. And this vohmtuy Agreemeat to sacrifice itself has beoi 
given by the Government of India without consulting anybody. The Honour­
able Mr. Kunzm made a very important point as to the meaning of the fiscal 
convention. If it means anjrthing, the fis^  convention means that the G ov oti- 
ment a[ India should make op its mind at least after knowing the opinion of 
the pe^le of India. Otherwise, whiat is l^e good of saying that the Govezti- 
ment of India can go against the Secretary of State in fisiin.1 matters if it is 
always going to act as a minor administration under him ? The constitutional 
aspect of the matter is far more impwtant than the present restricted question, 
and I am glad that our colleague, Mr. Reid Kay, has endorsed our contention that 
the Govemirtent should live and learn and they should not remain under the 
fidse impression that they know everjrthing and have nothing to learn. All 
who are interested in India, be they white ot biowii, their intereste are the 
same and we must ail sink or s w im  togfetter. The interests of India have to 
b « safeguaided and th ^  can only b« safibg«ianieNl if the Government ccmMs
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into the open and oonsultB the ^ p le  of India. Was thrae any bar to the 
Qovemmeat of India saying pubUdy that His Majesty’s Qovemmeat wanted 
titis asauiance from us ? Why did hot the Oov«nunent do this ? The Honour­
able Ifr. Dow has said t^at statements were made in the other place 
on the 12th March and 90th Mirch last. But was this significant fact which 
was in the possession of the (Jovemment of India ever brought before the 
pnbUc ? It would have remained in the archives of the Qovemment of India 
if we had not had this stateutent fnHn the Hononiable the Gommeioe Mmnber. 
Mr. President, tiiis Conventicm is the moat one-aided one it has ever been the 
misf<Hrtnne of India to enter. We are not promised any gain either in the 
prtaent or in the future. There is a reserve quota for countries who are not 
even ezpoKters at the jKesant moment. They have been giwn a reserve 
quota. There is a promise that if ^ e  world market increases there willbea 
pro rata rise in the quota of each country. How was it that TnHi* was not 
found fit for a share even in that ? Tha« oould not be a more mismanaged 
«ase in the world. The Qovemment of India or their repiesentativea have 
simply muddled it, and after doing that ihey come before us anH say, “  Yon 
ratify it, you condone and indemnify the CSovemment of India fm tibeir 
mistakes It may aî >ear a just demand to them, but to us this is not a 
justifiable daim they make oo. ua. The Qovemment of India at the present 
moment aie in a very difficult position. They are neither re^mnsible to us nor 
iwfmnsible to themselves. They are responsible to a third party living 6,000 
milM away from here, and they have no bnsinwis to carry out his ordera. 
Undw this handiciy ^  Qovemment of India has been oompelled to sign a  
thing which m their own better judgmant they know is not proper.

Sir, I  oppose the Reaolutk>n.

Tbb H o k o u k a b lk  M b. H. DOW: Sir, I shall be as brief as I can at this 
late hour in running throu^ as many as possible of the points which have 
been raised by Honourable Members opposite. The Honourable Mr. Sapm who 
moved the amendment had very little in the way of sound argument to bring 
forward which I need deal w i^. He is a very facile speaker, and I must 
say that I grow more and more to admire the way in which he never allows 
his complete ignorance of a subject to import even an air of hesitation into 
his oraciriar pronouncements on it. The gem of his speech was, I think, the 
statement, “  We are not interested in world prices ” I Well, Sir, if we ate not 
mterested in world prices I do not really know what all the fus3 is about! The 
Honourable Mr. Sapm seems to think that if India has a surplus of sugar die 
ought to be allowed to export it, and that presumably she can export it at 
niiatever price she likes, whatever the world price may be.

Tb£ H om oukabub Mr. P. N. SAPRU: I never suggested that.

Thx HomoukabTjB Mb. H. DOW: Well, that was the gencsal impression 
that you created.

Now, I t h i n k  i t  w i l l  b e  i n o t e  p r o f i t a b l e ,  1^, i f  I d e v o t e  Uie g r e a t e r  p a r t  of 
w h a t  I  h a v e  t o  s a y  to d e a l i n g  w i t h  t h e  p o i n t s  r a i s e d  b y  t h e  H o n o u r a b l e  

, M r .  K u n z m  a o d ^ H i o a a o a r a b l e M r .  P a n t o l n ,  w l i o o o v a r e d t o s o i B a « K t « n t t h e

6S8 oopwcn  or mam. [2Mi> Oor. 1S8T.
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same ground, and I think made the best and most reasoned speeohea on the other 
side, and with them I include Mr. Hossain Ijnam’s occasional deviations into 
sound argument. The Honourable Mr. Kunzru began by being so kind as to 
refer to me as a fluent and self-confident speaker. Well, Sir, I have at least 
sufficient experience in matters of public controversy to mistrust the Greeks 
even when they come with gifts in their hands; and I felt quite sure that 
Mt. Kuiizru’s next sentence was going to begin with the word * but ’ ; and in fact 
he then went on to attribute my somewhat halting d^ivery and utterance on 
this occasion to the fact that I had a bad case! I am afraid it was rather due 
to a bad cold than a bad case, and he attributed to the badness of my case what 
was really due to the vagaries of the Simla climate I

This may be a convenient place to mdce just a passing reference to the 
speech of the Maharajadhiraja of Darbhanga especially as there is no reason 
why I should make any further reference to it. He also found that every 
sentence, every word, every syllable, of what I said was halting. Since the 
Honourable Member was obviously reading a speech which was written before 
my speech was delivered (Laughter), I cannot understand how he arrived at that 
conclusion ; certainly his own speech was very much otherwise, for not even 
commas and fullstops in it made any halt in the flow of his manuscript eloquence!

Now, to return to the Honourable Mr. Eunzru. He made an analysis of 
the clauses of the Agreement itself and referred to the &ct that I had been 
careful not to do so. I should have liked to have done so, but I only had half 
an hour in which to speak ; I had a good deal to say, and something had to go. 
With a great deal of what he said I am very largely in agreement. We have 
never regarded this as a wholly satisfactory Agreement. Very few agreements, 
I imagine, that are come to between 22 cQflerent countries can be regarded as 
entirely satisfactory from the point of view of all those countries, and tjbere 
are things in this Agreement to which we might take a certain amount of excep­
tion. In the first place, it appears that the total of the export quotas which 
have been allotted to various participating countries show some tendency to 
over-estimate the demands of the free market, and the Conference seems indeed 
to have embarked on a rather wider discussion than they had at first intended, 
the result showing that they do recognise the necessity of measures to encourage 
consumption if the figures they have taken to represent the demands of the 
free market are to be reached. Well, this means that the curtailment of 
exports which we had hoped would result from this Conference is not as drastic 
as we had hoped it would be, and, indeed, the prospects of an improvement in 
world prices must to some ezt«nt depend on the success to which the free 
market can be stimulated to consmne the additional figure over the average 
demands of the world market of the last few years. Secondly, I have another 
admission to make. I am quite prepared to agree that some countries have 
been allotted quotas which are in excess of what is justified by their present 
ezportH. Now, we were of course aware long before we entered this Conference 
that if any measure of international c-o-operation was to be secured, it would be 
necessary to assign quotas to certain countries whose production c-osts were 
very high, and who were only able to maintain their position in the world nwket 
by means of subsidies. This was made quite clear in the Memorandum issued 
by the United Kingdom on their own sugar policy in 1936 and they made it 
laooos a
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[Mr. H. Dow.]
olear that ihtiy aooepted that position. I have no doubt that if these quotas 
oonW Ittve dis^buted on grounds of abstract economic theory, the list 
would have preseated a very different aspect, but, as you all know, econ<auic 
poli^  t4)day is not only determined by economic argtiments. To that extent 
the ciitic).«n of the Honourable Mr. Kunzni is perfpctly justified; but we are 
satiafied tliat some of these countries which attended the Conference, and parti- 
eularly the United Ei]l)(dom and the Briti«h Colonies, have offered very real 
goarantecH which involve a considerable reduction from their previous produc- 
tkm or exports, and which certainly involve an abstention from further 
uneconomic competition of iRdiich they might have been capable.

The HoKOXTKABtB Paotmt HIRDAY NATH KUNZRU: Will the 
H<noursbIe Member allow me to put a question to him ? The Honourable 
Member has just said that the BritiiJi Empire has made a real sacriiioe by agree- 
iag to reduce its exports below the present figure. The 8iati$l, however, 
oategoricaDy says that the figures now assigned to tlie British Empire represent 
an increase of nearly 2&0.000 tons over the present export figures.

T n  Homookablk Mr. H. DOW : I referred to the United Kingdom and 
its Colimies. I presume that the figures in The Statirt are including the whde 
of the Britidi Empire, including tiie Self-Qoveming Dominions.

Thb HoNOtTKABLK PANDTr HIRDAY NATH KUNZRU: Austmlia, 
Sooth Afika and the Colonies.

Thb HoivotmABLE Mb. H. DOW: There has been at any rate a vary 
omuadetable attempt made at economic oo-opemtton and, although as 1 say 
w« mif^t have h o j^  for scmiething bettex, yet we are persuaded that thii 
meamm of international co-operation could only have been secured on certain 
terms. For example, the Honourable Member referred particularly to 
die oaae of Germany, which has not exported sugar for a con^emble time, yet 
has been given a quota. Germany before the war was a very oonsideiable 

’ fmMlaoir exp<ater of beet sugar, and Germany is determined at any rate 
to get in some way back some of her old trade; other nations ate determined 
to get back into world market, whether it pays or not, and tiiia determina­
tion, of cour e, is not altogether based, as you are awai«, on economic consi­
derations. But the Agreement does mean a oonstdsrable advance; we are 
at any rate getting away from the era of completely unrestricted competition, 
and tiie price which India has been asked to pay for this seems to me to be 
m very small one indeed.

Now, the Honourable Mr. Kunzm asked me particularly to deal with 
certain lemarks which he made <m the political and constitutional position.
It seems to me that a ccrtain air of unreality always attaches to debates on 
commercial subjects, with which the Commerce Department is more concerned 
than any other, by this (act that Honourable Members c^posite make half of 
their speeches not on the merits but with a view to alter what is the present 
oourtitational pontion. I do not blame thm  in the very least beoanse th^  
keep hammeriDg aw»y at this matter in an attempt to incteaae their powers;



but at the same time the constitutional position is that Government have 
certain powers and duties entrusted to them. As an EngUshman I can hardly 
reprobate Honourable gentlemen opposite for attempting to extend their 
powers at the expense of the Executive in this way. At the same time, I fed 
that it means that subjects such as this are apt not to be treated so much on the 
merits of the particular question, as from the more general point of view of the 
Opposition’s wish to extend their powers. The Honourable Member also asked 
me to say something on the subject of the fiscal convention. The fiscal conven* 
tion, as I understand it, is this. When the Government of India finds itself in 
agreement with the Legislature on a particular fiscal matter, the Convention 
is that the Secretary of State does not interfere. Now, it seems to me that the 
Honourable Member opposite tends to regard this Ck>iiventioa in rather » 
different way. He says that we ought to bring such matters before the Lagi»' 
lature to aak their advice. When we have taken their advice, then we ou^t 
to accept their advice, and so we should always be in accord with the Legislatuie 
and the Secretary of State will not bo able to interfere. Well, I have no doobt 
that that is a very desirable interpretation of it from his point of view, but it is 
not really the constitutional position. We are not bound to accept the advice 
of the Legislature on these matters.

The Honourable Pajtoit HIRDAY NATH KUNZRU; But you hava 
not asked the Legislature in this case for their advice at all.

The Honoubable Mb. H. DOW; We are taldng their advice now.
T he H onourable Mb . HOSSAIN IMAM : But you made up your min  ̂

without giving the Legislature an opportunity of considering the matter, 
although the Legislature was in session.

The Honourable Mb. A. J. RAISMAN : Dealing with details like the 
Budget.

The Honourable Mb. H. DOW : There is one further point which was 
made, I think, first by the Honourable Mr. Motilal and was taken up by the 
Honourable Mr. Ramadas Piantulu. That was that, if after all our absten­
tion from this Convention leads to its breakdown, and there is chaos in the 
intematioDal market, then “ this deluge wiU not affect India ” . 1 thiwlf those 
are the words oecd by the HonouraUe Mr. Motilal. Now, I am not quite sure 
what he me^nt by that. Presumably he meant that, as India is not exporting 
at present, and as India will not be able to export, India can afford to be indiff­
erent to the course of prices in the world at large. It does not matter to 
India, as long as she is out of the market and as long as her industries are pro­
tected, it does not matter to her whether the price in the world goes up or goes 
down. Well, if that is the Honourable Mr. Motilal’s opinion, I cannot see 
why he is complaining because merely for a matter of five years we propose 
that India should keep out of the world market. Because it is quite obvious 
that, if this deluge occurs, India will never be able to get into the world market.

The Honourable M b .  Q. S. M O T I L A L :  W e  c a n n o t  a g r e e  t o  t h a t .  

T h e  Honourable Mb. H. D O W :  N o ,  I  d i d  n o t  t h i n k  y o u  w o u l d .
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[Mr. H. Dow.]
Well, I do not think there is any other point with which I need deal now. 

In oondusion I would urge Honourable Members to look at thin in a dis- 
paaBi<mat« nuumer and from the standpoint of the future of the Indian industry.

T m  Hokoxtiubue Mb. G. S. MOTIIjAL : May I interrupt for one 
nKHnent ?

Thx Homoubablb thj£ p r e s id e n t  : I& it a personal explanation t 
You are not entitled to q>eak a seoond time.

Tbb Honoxjrablk Mb. G. S. MOTILAL: On a point of personal 
«&{danation, Sir. The Honourable Mr. Dow interpreted my remarks as mean­
ing that mwdy beoaose we may not be able to export. First of all, I do not 
subscribe to that view, and, secondly, if we enter any agreement------

T hk HoKOtnoBLB TBX PRESIDENT: That is not a personal explana- 
tkm.

Th> Homod&iblc Mb. G. S. MOTILAL: Sir, this is a personal 
explanation, if you will allow me to say so. This is how he interpreted my 
qieech bat it is not what I said. What I asked is, what does India get in 
return for this Agreement!

Th* Honoubabuc Mb. H. DOW; What India stands to gain by this is 
a better and higher price in the world market, an improvement of conditions 
over ^ e  next fin  years so that eventually when India is free from this under­
taking she may be able to enter the worid market on terms that will be profit* 
aUe to herself.

Now, there are 22 nations who joined in this Agreement, and it is obvious 
tiliat there is a very general feeling that it is only by international co-opera- 
tk « t^ t  this problem of the worid sugar market ^  be solved. And for that 
icuoB we reo(Hnmend tiiat India should not stand out of this effort. I hope, 
theief<xe, tiiat the House will accept my Resdution.

Tbk HoHousanj; t h s  PRESIDENT: I will now take the senae of the 
Ooondl on the amendment |nopoeed by the H<moaimble

< r. M. Mr. p, If, Sapru. It is rstiiw in the nature of a substatuted 
Resolution and not an amendmmt, so I will put it aa a 

sabatitated Resdotaon.

TheQuesticm is that the foUowing substituted Resolution be adopted: 
** This Gomieil teeonmwDcb to the Oorernor Ooiienl in Cotmeil that the Intamatiaaal

b en o tn ^ ed  by him and axpiWM ii» atronx difapproral of the aotkn of the Ccotnl Oorccninent in tgnriag to prohibit the export of ragar by aea exocpt to Banna for the next five yean without the knowledge and oonaent of tlie indoatiy. Tra CoaaeO fnithcr raooniBMnds that the Oantnl Oovemment explore *11 passible sTeoms tar the axport ol sugar and take sneh other steps for tiie purpose developing export markets both laad sod by ssa for sugar «  may be naosssary

862 ooimotL or 8tati4. t2ND Oct. 19St.
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T h e  C o u n c i l  d i v i d e d  :

AYES—12.
Abdus Rftttar, The Honourable Kr. Abdor lUzcak Bkjw.
Biywoi, The Hononisble Mr. B. M.
HoaMin Inutm, The Honoonble Mr.
lUUkM-, The Honoar»bk Mr. V. V.
Koncm, The Honoutmble Pandit ICrdaiy Nsth.
M»hthA.Tbe HononraUe R*i fiabftdnr Sri N(

MbMhl, llie  Honourable Mr. Q. S. 
Fuitalu, The HonoaraUe Mr. Ramadaa.
Rmu Sarao Daa, The Honourable Bai Bahadur
Ray CSiandhary, The Hoooorabla Ifr. KomarBankar.
Roy Cbowdhury, The Honourable Ifr. Sodl 

Kunuur.
Sajvu, The HoiouraUe Mr. P. N.

NOES-22.
Akram Husain Bahadur, The Honourable Prinoe Afaar-ul-MuIk Miraa Muhammad.
C!haraiijit Singh, The Hbnonrabb Baja.
Chetty, The Honouimble Diwan Bahadur 0. N.
Clo«', The Honourable Mr. A. O.
DevadoiB, The Honourable Sir Darid.
Dow, The Honourable Mr. H.
Ghoul, The Honourable Sir Josna.
Haidar, The Honourable Khan Bahadur Shams-ud-Din.
Hiwam-ud-Din Bahadur, The Honourable Lt-Ool. Sr S.
Hydari. The HonoaraUe Mr. M. S. A.
lamail Ali Khan, The Hoooumbie Kunwar Hajee.

T h e  M o t i o n  w a s  n ^ t i v e d .

Jagdiih Praaad, The Honourable Konwar Or.
ghnr.KiH Ali Kh«n, 

Nawabnda.
Hie HoaonraUa

Maamoll, The Honourable Mr. R. M.
Menon, The Honourable Diwan Bahadur Sir Bamunni.
Mitra, The Honourable Mr. D. N.
Mukherjee, The Honourable Bai Bahadur Sir S a ^  CSiaran.
Parker, The Honourable Mr. R. H.
Raisman, The Honourable Mr. A. J.
Reid Kay, The Honourable Ur. J.
RuMell, The Honourable Sir Gnthtie.
WiDiamB, Hw HoooacaUe Mr. A. deC.

T bb  H onou bable  th b  P R B S I D E N T  :  I  w i U  n o w  p u t  t h e  o r i g i n a l  R e s o ­
l u t i o n  t o  t h e  v o t e  o f  t h e  C o n n o i l .

T h e  Q u e s t i o n  i s :

“ Hus Council reoommenda to the Governor General in Counoi) that the International Agraemcnt regarding the Regnlstioa ot Produotion and Ma^etlng of Sugar, signed in London cn the 0th May, 1037, be fatiBad by him.”
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The Council dividwl:
AYBB-22.

Aknun H umu|̂  Thr H ou ou n ^
ftinoe AfiMr-uI-Mulk M ina Mah*miiwd. 

aiHWiltt 8io|d>, l%e Hoawiwhlw B*jiu
Chettv. The Honounble DiwMi Bahadur

t i.’N. '
Clow, The Honourable Mr. A. G.
Demdoaa, The Honooiabfe S r DkvkL
Dow, The dononrabte Ifr. H.
Ohbdiil. Hononnbfe Sir JomM.
H kidv. Thr Uonour»blr Khan Bahadur 

iShama^id-DiB. ;

HiMam-od'Diu Bahadur, The Honourable 
U.-Oal. Sir 6.

HTdari, The Honoorabie Mr. M S. A.
InnaU Alt Khan. The Honourable Kunm r 

Hajee.

Jî fdiitb I'naad, UoQourable Knnw^
Khimhid AU Khan. The HonouraUa Naw’ahnda. " ' -
Maxwell. Xha Oxwuralile Mr. B. X. 
Meuon, The H(^ui»ble Diwan Bahadur
Mttra, The Honourable Mr. D. K.
Mukhnjee, The Honourahte Rai Bahadur 

&r (Mya Ghataa.
Parker, The Honourable Mr. R. H. 
Rainnaa, The Honourable Mr. A. J. 
Reid Kay. llie Honooisble Mr. J. 
BuaieU, Hie Howwrable 8^ Qntbria. 
WlUiams, The Honourable ' itr. A. deO.

Abdiia Setter, The HonoutaUe Mr. Abdnr Raiatfc Hajee.
Biyani, The Hoaourable Mr. B. N.
B on in  Inam. The Honoatablft Mr.
Kalikar, The Hononrable Mr. V. V.
Kunzro, The Honoarable Pandit Hirdav Nath.
■Mahtha, The Hoooarable Rai Bahadur Sri Nanin.

The Motion was adopted.

NOBS—12.
Motilal, The HoBourable Mr. G. 8. 
Paatulo. The Hcaoneable Mr. Bamadaa. 
Ram Satan Da*. The Hoopmable' RaiBahadur Lab.
Bay Chaadhniy, 1V> Honourable Ifr. KunuHnaakar.
R<  ̂ C3>owdbur>’, The HonooiaUe Bfr. Soril Knmar.
Sapru. Hie Honourable Mr. P. N.

BILLS PASSED BY THE LEGISLATTV'E ASSEMBLY L A I D  ON T H B
TABLE,

SECRETARY o f  t h e  COUNCIL: Sir, in punuancc of rule 26 of the 
Indiao L^pdativ« Rules, I Uy on the table qopies of the following Bills which 
weie passed by the Legislative Assembly at its meeting held on the 2od 
OctoW, 1937, namely;—

1. A Bill further to amend the Indian TarifT Act, 1994, for a certain
poipose; and

2. A B31 further to amend the Indian SecurHies Act, 1920, fioc a
certain ptupoae.



STATEMENT OF BUSINESS.
Thk HoNouiUBtB K unm'ar  Bib JAQDISH PRASAD (Leader of the 

House): Sir, copies of the two Bills, the Tariff (Amendment) Bill and the 
Securities (Amendment) Bill, whicli have just been laid on the table will be 
made available to Honourable Members this evening. If you, Sir, are willing 
to shorten the usual period of three days by one day, 1 propose that the Council 
should dispose of these Bills on Tues^y, the 5th. On that day I hope it will 
Imj possible to lay on the table the Insurance Bill, and as I think these two Bills 
are of a non-contentious nature, we hope to finish the business of Council on 
Tuesday, and it will probably not be necessary to meet on Wednesday or on 
any other day next week.

The H o nourable the PRESIDENT: In comj^ance with what the 
Leader of the House has stated, I suspend rule 27 of the Indian Legislative 
Rules, Both these Bills will be taken up on Tuesday, the 5th October.

The Council then adjourned till Eleven of the Clock on Tuesday, the 6th 
October, 1937,
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